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LOK SABHA
Thursday, June 15, 1867/Jyaistha 25,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Food Aid by U.S.A,

+

*511. Shri Madhy Limaye:
Dr. Ram Manohay Lohia;

Shri S. M, Banerjee:
Shri George Fernmandes:

Will the Minister of Finance be
pleased to state:

(a) how much of the ten mulion
tonnes food aid is likely to be given
by US.A,; and

(b) how much is likely to be given
by other countries?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). The aid already
pledged will make it possible to im-
port the following quantities:

USA (PL 480) 365 million tonnes
Canada . o 80 Do.
USSR . o20 Do
Australia o'1s Do
TOTAL : 4.80 Do.

In addition the U.B. Government has
indicated its willingness to make avail-
able a guantity of upto 3 million
tonnes gubject to appropriate match-
ing by other countries.
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8hri Umanath: Speaking on food

from the United States of America,
our Prime Minister, Mrs. Gandhi, in
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her speech in Ambikapur some flve
days back, week back, carried by all
the papers, is reported to have said
that our Government hag had to face
pressures from the United States Gov-
ernment on the question of food aid
on various occasiong till recently.
She made that statement and it was
reported in all the important papers
of the country, I would like tp know
whether such pressures were exerted,
what sort of pressure was exerled in
return for giving food to us, and what
stand our Government took with the
United States.

Shri Morarji Desal: T do not know
what statement was made by the Prime

Minister. 1 find the report in the
press, but op that 1 cannot go. Per-
sonally, as far as I know, in these

negotiations no pressures have been
put. When they make this condition
of matching grant, thatis not a pres-
gure on us. That is for enabling us
to get from other countries, that is
they are trying to utilise their in-
fluence with other countries to give
us help by way of maching grant of
foodgrains or adegquate other things
in lieu of it. Therefore, I do not see
how there are any pressures put on
us.

ofy oy foady : 7 sEET 1 oA
g 1 ag aoerT wfew FoRc 1 @
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Mr, Speaker: The Deputy Prime
Minister has heard what you said and
he will consider that.

oY wy fomd ;oW owy ow #
areTd grfaa st T IR 7 ¥R
w1 o fix soeTe ¥ o W %) fore amr
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v = § o srwer weft & wrorer o Poivé
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Shri H. N. Mukerjee: On o point of
order, the Deputy Prime Minister says
that there is no guestion of having any
investigation into the alleged 1eport of
the statement of the Prime Minister
in relation to this question, 1 wish to
know from yoy in particular what is
the position when it so happens that
the reputable sections of the Presg re-
port a statement by the Prime Minis-
ter which goes uncontradicted and it
is referred to in this House and the
Prime Minister is not here hersclf to
contradict or affirm the reports. The
Deputy Prime Minister says someathing
on his own and refuses even to assure
us that he woulg make some investi-
gation into the matter and let the
House know that perhaps the Prime
Minister was mis-reported and he
would let ug know. How is it that we
can go on the basis of uncontradicted
report of the Prime Minister's specch
which is not even looked inta by the
Deputy Prime Minister who deputises
for her and does everything on her
behalf* Where do we stand? What
do we do in regard to this statement?

Mr. Speaker: I would suggest you
to do this. The Deputy Prime Minis-
ter may not be aware of the position
under what circumstances il was re-
ported. Why not you directly give
the question to her. This question 1s
different, In general terms about food
aid. On the statement made by the
Prime Minister, there may be a sepa-
rate question.

Bhri Umanath: A question was put;
a ghort notice question was framed
from our Group and sent to the Prime
Minister but that had been rejecied
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on the ground that the Prime Minister
is not prepared to accept the ghort
notice question. That ig already owver.
Now that the issue has come up on
the floor of the House, it should be
answered, If the Deputy FPrime
Ministir of India says that he is not
aware of such a report how can we
believe? All the important news-
paperg have published it.

Mr. Speaker: He has not said that
he has not seen the report; he has seen
the report. 1 the Prime Minster is
not prepared to gccept a short notice
question, the Speaker cannot compel
any Minister to accept it. You know
the rules, After all T can only for-
ward it to them, If they accept it,
we put it. If they do not accept,
there are other methods of eliciting
information.

oft vy forrdt : @9 A A frdw R
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Shri Swell: On account of the policy
that we pursued in relation to the
recent West Asian crisis, there have
been very insistent demands i the
Western countries, America, Britain
and perhaps also in Canada, that all
kindg of aid to India should be stopped.
Now, 1 would like to know from the
Deputy Prime Minister whether his
Government has made any essessment
®s 10 how far this public demand re-
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flects the attitude of the governments
of America and Britain and whether
there is any likelihood of the fuod aid
drying up from those countrieg ang in
the event of the food mid drying up,
what alternative arrangemenis Gov-
ernment have made to meet the
situation?

Shri Morarji Desai: 1 have .lready
replied to this question that I gee no
signs of these things affecting the
foodgrains coming here. But suppos-
ing they do not give us, we have to
meet the situation here in the best
manner we can.

Shri Sradhakar Bupakar: May I
know the difference in prices of the
food aid available from these differ-
ent countries, namely, US.A, USSR,
Australia and so on, and whether the
aid that 1s given by the USSR, and
Australia and other countries will be
matched by an equal quantity by the
U.S.A.?

Shri Morarji Desal: The USA has
given much more than what other
eountries have given. There is no
question of matching it. I do mot
know about the prices; I have not got
those flgures just now with me. If
notice ig given, I ghall certainly convey
them.

Shri Kandappan: In view of the
closure of the Suez Canal, the ships
that carry the foodgraing will have to
take a distant route with the result
that the freight rate would be in-
creased, I would like to know speci-
fically whether this increase in freight
wil] be passed on to the consumer, or
whether the Government is going to-
subsidise that also?

wShrl Morarji Desal: The Govern-
ment has still to consider that ques-
tion.

Shri M. Sundarsansm: What will be
the effect of the closure of the Suez
Canal on the freight on foodgrains
sent from the U.S.A. ang other coun-
trieg to India?
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Shri Morar)i Desal: The arrivals
will be delayed and the freight will
be more. That is the obvious effect.

Shri Hem Barus: Apart from the
fact that 10 ships have been detained
during the Arab-lsraeli conflict blocad-
ing the Suez Canal at present, may 1
know whether the attention of the
hon. Deputy Prime Minister is drawn
to a statement made by President
Nasser to the effect that unless the
Israelis vacate the Arab territory
occupied by them, the Suez Canal will
never be opened for other nations—
that is the statement made by Presi-
dent Nasser, which means it deiays
the movement of food ships from the
U.8.A to India—angd in that context,
may I know what steps the Govern-
ment have taken or propose ‘o take to
persuade Masser to open the Suez
Canal so that our starving millions
might not starve furlther due to his
megalomania?

Shri Morarjl Desal: I do pot know
what the hon, Member wantg this Gov-
ernmeni to do. If President Nasser
does not want to open the Suez Canal,
we cannot force him to open.

Shri Hem Barma: You need not force
him, But the world knows Lhat this
country is a friend of Nasser. Can't
you persuade him to come to gur help
in this ecritical hour on humanitarian
grounds?

Shrl Morarjli Desai: 1 do not want
to beg of anybody in this mater,

Bhri Hem Barua: It is persuasion;
not begging.

st fiegfr fowt: it welt s
¥ wqA Fary # wgr & fs sme qwrw
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Bhri Baburto Patel; I want to know
where is the necessity of importing
any food from America when Presi-
dent Nasser has promised to give us
dates which are a more nutritive food?

Mr. Speaker: No answer; Shri Jha,

ot ferw w2 9T ¥ oF s
¥ fradt @ =9 # S ot e §
1 #17 &t wiyerw gy ¥ § 1 gt aw
TEET T W T § W e
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wew wnfadt & ag @ oo & fow Wy
wRFT A7 TG T gy § ag Fnid
g £ areft & 7 ag oAy e fact gr
& fs fom ®Y &1 w7 e wt g awer
(AL A U &

Shri Morarji Desai: It is absolutely
wrong to say that that condemned
quality is sent here. The same
quality which is used there i3 also
sent here. If it iy different from what
we produce, there is no question of
any choice. 1 do not think it is of a
quality which is not consumable,

Shri M. B, Krishna: May I know
whether it is a fact that the aid-giving
countries insist that the entire aid
given shoulg be utilised for purchas-
ing foodgrains from those countries
and that the ships should be chartered
from their countries Instead of our
own?

Shrl Morarji Desal: We are xot
forced to buy from any countries; we
tan buy from wherever we can.

8hri Vasudevan Nair: The Food
Minister has stateq more than once
that the Government of Indla has
negotiated for an agreement covering
15 lakh tons of wheat for the second
half of this year. The negotiations are
over and only the President of U.8 A.
has to give the green signal. Reports
have appeared in the press that he re-
fuses to give that green gignal for that
agreement to go ahead. Dosg the
Deputy Prime Minister think that
there ls some pressure ar bargaln or
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that the President does not find time
to glve the green signal? What 18 his
opiunion about the delay in signing this
agreement?

Shri Morarji Desai: The US A also
15 a democracy, just as ours 15 & demo-
cracy Just as there are pressures
on us here, there are pressures on hum
also

oft WA AT ;R ETETCHT TE
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Shri G 8. Reddl: Is there food md
promused by Russia to India?

Shri Morarjl Desal: It 13 given al-
Teady

Shri 8. 8, Eotharl: On a polnt of
order, 8ir. How 13 it that this question
has been put down for answer by the
Finance Minister instead of by the
Food Minister?

Mr. Speaker: After so long you have
discovered It! Next question
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Security Paper Mill, Hoshangabad

*512 Shrl Ram ‘hhla ﬂm

Shri §. C. Samanta:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 335 on the 17th
November, 1866 and state.

(a) whether the Secunity Paper
Mull at Hoshangabad has been com-
missioned,

(b) if so, what 1is the present
schedule of the production n the
Security Paper Mill at Hoshangabad,

(c) the tume by which the Mill is
expected to go into full production,
giwving details of the country's annual
requirements of security paper and
the Mill's contribution towards this,
and

(d) if the reply to part (a) above
be in the negative, the reasons for
the delay?

The Minister of State in the Minis-
try of Finsnce (S3hrl E C Fant): (a)
Yes, Sir Trial runs of the first two
machines of the Four Machine Mill
have commenced

(b) During the year 1967-88 the
production 1s expected to be of the
order of 700 tonnes and in 1968-69
about 1500 tonnes

(c) The Mill 1s expected to go into
full production wn 1869-70 As its
rated capacity is 2700 tonnes per
annum 1t would fully meet the antl-
cipated requirements of 2300 tonnes
of Currency and Bank Note paper
during that year Efforts would also
be made to utilize the surplus capa-
city for meeting part of the require-
ment of about 850 tonnes of other
types of security paper used for
Stamps, Postal statonery ete.

1
(d) It was eatimated that trial
runs would take place towards the
end of March, 1967, There has been
a shght delay occasioned mainly by
the belated dellvery of the process
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steam plant because of a go slow
campaign in the factory of the sup-
plier and because of delayed deliveries
of cerlain pipes.

wY TR g T T ST 9T
feadt am= argit " &1 %W
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faa T & 7

ot v WX o Wt ET, W W
WA FIAAZH 0F ToFo ¥ FH
qd qidea fafnas | A% AT wH-
LU 2T 2 1 5E AvrT vl vl
ATTE FUE AT THAT AZTAT F 1

=Y T §o e : 49T AT & g
T detfwe wame fear o ag
mare fggenet &1 gFm oo awmT &
ot 3w g femm smo 7

oft you Tow o= . g g4t
mEE=TIE gm o

Shri Baburao Patel: With the de-
valuation o©of the rupe2; with neither
gold nor silver in our coffers and with
a tragic shotrtage of foreign cxchange,
we urgently need our own swadesh®
security paper for producing more
and more currency notes not only tec
save our foreign exchange bui also to
boost our morale as a developing
country. Seeing this urgent national
need, will the Government speed up
the production?

Shri K, C. Pant: Certainly the Gov-
ernment will speed it up., Trial runs
have already begun and we will cer-
tainly speeg it up as much ag we can.

Shrl Baburao Patel: Sir, 1 would
like to know. ...
Mr. Speake: No, Sir. I wish I

could allow you two or three supple-
mentaries. Except the first questioner
all others are allowed only one sup-
plementary each. If I allow the hon.
Member one more supplementary to-
day, I will get into trouble,
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Shri S. C. Samanta: 1 would lLike to
know why this Mill was established
at Hoshangabad and why Nasik was
not expanded? 1 would also like to
know whether the climate of Banga-
lore was more suitable for this pur-
pose than that of Hoshangabad?

Shri K. C, Pant: The main reasons
far chosing Hoshangabad were: firstly,
avauilability of water and power;
s.condly, the fact that it was close to
Nasik ang on the trunk railway linc;
and, thirdly, it had 5 smoke-free at-
mosphere which is necessary for this.

Shri S. K. Tapuriah: 1s there any
possibility of exporting this paper at a
later stage or has Government also
explored the possibility of certain
printing orders from neighbouring
countrics for their currency require-
ments or slamp requirements?

Shri K, C. Pant: 1 do not think this
hag been done for the simple reason
that we shall be consuming all the
paper that we produce in the foresee-
able future either for bank notes or
for stamps and postal stationery.

=t ety wredY & gy wrAAr
wrgan g o sy 7121 7 oo ot s
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Bell Mission Report

+
*513. Shri Sidbeshwar Prasad:
Shri Indrajit Gupta:
Shri P. Gopalan:
Shri C, K. Chakrapani:
Shrimati Suseela Gopalan:
Will the Mimster of Finance be
pleased to state.

{a) whether 1t 1s o fact that the
Bell Mission in 1ts latest report has
asked India to reduce 1ts  defence
cxpenditure as well as to go in for a
number of jont Indo-Pakisian wven-
tures;

(b) if 50, the main details
sugpestions made by the
this respect;

(c) whether Government
examined the suggestions; and

(d) if so, the decision taken there-
on?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) to (d), The report has
been made by the World Bank Mis-
sion to the President of the World
Bank and not to the Government of
India. Since the report is treated by
the Bank as a restricted document of
the Bank and consequently its con-
tents cannot be published, | regret I
am unable to answer questions on
the contents of the report.

Y fagewe waw : W, 9T R
aw xff & fr ey Fwr Y Wi & it
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have
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Shri P, Gopalan: The second Bell
Missiop 1n its so-called confidential
report—it 1g no more confidential be-
cause 1t has already been published—
15 reported to have stated that the
Mission 15 very much satisfied with the
performance of the Gowvernment of
India 1n giving effect to the changed
policies and programmes. That is to
say, the policies and programmes of
the Government arc stated to have
been changed in consuitation with the
President of the World Bank in the
year 1966. What are the policies and
programmes which aro stated to have
been subject to this new change?

Shri Morarji Desal: I cannot reply
to this question, as I saig before,

Shri Umanath: Sir, on a point of
order. The question is a simple and
straight forward one, whether it is a
fact that any policy change has been
made by the Govérirment in consulta-
tion with World Bank and if so, what
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are they? There is no question of
publishing any confidential report.
Have they made any change in the
policy?

Mr. Speaker: The hon. ﬁemb&r is
not gsking for details. He wants to
know whether there was any change,

Shrl Morarji Desai: When it is stat-
ed that it was said in the report that
these changes should be made and the
Government of India have agreed to
make the changes, if 1 accept that
king of thing, it means that I am
divulging what is there in the report.
I would not say either ‘ves’ or ‘no.

Shri Umanath: The question is
wheiher the Government have made
any change in their pelicy in consul-
tation with the World Bank. The
Government is entitled to say that it
is not prepared to disclose anything
in the public interesi, for the secu-
rity of the country and so many other
things, if it is a confidential report of
the Government, like the CBI report,
about which, 8ir, you gave your ruling
the other day. Here the question is
about the Bell Mission Report, which
is already in the press. Where is the
question of giving protection to the
World Bank? As far as this Parlia-
ment js concerned, we are entitled to
know whether any policy changes
will be made in future. But this
question is about policy changes
which have already been made by
the Government. The Government
can straightway say whether they
have made any change or not.

Bhri Morarji Desai: There is no
question of changing the policy of
the Government, Whatever the Gov-
ernment does, it does of its own. What
changes in policy they want, I do not
know, If he has reference to this
report, 1 do not know what that
report contains. It might have ap-
peared in the newspapers. But T do
not know anything about it and I do
not take any notice of it. This is a
confidential report and I cannot,
therefore, mention anything about the
contents of that report.
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Shri P, Gopalan: What is the use of
asking a question if the Minister does
not give an answer?

Mr. Speaker: The Minister has said
that the policy is our own and the
changes are made, because we feel
they are necessary; not because some-
body has suggested,

Sbri Jyotirmoy Basu: That is not
irue,

Shri C. K. Chakrapani: In June
1966, at the dictate of the Inter-
national Monetary Fund, the Govern-
ment devalued the rupee.

Mr, Speaker: Why do you go into
the background?

Shri C, K. Chakrapanl: Durning
October-November last year Bel]l and
his party came here with some pro-
posals. In view of this, may I know
whether the Bell Mission will not
recommend a further devaluation of
the rupee?

Shri Morarji Desal: What do we
know about what the Bell Mission
would do?

Shrimat] Suseela Gopalan: May [
know whe.her it is a fact that the
Aid India Consortium and the World
Bank will give aid to India only
after the Government accept the Bell
Mission report?

Shri Morarjl Desai: There is no such
condition.

Shri Shivajl Rao §, Deshmukh: In
the past time and again it has been
conclusively proved that the bell of
the Bell Mission tolls after strings are
pulled from somewhere else than the
World Bank and those who control
the strings always insist on certain
policy changes which incidentally hap-
pen to be our internal administrative
affairs. 1s the Deputy Prime Minister
in & position to specifically assure this
House that this meddling by the Bell
Mission will not be permitted hence-
forward?

Shri Morar§i Desal: T do not accept
that there has been any meddling. I
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have saig yesterday that no meddling
will be accepted from anybody.

Shri Umanath: Advice.

Shri Morarji Desai: Everybody is
free to give advice and we are free
to reject it or accept it. If we accept
it, it is our own decision.

Shri Jyotirmoy Basu: Sir, the
Finance Minister is very curt, I am
sorry to say. He ought to mend his
manners, We are to get information
for the millions of people who have
elected us. We are not on the pay
roll of anybody.

Shrimati Tarkeshwari Sinha:
should not mind his enthusiasm.

Shri Morar}i Desal: Sir, 1 have been
charged by the hon. Member that I
have given a curl reply. May it be
pointed out as to where I have been
curt? The hon, Member can be dis-
respectiul to me; I am nol. I respect
this House far more than he does.
Therefore 1 object to the erilicism
made by the hon. Member.

One

Shri Bal Raj Madhok: The hon.
Finance Minister says that he is not
curt but may I submit that if he had
nu information to give or if, as he
says, it is a secret document, he
should not have accepted this ques-
tion? Once this question was accept-
ed, he should have been prepared Lo
answer questions; if he does not do
that, it means disrespect to the
House,

Shri Morarjl Desal: It is not for me
to accept or not to accept & guestion.
The question, as it has come to me
from the Speaker, | have replied to
the best of my capacity and in the
manner in which I can without dis-
closing anything which ] cannot dis-
close.

Shri Bal Baj Madhok: The hon,
Finance Minister has said that we
will not submit to any kind of med-
dling from outside, 1 very much
welcome this statement, but is it not
a fact that the aid-giving powers,
whether it is the USSR or the USA,
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have been trying to influence our
policies and that our policies have
veen influenced by their attitudes and
stands? Can the hon, Minister give
a valegorical assurance here that we
will not be influenced in the matter
of our policies, whether it is about
Pakistan, Israel or anywhere, by any
kind ol pressure or suggestion that
might come from the aid-giving
countries?

Mr, Speaker: That has been made
clear so many times, He has said
that it will not be influenced by any-
body.

Shri Jyotirmoy Basu: Sir, here is a
culting from a most circulated daily
from Calcutta which gives the synop-
sis of the second Bell Mission report.
It says that the Government of India
and the Minister, Shri Asoka Mehta,
were compelled by these people (o
agree 1o devaluation. It glso says
that their advice with regard to
importation and investment js to be
ablded by. Therefore we have a right
to know what is the Bell Mission
report which will bring us to perpe-
tual indebtedness. May I place this
cuiting on the Table?

Mr, Speaker; No. Paper cuttings are
seen by everybody; it is not a secret
document so as to be placed on the
Table. You have read it and many
others have alsp read it. The Finance
Minister has definitely stated that no-
body is going to influence us; also, not
the Bell Mission. You may not
agree with it. You have a right to
believe jt or not, but he also has a
right to say what he thinks is equally
honest from his point of view.

Shri Chandra Jeet Yadav: May I
know from the Deputy Prime Minis-
ter whether it is a fact that, after
receiving the Bell Commission's
report, the World Bank instructed
the Government of India (1) that the
Government of India should reduce
its defence expenditure and (2) that
the Government of India should go
in for some Indo-Pakistan joint ven-
ture, and If §o, what was the reply of
the Government of India?
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Shri Morarji Desai: It comes again
to the same thing round about. I
cannot agree to reply to my hon.
friend, but I should like to make one
thing (interruptions) clear that it is
not the function of the World Bank
to write to us that we should do this
thing or that thing; they never do il
and 1 do not think that they will ever
du it and if they do, we are not go-
ing to carry it out. (Interruptions).

Shri Surendranath Dwivedy: A
specific question was asked.. (inter-
ruptions).

Mr. Speaker: Order, order. If all
of them =it down, 1 will call one of
them. This is a question which s
agiating the minds of the people. 1
do not mind giving five more minutes
for this.

Mr, Hem Barua. He has been stand-
ing for a long time.

Shri Hem Barua: The hon. Deputy
Prime Mimster has said that the Bell
Commussion's report 1s a confidential
document because it is submitted 10
the World Bank and not to the Gov-
ernment of India. If it is not submit-
ted to the Government of India how
can the hon. Finance Minister say
that this is a confidential document
and he cannot disclose the contenis
of it? If it is a confidential document
and if 1t 1s a report submitted to the
World Bank, he has not seen it and,
therefore, the question of not disclos-
ing the contents does not arise. But
then there are reports in the papers
that the first recommendation of this
report is that India must devalue her
currency which the Government of
India, like a pack of good boys, has
done and it 1s also said that the eighth
recommendation in the report says
that India must cut down her defence
expenditure. Al] these things are
already out., Therefore, to say that
this js a confidential document, a copy
ot which, I suppose, the hon. Deputy

Prime Minister has not got, and yet

to say that it is g confidential docu-
ment, passes my comprehension. Will
the hon. Deputy Prime Minister
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enlighten us on this anomalous posi-
tion?

Shri Morarji Desai: I do
not see what is anomalous in this
mater, The Bell Mission's Report or
the report which is sent by any Mis-
sion sent by the World Bank i= a
report sent to the World Bank., The
World Bank supplies us with a copy
of that report on the distinet under-
standing that it is a confidential
document and that it will remain
confidential; on that understanding, it
is supplied to wus. How can ] give
out anything? If there is leakage,
well, there may be sharks who can
get at 1t, but I have nothing to do
with that. Why should I help the

. sharks by saving ‘yes’ or ‘no' to them?

Shri Vasudevan Nair: The Finance
Minister, in answer to another sup-
plementary question, said that he had
not seen the report, You can see the
records. But now he says that they
gol a copy of the report and they had
been asked to keep it confidentinl.
Which is true? To two supplementary
questions, he cannot give two differ-
ent answers which are contradictory.
Which is correct? Has he seen the
report and he is not prepared to
divulge the contents of it?

Mr. Speaker: He can ask that gues-
tion, when I call him,

Shri Shivajirao S. Deshmukh: I
rise on a point of order. We have a
statement before this House by the
hon. Deputy Prime Minister that the
World Bank treats this report as 'a
classified report and has provided a
copy of it to them on the distinct
understanding that they would res-
pect it as a classified document. The
point of order which I propose to
raise is this. Under the rules of this
House, the Minister or a member of
the Treasury Benches can decline to
lay any document on the Table of the
House only if it is not in public inter-
est. So, if it is the contention of the
hon. Finance Minister that this agree-
ment with the World Bank not fto
disclose the contents of the repart is
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in public interest, let him say so.
Otherwise, the impression would be
that it is for the World Bank Presi-
dent to decide what is the public
interest here and the Finance Minis-
ter merely dittos and says that it is
not in public interest to disclose the
contents,

Mr. Speaker: There f§ no point of
order in that. He is seeking a clan-
ficationr, I would not allow that
In the name of a point of order, no
questions should be asked.

Shrimatl Tarkeshwari Sinha: The
hon Finance Minister has said that
the World Bank sends them a report
for their information, and naturally,
the World Bank touches upon those
points, because the World Bank and
the Agency for International Deve-
lopment give us a lot of money; and
normally, it 15 presumed that they
would certainly look into the pros-
pects and the possibilities of the
utilisation of ¢he loans. So, from time
to time, the World Bank does send
some report to the Government of
India either for their information or
in order to give some advice infor-
mally, After the hon. Minisler
receives the report, certainly he
would be going through the report
and coming to certain decisions as to
whether the advice which the World
Bank has given in a particular matter
15 relevant, is useful, or not. After he
comes to a conclusion, is it not the
right of the House to know what his
decisions are and whether the World
Bank had given any advice similar
to that? I do not understand why
there should be so much of secrecy
about it. Why the whole thing

. should be made such a hush-hush
affair, if the World Bank gives some
advice on these matters. I would,
therefore, ask what difficulty the hon.
Finance Minister has in answering
any such gquestion after he has taken
a decision on a particular matter. It
the matter happens to concern the
Government of India and an advice
comes informally, from the World
Bank, why can he not come out with
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the information after he has taken a
decision gn the matter, whether .here
was a similar suggestion made by
the World Bank or not and if it was
made whether 1t had been accepted
or not?

Shri Piloo Mody: That is because
1t 15 a hush-hush affair,

Mr. Specker: He has answered 1t
already. He has no further answer to
Bive.

Shri Burendranath Dwivedy: It
seems the hon, Finance Minister is
not in a position to divulge the report
as hg considers it to be a confidential
report. But I belieye the Bell Mission
would have discussed these matters
with the Finance Ministry or the Plan.
ning Mimnstry May I know whether
at any time the Bell Mission came
forward with any advice to the Gov-
ernment of India—whether they have
rejected it or accepted it 1s a different
matter—to reduce the defence expen-
diture and also to go in for joint Indo-
Pakistan ventures?

Shri Morarjl Desai: I have already
said that T cannot divulge whatever
15 contained in a confidential report.
I stick to that

Shri Surendranath Dwivedy: I am
not asking for the report Kindly see
the distinetion which I have made.
1 have nol asked for the report at all.
I have made that very clear If it
is a confidential document, let it re-
main a confidential document We do
not want him to divulge this. I only
want to know whether any such ad-
vice was offered to the Government of
India. 1 do not know whether it s
there in the report or not. Let him
answer this part of the question at
least.

Shri Morarji Desal: It comes to the
same thing.

Shri Surendranath Dwivedy:
does it come to the same thing?

ghri Chandra Jeet Yadav:
to raise a point of order....

How

I want
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Mr. Speaker: They are also raising
only points of order,

Shri Surendranath Dwivedy: 1
would request you to kindly give us
some protection. We are not asking
for the contents of the confldential re-
port. My question is whether any
such advice was offered to the Govern-
ment of India or not. Why should
he not say “Yes' or ‘No'? If he wants
to say that it 18 not in public interest
to disclose it, then let him say s0.
How can he say that it comes to the
same thing? We are not asking for
the report at all. Let him say whe-
ther any such advice was offered or
not.

Shri H. N. Mukerjee: There has to
be an answer to this question.

st mg foed : 4 Sgrad g, v ?

Mr, Speaker: He has said alreadv
that he 15 not prepared to say ‘Yes' or
‘No’. It hon. Members are not satis-
fied with this, then there are other
methods to which they can take re-
course. The hon. Minister has definitely
said that admitting it or rejecting it
would not be proper for Government:
naturally, we would either accept the
advice or reject the advice. But the
hon. Minister is not prepared to say
“Yes' or ‘No' The hon. Member wants
to know specifically whether they
did advice or not. And he wants the
hon, Minister to say Yes' or No'.
But in reply to an earlier gquestion.
the hon. Minister has already said that
he could not say Yes' or ‘No' on that
issue.

Shrl Surendranath Dwivedy: He
has said so in regard to the contents
of the report. We do not want that
report at all. We only want to know
whether any such advice was given
to him or not. He can say Yes' or
‘No’' to that.

Bhrl Morarji Desai: Does not my
hon, friend see this plain fact that
when he refers to an advice given in
the Bell report, if 1 say anything
about ‘it, it would amount to divulging
of the report?
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Shri Surendranath DWivedy: How?

Shri Morarji Desal: What else does
it mean?

Mr. Speaker: During the Question
Hour, hon. Members cannot have &
debate like this. There are other
methods for eliciting information and
carrying on a debate. If they do not
get satisfaction from the answers, then
there are other methods open to them,

Retrenchment by (Ml Companies

i.
*514, Shri B, K. Modak;
Shri Umanath:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the con-
tention of the foreign oil companies
that their staff reduction measures are
arising out of Government's Oil
Policy;

(b) if so, the reactivn of Govern-
ment thereto;

(c) whether Government have re-
ceived any complaints that premature
retirement plan of the foreign oil
companies was in practice a staff re-
duction scheme; and

(d) it so, the steps taken by Gov-
ernment in the matter?

The Minister of State in the Min-

{a) Yes Sir, refer-
ence has been made to certain aspects
of the Government’s oil policy.

(b) In fhe light of the report of the
Tripartite Committee constituted by
the Government of India in October
1085 to examine the problem of job
security and reduction of staff, Gov-
ernment is of the opinion that this
contention 1s not well-founded.

(c) Yes, Sir.
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(a; A tripartite meeting of the re-
presentatives of foreign oil companies,
petroleum workers’ unions and the
Government of India was held on
28th April 1867 in the Department of
Labour and Employment to evolve an
agreed formula to solve the problem
of job security in the foreign oil
companies. Various measures includ-
ing bipartite negotiations have been
suggested and are under consideration
of the Government.

Shri B, K. Modak: May 1 know
whether in the tripartite conference
a decision was arrived at to form a
court of inquiry to go into the cases of
retrenchment? What has been done
in regard to that decision?

Shri Reghy Ramaiah: That iz one
of the suggestions from the employees’
side. As ] said, there are wvarlous
other suggestions. They are under the
consideration of Government.

Shri B. K, Modak: May I know
whether B press statement was issued
on behalf of Government that a de-
cision was arrived at regarding the
formation of a court of inquiry? If
so, what is the reason for reversal of
that decision?

Shri Raghu Ramalah: ] said that no
decision has been taken. It is one of
the suggestions made, It is under con-
sideration.

Shri Umanath: The Minister said
that the staff reduction measures
taken by the companies have nothing
to do with the Government's oil poli-
cy and that it was not well-founded.
Recently a report submitted by the
Chief of the Esso in India to their
head office mentions that the com-
pany proposes in their mext phase in
the next year to reduce the staff by
300 to 400. The exact sentence used
is: ‘we hope to get the approval of
the Government of India’. Already,
9,000 have been retrenched. The im-
plicatlon of this sentence is that they
got the approval of the Government
of India for the previous retrench-
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ment also. I would like to know whe-
ther Government know about it.
Secondly, is there any tacit under-
standing between Government and
the Esso and other foreign oil com-
panies about this schemg of retrench-
ment?

Shri Raghu Ramaiah: There has not
been any agreement whatsoever, On
the conirary, subscquent to the tripar-
tite negotiations Government have
asked them to stop all further action
under the so-called voluntary retire-
ment scheme. Whatever hopes they
have expressed we are not a party to
them.

Shri Umanath: What about this
letter from the Esso chief to their
head office? 9,000 have already been
retrenched. Gowvernment have 7ot
stopped them. Government say there
15 no iacit understanding. If there is
no understanding, how is it that they
could retrench in broad daylight
9,000 hands.

Shri Raghn Ramaiah: When there is
no understanding, 1 cannot say there
is an understanding,

Shri Umanath: What is the result?
9,000 retrenched.

Shri Raghu Ramaiah: Let them
hope for anything. We have not
agreed to it.

Shri Ganesh Ghosh: On the 3rd of
April last, Government wrote to the
Burmah-Shell and perhaps also to the
other foreign oil companies not to go
ahead with their centralisation scheme
till the decision in the tripartite con-
ference was taken, On the 28th of the
same month, & tripartite conference
was held in which Shri Raghu
Ramaiah was also present. It was
agreed that the foreign oil tom-
panies would not take unilateral action
in regard to the centralisation scheme.
Yet immediately after that, they have
been retrenching a large number of
people from all over the country.
What action has Government taken to
stop this unilateral action on the part
of the oill companies in spite of tha
agreement at the tripartite conference?
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Sbri Raghu Ramaiah: I was, of
course, present, as my hon. friend
says. Probably he was also there, If
he was there, he woulgd have known
that while representatives of the Gov-
ernment and the employees suggested
that further action under the retire-
ment scheme should be stopped, it will
be recalled that the employers did not
agreg to it. That ig where it stands.

o wEeE CEaTkE ;6 mE B
ad e oF qu & 1w Guwhe
TR ¥ AT W KT WTH AR
FZTH Y AR A A Ay oY g7 oeeny-
£ afqga ¥ Wt wa & 4t 7 it aw
TAARZ IA U7 WO GEA W A
w7 gy g 7

8bri Raghuy Ramalah: There is not
one tripartite meeting. There have
be:n more than one, and Government
is in full sympathy with the demandr
made by the employees, and my col-
league, Mr. Hathi, the Labour Minis-
ter, has been doing everything possi-
ble to see if some basis for negotiation
vould be arriveq al, Failing that,
what measures he has to take, T am
sure he is considering.

st forwr aroow @ & @y srAew
g g f& o oY o st
FATT TR B wTR W B oo e
g1t A5 ¥ Fg 7 w7 o @ A e
T Wrgw FIAT AT w9 ge § el
A yarE?

Shri Raghu Ramaiah: In answer to
a guestiop I had to reply some time
back that there has been an assurance
given to these oil companles at their
inception that they would not be
taken over for some time.

Shri Sheo Narain: There is an agree-
ment between the Government and the
oil companies. Why does not Govern-
ment take any action against them
under thai?
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ot gew wx wwaw : fowslt a1
T OO s J 9,000 wrfat
%1 Szl # O a1 Fa7 ag WY AEHEA
&1 @ & Wz ag A afefs a1f 7€
fres faai 91 9,000 #t% iz o &
#T TA F QA FA T AT A
Fragrft ¢ a1 ew AT A g
FT TE AT GOHIT T TETA ¥ FTIAET
¥4 7ET FT A FIT TR IA GAT ZAT
g€ 41 I &ar 7 KT qFY 7

Shri Raghw Ramalah: I have already
said that my colleague is fully seized
of the matter, but so far as those who
are retrenched are concerned, tp the
extent it is possible lo absorb them in
our own establishment, the Indiap Oil
Co. establishment, we are doing evcry-
thing possible.

ot pew wW SUERT : W7 9,000
wtn fawra fair o & a7 29 1 g
Fre F forgr sngnr ¢ O wEHTT 3
ozl fasl 7 9,000 0T &Y 97 W
97 &4 & 37 fasre w0y 7

Demonetisation of Currency

+
*515. Shrl Bharat Singh Chauhan.
Shri Sbarda Nand:
Shri J. B. Singh:
Shyl Ranjit Singh;
Shri C. K. Bhattacharyya:

Wi'l the Minister of
pleased to state:

Finance be

(a) whether Government have for-
mulated & scheme for the demoneti-
sation of Indian currency in order to
bring out unaccounted money;

(b) if so, the details of the scheme;
angd
(c) if not, the reasons therefor?

The Minister of State in the Minls-
try of Pinanee, (Shri K: C, Pant): (a)
No, Sir.

(b) Does not ariee,
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(c) Demonetisation 1s not likely to
serve any useful purpose Parlies
tendering notes and offering plausible
explanations of how they acquired
these notes would have to be granted
full conversion facilities and it 1S
likely that practically al notes will
have io be converted Also, demone-
tization cannot deal with black money
held in the form of bullion, land, ate

sft wea fag whgen: 3T a7 997
iR mmweas AT X O gAT
Iq &) farrd F fao qama 3w
AraraT TATE § a1 A8, WA Agy FArg
& 7 &1 A1 wirws gadwad g
uw frgra Mwar ae v @ & oaw
ag IAT AEW T qzar @ 7

foor AwEm A wem w (s
FON WA qW): WET § L FE7 50
¥ afz wre 91 &) 37 ¥1 At F arq 5
2 EFATE |

ofy wow fog wgew s agar Sifsd

«f FETEm = OF AT °g fF AT
WA QR T @ ¥ 9 A
THEY w4 9T I K gar faar
B Y #1E AY 3 g7 AN HwEATE 1
Zat az fF w07 #4F a1 w4 g
qT FIAT FLAT ET AT IT T IZA F SATAT
azfeaas & wtc @9t 9z fr =g
RAATAT RTG7EN FTAEE WL FHIT
¥ FieZq WAL OF §iAT & F9T gray
3q ¥ ferddz w Afeerd s7 ar
§ | T vd§g wiad 0 F fag
ST HICATT X7 AT AT @ F )
qaifedr or  ofordtz & Afaga w1
aarat mar § e itz faaetod
FreFmaag T

ot wer fag Wy @ Wt @
wraw ¥ o & fay ot s7w A E A
wraT & feaar Prear § 7 w1 59
wied goerc kT g ?
784(al)LSD—2.
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st ¥ WK g T F wreE
TH wng 9L oW TG § afwa o9 &
AT UTY @9 & fo7 ¥ wwd agr fan
AL

Bhri 8. S. Kothari: What has been
the experience of Government with re-
gard to plevious demonetisation fifteen
years back and what conclusions have
been drawn from that demonetisation
particularly with regard to the amount
of unaccounted money that came out
and secondly the effect of demonetisa-
tion upon business confidence at that
time?

SBhrl K. C Pant: Well, Sir, at that
time

Shri 8, § Kotharl,
Mimster should answer

The Finance

Mr. Speaker, He 1s the Minister

Shr; K. C. Pant. He objects because
the matter being 15 years old, I may
not know He may not know it So
far as this experiment n 1046 was
concerned, virtually all the currency
tendered had to be exchanged with
new notes Out of a total of 138 crores
of hugh demomination notes_ @stimated
to be 1n circulation then, as much as
136 8 crores were exchanged

Shrl § § Kotharl: How much was
taxed as unaccounted money?  That
15 the point

off gew w wgaRe: OF AE T
A AT AL A E | A T
oW AT T QT S9ET qrar
e @ & fawge ars gramar & 1

Mr Speaker: This 15 not an exhubi-
tion I object to it Anybody can
get up and exhubit anything» He can
only put a question

Bhri Hem Barua: In view of the
fact that the collectors of black money
are a clever set of people, they do
not keep their black currencies in
their refrigerators, they nvest them
and acquire property Short of demo-
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netisation, what steps do the Govern-
ment propose to thke to mobi'ise or
mop up the black money so rampant
in the country today in certain quar-
ters?

Shri K. C. Pant: I have already in-
dicated the steps that the Government
has taken. If the hon. Member has
any suggestions, we will be glad to
bave them.

Shri D, C. Sharma: Is it not a fact
that a scheme of voluntary disclosure
about which we made a great deal
of noise and which was announced
with such trumpeting, has proved to
be a fiasco, and may I know 1if the
Government of India has withdrawn
it and if it has not withdrawn it, what
steps the Government of India s
taking to resuscitate this pet scheme
of voluntary disclosure?

Bhri K, C. Pant: Does he want us
to bury the scheme or resuscitate it?
(Interruption). From memory 1 can
say that something between Rs. 190
crores and Rs. 200 crores were ob-
talned by the Government under the
two voluntary disclosure schemes.

12,00 hrs.

Mr, Speaker: We will now take up
the Short Notice question. There are
27 names here. That is why Isay that
after two or three Members put the
questions, it becomes a repetition, I
do not mind it, till we take a decision
about printing only five names. We
have taken a decision about Calling
Attention Notices; it has tp be im-
plemented next week or after you
all approve of it. We have now 10,
18 or 1% or 50 names. If all the 50
names are to be ca'led, it not only
become repetition but we lose the pre-
cious time of the House and the other
business will suffer. Therefore, T will
call the first name now.

Shri M. L. Sondhl: It is a very m-
portant question, Sir. 1 would like to
put one gquestion.

Mr. Bpeaker: T will call you,
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SHORT NOTICE QUESTION
Revelving Restaurant
+
BNQ. 13. Shri B, K, Daschowdhary:
Shri Samar Guha:

Shri Chittaranjun Roy:
Shri M, L, Sondhi:

-

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

, (a) whether it is a fact that steps
have been taken for construction of
Revolving Restaurant ang Conference
Hall as an annex to a Public Sector
Hotel In New Delhi at a cost of
Ra. 2'§ crores; and

(b) whether the contract for the
construction of the same has been
awarded to a irm which did not sub-
mit the lowest tender?

The Deputy Minister in the Minis-
try of Works, Housing and Bupply
(Shri Iqbal Singh): (a) Government
approved on the 27th January, 1967
the construction at a cost roughly of
Rs, 2.39 crores of an Annex to the
Ashoka Hotels Limited, conslsting of
300 sdditional beds, a Conventlon/
banguet hall and two speciality res-
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taurants (including a Revolving To-
wer restaurant) to be ready in iime
for the United Nations Conference on
Trade end Pevelopment which be-
gine in New Delhi on the 1st Febru-
ary 1968,

(b) The Board of Directors of the
Company decided to award the work
to the second lowest tenderer. How-
ever, when the matter came to the
Government they directed the Ashoka
Hotels Limited to ask the contractor
concerned to reduce the quoted rate by
Rs. 2.20 lakhs and this was agreed to
by him. He thus became the lowest
tenderer at Rs. 8747570,

Shri B. K. Daschowdhury: In view
of the great economic crisis in our
country, may I know What made the
Government approve of this big
scheme involving a huge amount of
money, and further, you finalised the
contract surreptitiously, wyou took a
particular firm, Ahuja Co., and allow-
ed them to reduce their original ten-
der by Rs 2,20,000. May I know why?

The Minister of Wiorks, Housing and
Supply (Shri Jaganath Rao): As stat-
ed in the main answer, the United
Nations Conference on Trade and De-
velopment will be held here in Delhi
on the 1st February, 1968, 2,500 dele-
gates from various countries are ex-
pected to attend this conference. At
present, the hotel accommodation in
Delhi is not more than 1400, There-
fore, the Ashoka Hotels Limited want-
ed to expand its capacity also a con-
ference hall which could hold 2,500
delegates at a time has to be construe-
ted. At this time, apart from the pro-
Ject, it Is alsg considered necessary
to have a special restaurant. That is
why a revelving tower restaurant was
also contemplated.

As regards the second part of the
Question, that it was given to Tirath
Ram Ahuja in a hush-hush manner Is
entirely wrong. We strongly repudiate
it. It was the second lowest tenderer.
The management, the Ashoka Hotels
Limited, decided to aceeDt the tender.
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When it came to Government, we
considered it; it was put up to the
Deputy Prime Minister, and we asked
the management to see that the tender
1s reduced by Rz 2,20,000. It was done
There 15 nothing hanky-panky 1n this.

Shri B. K. Daschowdhury: Is it a
fact that 1n the forwarding letter by
Messrs  Ahuja and Company to
Aszhoka Hotel Lamited, 1t has been
specifically stated that whenever any
pont is at variance with the terms
of contract as laid down by Govern-
ment, the terms of theletter shall
prevail® May I know why the Govern-
ment was so eager to agree to thedic-
tates of this particular contractor
firm® Secondly, is it not a fact that
this Ahuja and Company did not
quote for itmes 15, 18, 17 and 27,
which means an additional expendi-
ture of Rs 25 lakhs or more?

Shri Jaganath Rao: According to
the tender notice, no tenderer was
asked to quote for gome of the items,
because the mechanism of the tower
itself was not finalised by the con-
sultant architects. Regarding the letter
referred to by the hon. member, they
were asked to withdraw those condi-
tions. The tenders were examined by
the consultant architects and they
found that the tender of Tirath Ahuja

and Company was in order.

Shri Samar Guha: My question con-
sists of two parts (a) and (b). (a)
At a time when millions of human
skeletons are crying f-r food in the
near-famine areas and when our
country has been reduc'd to the sta-
tus of a global beggar in search of
food all over the world and when the
nation is facing the worst crisis
demanding the strictest ineasures of
economic austerity . . .

Mr. Speaker: What is his question?
This is all known to everybody.

Shri Samar Guha: This is the back-
ground, Sir. Why has the Govern-
ment indulged in such a perverse
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luxury in econstructing a revolving
restaurant and a hall for the inter-
nationa]l conference annexed to the
Ashoka Hotel at g fantastic cost of
Rs. 2'5 crores for entertaining the so-
called internationsl wvisitors?

Shri Igbal Singh: Our country has
invited the delegates for the inter-
national conference. It is good that
sometimes we should also invite. It
is also paying. This is generally of
the American patltern. If we want to
make more money for Ashoka Hotel,
these facilities are necessary. About
the other things, we dp not think so.

Mr, speaker: Shri Chittaranjan Roy.

Shri Samar Guha: Part (b) of the
question is still there. I may be
allowed to put it. I have put only
part (a).

Mr. Speaker: I cannot help it. You
can put only one question.

Shrl Samar Guha: On a point of
order, Sir. The question constitutes
specifically of two parts (a) and (b).

Mr. Speaker: There may be (a), (b)
(c) and (d), but it is all ome question;
not four questions. (Interruptions).

Shri Samar Guha: They had cons-
tructed a bungalow in Lajpatnagar
(Interruptions).

Mr. Speaker: When I am on my legs,
hon. members should sit down. Every
question has got (a), (b), (c), (d), (e)
and so on. It does not mean there
are half a dozen questions and every
member can ask half a dozen supple-
mentaries. It is known to everybody
in this House that only one supple-
mentary is allowed.

Shri Samar Guha: Sir, a part does
not complete the whole.

Mr. Bpeaker: Order, order. T am
not anything. I request the
bhon. Member to resume his seat. This
is not proper. It iz 5 known fact 1
do not know how I can explain. We
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have been seeing it for years that a
question has several parts,

Shri Chittaranjan Boy: In view of
the fact that our Government is going
to reduce its expenditure tp a great
extent, even cutting down our plan-
ning also, may I know what is the .
relevant reason that the Government
can show for the construction of this
revolving restaurant and conference
hall which goes in deflance of the
declaration so far made by the Finance
Minister in this House? May I also
know whether it is a fact that the
notice jnviting tenders was not pub-
lished in the papers and whether it
was given to some selected contrac-
tors? 1 would like to know whether
it is also a fact that this revolving
tower has been incorporated -into the
items of the tender though the archi-
tect at that time hagd not completed
the design?

Shri Jaganath Rao: Regarding the
last part of the question, to take it
first, tender notices were issued to 24
firms n the country spread over
Bombay, Calcuita, Madras and Delhi,
The notice inviting tender was not
published in any newspaper because
it happened that all the firms in the
construction field were served notices.
Only six firms in Delhi purchased
tender forms and out of those six only
five tendered. Therefore, it
little difference.

Shri Jyotirmoy Basu; That is a

matter of opinion.

Shr| K. Lakkappa: Crores of rupees
are involved.

Mr. Speaker: Order, order. Nobody
can get up in the middle and shout
like that. Anybody whose name Is
here will be allowed to put a supple-
mentary.

Shri Juganath Bao: Tenders were
received on 10th April 1967 and the
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management decided on the tenders on
20th April, 1967. Therefore, nothung
wag done in a hush-hush manner.

Shri M. L. Sondhi; From the ques-
tions put and the answers given, in
all seriousness I suggest that this case
is a portfolioc of corruption and, I
believe, the principal adviser of the
Minister has, to the best of my know-
ledge, a shady past in the External
Affairs Minustry. Is the Minster
aware that this contract remains gn
uncertain contract and therefore 1s
really void mn letter and in spirit
because the contractor alleges or says
or claims that he will revise hus prices
it this happens or that happens? 1
have a letter here according to which
1t 15 clear that he 13 browbeating the
Minuster and the Mimuster 15 living in
an illusion. Will the Minister now
realise that he has inherited a situa-
tion and is he prepared to take into
account the fact that the contract is
an uncertamn contract?

Shri Jaganath Rao: I have inherited
a healthy baby: 1 have not inherited
anything which 1s not legitimate (In-
terruption) We have not accepted
any condition mmposed by the con-
tracter. We asked him to withdraw
and he withdrew the condition. It s a
firm contract, a vaild comtract and
nothing 15 voird Regarding ‘portfolio
of enrruptions’ my hon friend, who
belongs to that party, when he comes
to pawer can be in charge of that
portfolio.

Shri M. L. Sondhi: You should re-
member that Shri Mehr Chand Khanna
lost the election here because of this
The same fate may befall you also.

Mr Bpeaker: That is five
EWAY.

Shri M. L. Sondhi: The Jan Sangh
is a party free from corruption. He
has made an insinuation, I did mot
attack the Congress Party . . . (inter-
ruptions) We are patriotic. The
Minister is hiding something because
he is guilty. Why does he attack the

yoars
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Bharatiya Jan Sangh? . . ., (interrup-
tions)

Shri 8. S. Eothari: This Mimnster is
arrogant, I tell you.

Mr. Speaker: Everyone 18 arrogant,
I find. It is the privilege of every
member.

Shri M. L. Sondhj: He is trying to
shield Shri Prem Krishen.

oft ot ¢ wrey wewt @ ag ST
&7 997 & WY SR AT EET R 22
A= ¥ S7X g0 AR Y M )
qH I3 AT 5T 4F G FT o wAY
7gRa A w7l fe ¥ www @l ¥ 0w
foar & 1 w313 & w=t oot sfeorm
g1t &, Z27 & foradt Fram g & 9ma
foreimre s af1 4@ §av ¢, ga
fordere dve AT g & AW
T ATVEE ZAT A9 TEW agr fe 4
w217 a4t & qu faar g

R} ag w91 9wmAl 3 9T =y
F fau dmifooma s 08 @ 3w R
um fasr & 41§31 34 =17 SFAE )
Y max amar ar fege daw faa
g 7 frmay & g o doe
ZzT gt & AR e far W g
& s sgan g fr o9F a4y A fam
am 7 wmw qafmonA & oaf Ay
IT AT 2T F A1 R Af w1 on.?
& ug wi waqr g g oo &ue
sfenaa 41, a7 sz =1 af
fear v ? Fawr am wrem w@p 7

Shri Jaganath Rao: It i3 not a
CPWD tender. The tender was issued
by the Ashoka Hotels Lumited, an
autonomous body.

An hon. Member: But it is under
you.

Shri Jaganath Rao: In consultation
with the Deputy Prime Minister who
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ig the Finance Minister, I suggested to
the management of the Ashoka Hotels
to ask the contractor to reduce .the
amount. Regarding the other ques-
tion, why the lowest tender was mnot
accepted, it is a well-known fact that
in every temder notice there is a
clause—in this case, clause 14—which
says that it is not incumbent upon the

t to pt the lowest
. .« (interruptions).

Mr. Speaker: If every hon. Member
stands up and asks questions at the
same time, how can we function in
this FAouse? Let us try to do it in a
disciplined way . . . (interruptions)
Already 30 names are there in the list
and T find more are standing up. Shri
Kanwar Lal Gupta and Shri Kothari,
whose names are not in the list, should
not stand up and speak like this . . .
(interruptions). Do they want to hear
answerg from the Minister oy shall 1
go to the next questiont If they do
not want to hear, I will pass on to the
next subject.

T oy qwae st A FETE fEar s

2, gaer srT 3w g Wiy oogw
& AE T1EA A w7 F fam oadr

s . . .

oy wy fermdp dar 7 w1 @
oy fom + mfa A aw ==
e

Shri Yajng Datt Sharma rose—

Mr, Bpeaker: Will you please sit
down.

Shri Yajna Datt Sharma: * * *

tender .,

Mr. Speaker: Do not take down
whatever he says. What is this type
of indisciplme? You want the Minis-
ter's answer to suit your taste. That
is not possible. I cannot force a Minis-
ter to do that.

Sbri K. K. Nayar: [ do not want to
mik a question .. (Interruption)
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8hri Sarendranath Dwivedy: Sir, the
bon. Member had put a very pertinant
supplementary and only a part of it
has been replied to.

Mr. Speaker: If he hag not answer-
ed it in full, we must ask him again,
but you must at least hear him.

Shri Eaowar Lal Gupta; If he does
not answer properly, then we seek the
protection of the Chair,

Mr. Speaker; The gentleman who
has put the question can get up and
say, “My question has not been
answered'; or, the Leader of the Party
can get up and say that the question
has not been answered, and not that
the whole House should get up and
start shouting. Now, let us hear the
Minister’s reply

Shri Jaganath Rao: Will he repeat
the guestion?

sy wherc wrer dowr ;3T H
8 fraw @ §, for & @ W
wré 3T FAOw T &, &7 99w
ez fawe @ amar & 1 forw w1 2w
e g §, 99 %Y wae & fagr wmar
2 1 e Ao Fee o wlwae FT
g A mFaxHgeramr g
WX gHY AT 7 23T 3T A SA
gar g, T | T T § wiw A
sqraT g §, A7 37 A FY qAT w7
g &7 & 23T FT HEAT fRar am@r
¢ 1 % ag s wen g e e Hdy
# w77 9r—% N & g o
TH—gET THT & AT B Y
2 faan raT, o fe 9w &t 297 wellvaA
qr, 3% #1 fodwz a0 @ fegy mar o
# gg WY s At § 6 owm o=
T SRR 1 AT LAT FT ST T4T 4T
Shri Jaganath Rao: Sir, I did not

bring in the name of the Prime Minis-
ter at all. I said that I consulted the

* Not recordsd.



§167 Oral Answers JYAISTHA 25, 1880 (SAKA)

Finance Minister who is also the De-
puty Prime Minister, but the hon.
Member brings in the name of the
Prime Minister,

His question, as T understood him,
is as to why the lowest tender was not
accepted and why negotiations were
carried on only with one of the com-
tractors who had tendered amd not
with all. My answer to the first part
aof the question is that the lowest ten-
der was of Messrs. Uttam Singh
Duggal and Company. His part per-
formance in the contracts which he
had had with the CPWD and Defence
was not satisfactory. That is why he
was not considered at all. Even his
tender was not according to the rules.
The architect examined all the tend-
ers and held that the tender of Messrs
Tirath Ram Ahuja was in order; there-
fore, the management's cholce was
limited to the acceptance of this ten-
der. But when it came to the Gov-
ernment, while the Ashoka Hotel
management had the power to accept
the tender, Government suggested that
the tenderer should be asked to re-
duce further the amount by Rs, 220
lakhs and that was done.

©ft wtere o @ gz faege
w1 A T B

ot wq fomdt : weTe 2Ry, AU
EQATAT T FIA § 1 WHY AAAT GBI
st Raaw, 7 #g dar g qwr ar '
Fq1 Fre At wrf faow 2 £, 99
g fagw 14

“All tenders in which any of the
prescribed conditions are not ful-
filled or are incomplete in any
respect are llable to be rejected.”

e dwr omm & 7 faAwr
B fear mmr, SER W W@
fora1 §, forwr oY Y aTgw yAT AEY
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9, 39 ¥ ¥ uF quew ¥ o & anew
warg

‘It any point mentioned in this
letter is at variance with the ten-

der documents mentioned above,
the point in this letter will prevail”

wERer ®g1eg, gg ana faega aw R
& g qasu & fags) 51 geaT frar
T g ) s A@T A T g fear @,
< &7 qara A47 farqar &) Frowodrs
& TarEd T § AW ownw M osy
gafam 217 e o oF o feat Tar
& | T ava | ATy i A7 Ay e i—
fegm afr¥o 21 Fo T gd ot &
wTA F WL g fxararar § 1 gE@ww
& art H waEr | A fan A g fagraar
e wEYRd TA "4 TeT o oEE & 0
Al AT FT AT 2wy

Mr. Speaker: It iz not a point of
order at all; it Is a question.

ot Wy fomd ;AT Foar & wev
o owarw 7 e @ T 9w
%7 wara Adr fzar smgm ¢

Mr, Speaker; Mr, Samanta.

It is not compulsory that every
Member whom I call and whose name
ig in the list should put the question,
It is not at all compulsory. I know
Mr. Samanta is not anxious. The
difficulty is that it is a revolving
tower and so, you must be carefull

Mr. K. N. Pandey. I don't think he
has any question to ask. (Interrup-
tions). If you want, we can have &
discussion. If there ig really some-
thing, the Minister will not suppress
it; I am sure the Minister is not anx-
jous to suppress anything. If you
want a debate, I am prepared to allow.
1 am sure the Minister is not anxious
to suppress anything. But let us be
orderly. Mr. Deb.
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Shri Dhirendranath: May I know
the reason why such a huge amount
of money is being spent on &n unpro-
ductive project when the Conference
will be oly for two or three days?

Shri Jaganath Rao: It js a very pro-
ductive project; you will see it from
the occupancy of the Ashoka Hotel
for the last four years, it is very good
and there is every prospect of improve-
ment in the future. The hote] indus-
try is a very competitive industry
and it has to keep pace with the grow-
ing needs and improvements,

st wofr oy witfour : L)
®AT W@ qg aE &t O oA fE
faior otz ww waE aqr ®EFT
% 8515 e A fitae A= AET wY
&t wf o edt or 59 w4t & fao
gama faa nqr a0 ?

Shri Jaganath Rao: No, Sir; I am
not aware of that.

Shry J. H Patel: (Spoke in Kan-
nada).

Mr. Bpeaker: I have no objection.
Mr. Jaganath Rao must understand.
Why does he not allow the Delhi
people to put the gquestion?

oft wq ferd 1 wemw mErwa,
FAT o Fal JAIR F SHTEGT AT ZEY
aif,7 1 AAAm @Em a9 wEd
ag g A maemAAT TR E

Mr. Speaker: 1 entirely agree with
him that the mother-tongue should be
respected. But where can [ get trans-
lators for all the 14 languages?

Shri N, Sreekantan Nalr: He knows
English,
dtay fowd . o @ w9 afwar
Mol € s # sy @
METT Y |

8hri J. H. Patel:
nada.)

(Spoke in Kan-
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Mr. Bpeaker: It is the same ques-
tion. (Interruptions) Mr. 8. M. Joshi

st 7q fem® : madro qwm 0g
A A 3 F 1w Faar ad
faar wrar &, wfea =@ &1 39w @
2

Mr. Speaker: Mr, Lakkappa may
please resume his seat. He has not
understood the question unfortunately.
There are others to plead the cause
of Mr. Patel. [ know Mr. Lakkappa.
He need not champion his cause; there
are others to champion his cause.

st ot wg: wadm SEeg
AT arga & R T a7 w4 &, S
& ITATT TR, W IEW § S A

Mr. Speaker : No. He has also not
understiood it. (Interruptions) We are
reducing this House to a laughing-
stock. 1 am very sorry to say this

Shri J. M. Blswas: On a point of
order. You will kindly allow this
Member to put the question in his own
language. It will be the duty of the
Chair to see that the Minister replies.

Mr. Speaker:
order here.

off wq ferrdt : maw weEa, '
cee. (w@TET) L. L
Mr. Speaker: Order, order. Hon.

Members should not bring this House
into ridicule in this manner.

There i8 ng pomnt of

Shri V. Erishoamurtl: You allow-
ed him to put the question. You can
wery well translate it and have it ans-
wered. The Member concerned must
get the answer to his question,

Bhri Piloo Mody: He is not inte-
rested in an answer 1o his question but
he is only interested in the language
issue (Interruptions).

Shri M. L. Sondhi: 1 support my
hon. friend Shri V. Krishnamurti and
say that the bon. Minister should
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answer it. (Interruptions) What is
this? The hon. Minister is behaving
worse than what Shri M. C. Chagla
has done.

Some hon. Members rose—

Mr. Speaker: All hon. Members
may please resume their seats. I am
sy that it is going out of conmtrol
now. Hon. Members are just making
everything into a laughing-stock or a
matter of joke or a matter for laugh-
ter. They should realise that this is
Parliament. This is not the place
where we ean go into all those
matters. The dignity of the House
must me maintained, The dignity of
all the Members is involved in this.

8hri V. Krishnamurti: May I sub-

mit. . . .
Mr. Speaker: Order, order. I am
not going to allow him now, The

hon. Member Shri J. H. Pate]l ean
very well defend himself, He has not
sought the support of Shri V. Krishna-
murti to defend himself.

Shri V. Erishnamurti: It is a ques-
tion of the right of a particular Mem-
ber.

Mr. Speaker;: Order, order. I do
not like the hon. Member to get up
again and again in this manner,

Shri J. H. Patel: (Spoke in Kanna-
da),

Mr. Speaker: (Spoke n Kannada).
I have already allowed him to put
his question.

Shri M. A. Khan: On a point of
order.

Mr. Speaker: The other hon. Mem-
ber ig also raising only a point of
order. He knows English but purpose-
ly he wants to put the question in
Kannada and also have it translated.

Bhri M. L. Bondhi: The hon. Minis-
ter does not understand English.
(Interruptions). There is so much
corruption in this House....

8hri 8, K. Tapuriah: What does he
Wesn by corruption in the House?
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Shri M. L. Sondhi: 1 ghall say it
ten times. There 15 so much corrup-
tion. Mr. Prem Kishen is corrupt. I
say it ten times for the benefit of
the ICS Members. (Interruptions)

Mr, Speaker: I want to take the
House into confldence on this matter,
If Shri M. L. Sondhi is going to be-
have in this manner, then I shall have -
to take the House into confidence now.
It is mpossible to carry on in this
way, Shri M. L. Sondhi thinks that
he alone understands English ang the
hon. Minister does not know English,
After all, everybody cannot be as
intelligent as Shri M. L. Sondhi;
everybody cannot be as proficient as
Shri M. L. Sondhi in English. It this iz
the way he is going to behave, I can-
not help taking action; I want to-
take the House inio confidence on this
matter. He cannot get up any time
he chooses and make remarks in this
way. I can understand a person get-
ting excited once in a way. Every
human being would be excited at
some time or the pther. But if he is
going to be excited throughout like
this ang would go on passing remarks
like this, then 1 shall have to think
what should be done. He has no
right to get up every time like this
and make such remarks,

As regards
also,. ...

Shri K. Lakkappa: May I submit..

Mr. Speaker: Shri K. Lakkappa
also must sit down. Shri J. H. Patel
was the questioner and not Shri K.
Lakkappa.

Shri K. Lakkappa:
& point of order....

Mr. Speaker: When the Chair is
on its legs, he has no right to ralse
any point of order. When the Chair
is standing, he must sit down.

As regards the language issue, we
must ind a way out of it. There is
no use shouting here inside the House.
We sat down once with the leaders-
of all the parties and we wanted to-
see If all the fourteen languages could-

the language issue

He has raised
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be simultaneously translated here,
That was our desire and that wag the
desire of the whole House, All ths
Hdourteen  languages of our country
must be understood by the other
Members also. But this is a process
which is being examined, from the
point of view of whether it can be
done. If it can be done, everybody
will be happy because all languages
will be translated and everybody will
be able to understand each other. Till
that is done, we hawve to be patient.
-Government also have to examine this
matter and see whether the equip-
ment is there possibly, the technicians
have to do it; it is not for the Speaker
alone to do it; it is not as if I can
just issue an order overnight and get
it done, in two months’ time or three
months' time or even in two years'
time. It is the job of technical men
to see. ...

8bri J. H. Patel: They have money
for this revolving tower....

Mr. Speaker: He does not know
these matters. ...

Shri J. H. Patel: Revolving tower. .

Mr, Speaker: When I am on my
legs, he should not get up like this.
Will the hon. Member kindly sit down?

I want to give the maximum possi-
ble facility to the hon. Members.
I know there are some Members who
actually do not know English or Hindi;
this is apart from those who while
knowing English do not, as a matter of
principle, speak 1t. [ can understand
that. But there agre some Members
at least 20 or 30 who know neither
Hindi nor English. They are just
keeping quiet. I understand their di-
ficulty and appreciate it. We want
to enable them to understand the
proceedings. The equipment must be
brought. Then it must be installed.
All this must be done. There is no
difference of opinion either on this
side or on the other side on
this matter, All of us are
agreed on that But till that is
done, we have evolved something.
it is that speech made in sny langu.
age will be taperecorded. No Mem-
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ber will be prevented from making a
speech in his own regional language.
(Interruptions). Let us discusz, this
again. We can have the discussion
even tomorrow. I would request the
leaders to come. Let us call the
Minister of Parliamentary Affairs and
request him alsg if he can help us to
do anything in the matter. I am pre-
pared to accept any decision that is
taken by the whole House. But once
a decision is taken, we must be practi-
cal. We must allow the House to get
along with its business. Here a decis-
jon has been taken that any speech
made will be tape-recorded, then trans-
lated and on the next day submitted
to the Member concerned. But- if it
is insisted that translation arrange-
ments should be made for all the 14
languages, it is impossible. Nobody
capn do it. Therefore, we have sugges-
ted this, We shall meet again tomor-
row.

Shri 8. Kandappan: I have a very
important submission to make,

Mr, Speaker: When I am on my
legs, to interrupt me and speak is
indigcipline. He cannot do it now.
He can do so later.

As T said, I will convene a meeting
of the leaders again, if necessary, to-
morrow. But let us allow
the proceedings of the House to go on.
There are people who have come to
listen to our deliberations and watch
our proceedings. For the present, let

us go on to the next item on the
agenda.
ot g W w2 AT

mE AET TR aqT )

Mr. Speaker: When I did not allow
any other member, he cannot claim
a special privilege.

I was saying: let us not proceed
with this question just now, It you
want, we may consider this later, We
can, it pecessary, have a half an hour
diseussion or something like that. I
am prepared for that. That should be
considered later, not on the spur of
the moment.
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WRITTEN ANSWERS TO
QUESTIONS

Foreign Loans

*516, Shrimati Tarkeshwari Sinha:
Shri Vishwa Nath Pandey:

Will the Minister of Floance be
pleased to state:

(a) whether it is a fact that the
payment of interest on foreign loan

«causes a great drain on India's foreign
resources; and

(b) if so, the steps proposed to be
taken to meet the situation?

The Deputy Prime Minister and
Minister of Finance (Shri Moracjl
Desai): (a) and (b). Debt service
payments, which include also pay-
ment of interest charges, in respect of
foreign loans involve a large outflow
from India's foreign exchange earn-
ings which naturally goes to reduce
the resources available for dewvelop-
ment, Keeping this in view, the Aid
India Consortium has been requested
to consider some form of debt re-
scheduling in the context of and as a
form of non-project assistance with a
view to increasing the net inflow of
aid, making the aid quickly drawable
and Improving the flexibility in the
use of our resources,
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Datz Sopplied for Formulation of
Plans

*519. Dr. Earnl Singh:
Shrimati Nirlep Kaur:

Will the Minister of Planning be
pleased to state:

(a) whether Government are aware
that due to wrong data supplied to
the experts for formulating plans
specially in the case of plans for food-
grains production, there have been
weaknesses and distortions in our
planning; and

{b) if so, the steps proposed to be
taken to set things right?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) The question does mot arise,

Non-Acceptance of Small Sige
Currency Notes by Banks
*520. Shri P, Ramamurti:

Shri A. K. Gopalan;
Shri P.- Gopalan:

Will the Minister of Finance be
pleased to state;

(a) whether Government bave
received any complaint regarding the
refusal by some Banks to actept cur-
rency notes of small denominations;
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(b} whether the complaints have
been considered by Government; and

(c) it so, the steps taken in the

matter?

The Minister of State in the Minls-
try of Finance (Shri K. C. Pant): (a)
Yes, Sir.

(b) On investigation of the comp-
laints received both by Government

and Reserve Bank of India about
refusal by banks to accept small
denomination notes or restrictions

imposed by them for acceptance of
such notes, it was found that there
had seldom been any instance of
refusal as such. Due to limitations of
vault space and staff certain restric-
tions for acceptance of lower denomi-
nation notes were, however, imposed
by some banks, especially during busy
hours in order to faciliiate guick dis-
posal of tenders from many of thewr
constituents, It was also observed
that in most cases the banks had
sought the cooperation of their
clients in limiting the tenders of small
denomination notes.

(¢) The Reserve Bank have been
urging the scheduled banks to arrange
for removal of such restrictions as far
as possible. They have themselves
been nstructing their agencies to
take steps {p remove the difficulties
expenienced by banks, where the
restrictions imposed by banks are
found to result from simi'ar restic-
tions imposed by the agencies,

Functioning of Reserve Bank and
State Bank on Independent Basls

*521. Shri M. Sudarsanam: Will the
Minister of Finamce be pleased to
state:

(a) whether any proposal has been
made to constitute the Reserve Bank
and the State Bank on ap indepen-
dent basis with a view to enabling
them to deal with the States on
creditor client basis, free from Gov-
ernment jnterference; and

(b) if 80, the reaction of Govern
ment thereto?

JUNE 15, 1067
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The Minister of State in the Minfs-
try of Finance (Shri K. C, Pant):
(a) and (b). No, Sir. The Re-
serve Bank and the State Bank are al-
ready independent aut us bodies
established under specific enactments.
and the question of reconstituting
them for the purpose in view does
not arise.

Production and Refining of Crude Oil

*522, Shri Kash] Nath Pandey: Will
the Minister of Peirolenm and Chemi-
cals be pleased to state:

(a) whether it is a fact that the
target fixed for the production and
refining of crude oil has not been
fully achieved so far; and

(b) it so, the reasons therefor and
when the target of production of five
million tonnes oil per annum is to be
achieved?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) Yes,
with reference to the target fixed for

the last year of the Third Five Year
Plan.

(b) The shortfall, in the case of
crude oil production, was largely due
to the delay in the completion of the
Barauni and Koyali refineries and
their requirements of crude oil for
processing. The reflning target was
not reached because of the aforesaid
delay and also the delay in the start-
up of the Cochin Refinery.

The production of indigenous crude
oil at present is well in excess of the
rate of 5 million tonnes per annum.

Koal Project

*523. Shri Deven Bem:
Shri Madhu Limaye:
Shri Bhogendra Jha:
Shri Kedar Paswan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the present position in the mat-
ter of the execution of the Kosl Pro-
ject;
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(b) how much land has been
brought under irrigation under the
Project,;

(c) the total outlay so far:

(d) the reasons for the delay in
the execution of the scheme; and

(e) when the
<ompleted?

project will be

The Minister of [Irrigation apd
Power (Dr, K, L. Rao): (a) The Kosi
Project has been sanctioned for exe-
culio; 1n two stages. Stage I of the
Project comprises of Barrage, the
flood embankments and the Eastern
Kos; Canal System. Barrage has
been completed. Work on Flood
embankment is also complete ‘except
for three sluices on the eastern side.
96% of the earthwork in Eastern Kom
Canal has been done so far,

Stage II works of the Kosi Pro-
Ject comprise construction of the
Power House, Rajpur Branch Canal
System and the Western Kosi Canal.
Works on the Kosi Power House are
in an advanced stage. Unit No. 4 is
expected to be completed by Decem-
ber 1967. Major parts in respect of
Unit No. 3 have also been received at
site. The insulation material for the
erection of this Unit as also of Units
Nos. 1 and 2 has to be imported from
the Japanese Firm for which neces-
sary foreign exchange has been sanc-
tioned. The work of the Rajpur
Branch Canal is in full progress, Out
of a total earthwork of 51.05 crores
«oft, involved, 44,48 crores cft. has been
done on this Canal. On receipt of
permission from His Majesty’s Gov-
ernment of Nepal, early in January
1047, surveys and investigations l.n
Nepal territory for the Western Kosi
Canal have been taken up. Reconnais-
sance of this Canal having a length of
101.70 R.D. in Nepal territory beyond
river portion has been done.

(b) During 1966-67 two lakh acres
‘were irrigated in Kharif season two
“lakh acres during the Rabi season and
-40,000 acres in the hot weather, from
‘the Eastern Kosi Canal.
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(e¢) An expenditure of about Rs. T3
crores has been incurred on this Pro-
jeet including extensions and stage
11

(d) There has been no particular
delay in the execution of the Project
excepl in commissioning the Eastern
Kosi Cana)l System fully. The Eastern
Kosi Canal System could not be put
to full use because the Power House
has to be constructed in the Main
Canal. The work of the Power
House was delayed mainly because of
seizure of equipment by Pakistan
during the hostilities in 1965,

(e) Stage I of the Project is almost
complete, The work on the exten.
sions, added from time to time, is in
progress. The enlire Project is
expected to be completed by the end
of the Fourth Plan except the Western
Kosi Canal which will be completed
in the Fifth Plan,

Ways and Means Position of Madhya
Pradesh

*524. Shri Nitiraj Singh
Chaudhary:
Shri Manibhal J. Patel:
. Shri Ram Singh Ayarwal:
Shri Lakhan Lal Guptia:

Will the Minister of Finance be
pleased to state:
(a) whether 1t is a facl that the

Madhya Pradesh Government are
required to keep in deposit between
Rs. 1 crore to Rs. 1.50 crores at any
given time in non-banking treasuries;

(b) whether it is also a fact that
the State invested Rs. 280 crores
last year on the purchase of imported
foodgrains and its claim for reim-
bursement from Rs. 3 crores to Rs. 8
crores at any given time remained
pending with the Central Govern-
ment; and

(c) it so, the steps Government
propose to take to revise the way¥
and means advance limit prescribed
for Madhya Pradesh by the Reserve
Bank?
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The Minister of State in the Minks-
try of Finance (Shri K. C. Pant): (a)
The Madhya Pradesh Government
normally maintain balances of this
order in their non-banking treasuries
and sub-treasuries.

(b) While the value of imported
foodgrains supplied to the State Gov-
ernment during 1966-67 amounted to
Rs. 17.60 crores, precise information
about the value of stocks of such
foodgrains at the close of the year is
not available. There are no instances
of any valid claim of the State Gov-
ernment exceeding Rs. 3 crores which
bave remained pending for reim-
bursement with the Central Govern-
ment in recent years for unduly long
periods.

(c) Under the Agreement between
the State Government and the
Reserve Bank of India the latter acts
as banker of the former and the
amount of wayvs and means advance
to be given by the Bank to the State
Government is a matter for negotia-
tion between the two. It may, how-
ever, be mentioned that the limit of
ways and means advance has been
increased recently.

Bhortage of Fertilizers

*525. Shri Vasadevan Nalr: Wil
the Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) the extent of shortage of ferti-
lizers at present; and

(b) the steps taken to make it up?

The Minister of Planning, Petro-
loum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) It is
presumed that the shortage referred
to is in indigenous production. Against
the estimated demand of 1.350 mil-
lion tonnes of nitrogen and 0.500
million tonnes of P205 during the
Year 1967-68, production is estimated
to be 0.525 million tonnes and 0305
million tonnes respectively.

{b) The balance of the reqguire-
mentz will be met bv imborts.

JUNE 15, 1967
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Los suffered by FACT., Alwaye

*526. Bhri Baburap Patel: Will the
Minister of Petrolenm 2nd Chemicals
be pleased to state:

(a) whether the Fertilizers and
Chemicals Tranvancore Ltd., the pub-
lic sector fertilizer project at Alwaye,
has incurred a loss of Rs. 1,18,68,000
in two years ending the 31st March,
1968;

(b) whether Government propose
to appoint an inquiry committee to
find out the various reasons for this
loss;

(e) if so, when; and
(d) if not, the reasons therefor?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mohta): (a) Yes,
Sir.

(b) No, Sir.
(¢) Does not arise.

(d) As the reasons for the loss are
known, no useful purpose will be
served by appointing a committee.

Electricity Bates in States

*527. Bhri P. Gopalan:
Shri Umanath;

Will the Minister of Irrigation and.
Power be pleased to state:

(a) whether it is a fact that Central
Government have asked the State
Governments to undertake an imme-
diate and upward revision of the elec-
tricity rates in all States;

(b) it so the reasons therefore; and

(c) whether the World Bank had.
recently suggested guch a revision of
rates?

The Minister of [Irrigation and

m ILMI: (a) to (c):

n April, 1 the Government of
Imlhh.-d nted a Committes-
under the Chairmanship of Shrl R.
Venkstaraman, the then Midister far-
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Industries, Madras, to look into the
financial position of the State Electri-
city Boards and to suggest ways and
meana for improving the revenues of
the various State Electricity Boards,
ang also the income from electricity
duty. The Committtee made inter alic
the following recommendations:—

(1) “The first phase of the objec-
tive for all the State Electri-
city Boards should be to amm
at higher revenues suffiiemi
to cover operation and main-
tenance charges, contributions
to the general and deprecia-

tion reserves and  interest
charges on loan capital
Boards which have not already
achieved this  should aim
realising the objective within
a period of three to five
vears",

(ii) (a) “As a second phase objec-
tive, the Boards should aim at
achieving a balance of reveune
atfer meeting all the charges
indicated in the first phase,
working out a net return of
3 per cent on the capital base.”
(According to the Committee,
this would amount to a return
of 11 per cent, taking into
account the electricity tax/
duty levied by the State Gov-
ernment after meeting opera-
tion and maintenance charges
and depreciation, ie., interest
charges 6 per cent, net profis
3 per cent, general reserve
t per cent and, -electricity
duty 14 per cent.)

(b) “Boards which have
already achived the frst
phese ghould immediately
proceed to realise the second
phase and the other Boards
should aid at achieving the
second phase within three to
five years of their .IdﬂMng
the first phase.”

In view of the large investment in
the electricity supply industry and the
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need to maximise the returns from
such investments, it was considered
that the recommendations made by
the Committee ghould be regarded as
the minimum which should be impfle-
mented and that every effort should
be made to obtain better returns, It
was also considered necessary to
accelerate the return on these invest-
ments in order to augment resources
for new investment in the industry.
After consulting the State Gowvern-
ments|State Electricity Boards, these
recommendations were accepted.

One of the conditions to be fulfilled
in connection with 70 million dollar
loan for power transmission project
concluded with the World Bank in
1985 was that State Electricity Boards
should take all steps necessary to earn
at the earliest possible date and to
maintain thereafter, a reasonable
return on their capital base. Subse-
quently 1t was clarified that the rate
of return should be as recommended
m the Report of the Venksataraman
Committee on the working of the
State Electricity Boards. To achieve
the returns stripulated in the loan
agreement, some upward revision of
power tariff is necessarily called for.
The Wurld Bank has not made any
specific suggestion regarding revision
of rates.

Shortage of Molasses

*528 Dr. Ranen Sen;
Shri Dhireswar Kalita:
Shri Kashl Nath Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether there is complaint of
an acute shortage of molasses for pre-
paring spirits in the distilleries in the
various States of India specially in
West Bengal; and

(b) if so, the reasons for the same-
and steps taken to improve the situa-
tion?
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The Ministey of Planning, Petroleum
and Chemicals and Soclal Wellare
(Shri Asoka Mehta): (a) Yes, Sir.

(b) Molasses is g bye-product of the
sugar industry. The current sugar
season has been abnormally bad on
account of drought conditions, notable
in the States of UP. and Bihar.
Besides, reduction in the area under
cane cultivation and manufacture of
Gur and Khandsari, have also contri-
buted to the shortage. To improve the
situation, exports of alcohol have been
banned and exports of smolasses
restricted to the level of irrevocable
commitments already 'made with over-
seag suppliers. Imports of alcohol have
also been authorized mainly to keep
the alcohol-based industries going.
Efforts are being made to locate sur-
plus molasses for supply to defieit
regions. Steps to increase the oulput
of sugar and consequently of molasses
during the next sugar season, are also
being taken.
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Unuatilized Forelgn aid .

*530, Shri Shri Chand Goyal:
Bhri A. B. Yajpayee:
Shri Bal Raj Madbek:
Shri 5. 8. Kothari:
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Shr; Yajna Datt Sharma:
8hri Jagannath Rao Joshi:
Shri Hardayal Devgun:

Will the Minister of Finance be
sleased to state:

(a) whether project loans of more
than Rs. 244 crores advanced by
foreign countries remaimed unutilised
during the Third Plan period;

(b) whether these loans have since
expired; and

(c) the reasons for non-utilisation of
the loans and the steps taken by Gov-
errrment against such lapses in future?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desal): (a) The value of project loans
relating to continuing  projects,
remaining undrawn at the end of the
Third Plan pericd was Rs. 444:31
crores.,

(b) and (¢): No, Sir. Amounts ean
be drawn from the loans only as and
when imports are made and paid for.
Imports of equipment, plant and
machinery for projects will be made
at various times, during the construc-
tion of the project according to the
schedule of installation and construc-
tion, Thus the drawal of a project
loan normally takes the same time as
the construction period of the project.
The terminal dates for drawal of the
loans also take into account this pericd
and, therefore, there is no question of
the loans lapsing earlier.

Import of Oil

*531. Shri Inder J. Malbotra: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that about
Rs. 1,500 crores have been spent on
import of oil since 1847 and that an
equal amount is likly to be spent dur-
ing the next 8-7 years; and

(b) the steps being taken to reduce
the drain on forelgn exchange and to
cut down avoidable imports by ad-
lx-ﬂﬂc %o poliey of import substitu-

\4

T4(al)LED3.

The Minister of Planning, Petrolenm
and Chemicals and Social Welfare
(Bhri Asoka Mehta): (a) An amount
of about Rs. 1,555 crores has been
spent on import of Petroleum products
ang crude o1l during 1948-49 to 1966,
but the import bill for these items
during the next 8-7 years is expected
to be substantially lower.

(b) Indigenous crude oil production
15 being stepped up and additional
refining capacity is being set up in the
country.

Lari Reformg Implementation
Committee

*532. Shri K. Haldar: Will the
Minister of Planning be pleased to
state:

(a) what steps Government propose
io take implement the recommenda-
tion of the Land Reforms Implementa-
tion Committee of the National Deve-
lopment Council speedily; and

(b) whether Government propose to
fix any time limit 1n this matter?

The Minister of Planning, Petrolenm
and Chemlcal and Soclal Welfare
(Shri Asoka Mehta): (a) A review
on implementation of 'and reforms by
the Commuttee wag presented to the
National Development Council at fts
meeting held on August 21, 1866. The
recommendations of the Committee
have generally been incorporated In
the Draft Outline of the Fourth Five
Year Plan and have been brought to
the notice of the State Governments
with the expectation that they will
take suitable actiom.

(b) As conditions vary, no time limit
for the completion of the process for
all the States would be feasible.

Malnatrition Among Pre-School
Children
*533. Shri P. C. Adichan:
Shri Meghachandra:
Shri Dhireswar Kaliia:
Will the Minister of Health and
Family Planing be pleased to state:

(a) whether Government have made
any survey to find out the extent of
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mal-nutrition among the pre-school Fleod Control in Defhi
children in the age group of one to *534, Shri D, C. Bharma: Will the

six;
(b) if so, the findings thereof; and

(c) the steps taken to improve the
level of nutrition among these child-
ren?

The Minisier of Health and Family
Planning (Dr, 5. Chandrasekhar): (a)
The State Health Departments and
various Hesearch Institutes have car-
ried out numerous surveys throughout
the country to asscss the extent of
mal-nutrition among pre-school
children.

(b) These survey$ indicate nutri-
tional deficiencies of various types
among pre-school children in the age
group of one to six. The main defici-
encies found are the following:—

(i) Protein-calorie malnutrition;
(ii) Vitamin A deficiency;
(iii) Vitamin B Complex defi-
ciency; and
(iv) Iron deficiency anaemias.
(c) The following measures are

adopted to improve the level of nutri-
tion among pre-school children:

{1) Supplementary feeding is pro-
vided through the following
programmes which are run
with the aid of various
agencies:—

(a) Feeding under the Applied
Nutrition Programme;

(b)Feeding through Balwadis;

(c) CARE feeding programme;
and

(d) UNICEF milk feeding pro-
gramme.

(2) Imparting nutrition education to
the mothers to enable them to utilise
commonly available cheap foods for
providing nutritious diet to their
children.

(3) Treatment for early cases of
malnutrition throvgh M.CH. Centres.

pleased to state:

(a) the nature of precautionary
measures taken to protect Delhi from
the ravages of floods and water-
logging in the forthcoming monsoon;

(b) the amount spent thereon; and
(e¢) the results expected?

The Minister of Irrigation and Pow-
er (Dr. K. L. Rao): (a) Floods in Delhi
are mainly caused by two sources: the
Najafgarh Drain and the Yemuna
River. In 1964, Delhi suffered larger
amount of damage by Najafgarh
Drain them by the Yamuna. Since
then, the Najafgarh Drain  has
been widened and deepend and the
waterway through the bridges increas-
ed. Some new bridges have also been
constructed with sufficient waterway.
Further, there will be a channelised
course of 500 cusecs ecapacity from
Dhasa bung upto Kakraula. During
the ensuing monsoon, Najatgarh Drain
will have a capacity of 3000 cusecs
against about 000 cusecs in 1064 and
thus will be in a much better condition
to carry away the flood waters to the
Yomuna, thus preventing flood
damages to the rural and yrban areas
of Delhi.

Flood banks have been constructed
on the left bank of the Yamuna from
near Loni, about 8 miles upsteam of
railway bridge upto Okhla. On the
right bank, the G.T. Road provides
some protection to the areas west of
it. There are several other bunds
known as Palla bund, Mukhmelpur
bund, Shahalam bund, Burari bund,
Tie bund, Yamuna Bazar wall and
bund, Mughal bund, Power House
Bund, Malaria bund, Dowell bund etc.
to provide localised protection to the
villages and the urban areas of Delhi.
Al] these are being maintained and are
patrolled day and night during the
flood season.

A oumber of other dnh!vﬁ
Mangeshpur, Nangloi, ete, in the Un
Territory have been resectioned and
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regraded to take increased discharges.
Divesion Drain No. 8, breaches In
which hag caused flooding in the past,
has also been remodelled and regard-
ed and its right baenk is patrolled
round the clock during the flood
seasom. Remodelling of the Bawana
Escape and Drain No. 6 has also been
taken up and work on some reaches
will be completed before the flood
season. The banks of these dramns are
alsp patrolled.

In order to deal effectively with
flood emergencies in Delhi, a standing
Committee has been constituted with
the Lt. Governor of Delhi as Chair-
man. The Members of the Committee
include the Inspector General of Police,
Commissioner of the Delhi Municipal
Corporation; Housing Commlssioner;
Deputy Commissioner; Director of
Civil Defence and Commandant Gene-
ral, Home Guards, in addition to a
representative of the Army and other
officers of the Delhi Administration,

(b) Expenditure ofi flood control
and dramage works in Delhi during
the Third Plan was about Hs. 2.8
crores. In 1066-67, the outlay was
about Rs. 86 lakhs. The proposed
outlay during 1067-68 I1s Rs. 86 lakhs.

(¢) The bunds along the River
Yamuna protect the urban areas of
Delhi as well as the rural areas and
villages on the land side of the bund
Localised protection is also afforded
by the bunds in the Alipur Block,
Substantial relief from drainage con-
gestion is afforded In the Najafgarh,
Kanjhewala and Alipur blocks.

Shortage of Drinking Waler in
Andhra Fradesh

*535, Shri Parthasarathy: Wil the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government are awiare
that there is an acute shortage of
drinking water 1n parts of Cuddapah
(Rajanpet and Rajachoty Talugq),
Chittor (Modangpalll, Vyalpada and
Chendragir! Talug) and Anantpur
(Kadiri Taluq) of Rayalaseema
Area in Andhra;
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(b) whether the Government of
Andhra Pradesh have represented
about the shortage and requested for
help for funds and power drillers to
mc;t the problem of shortage of water;
an

{c) if so0, the action takem by Gov-
ernment and the assistance glven so
far?

The Minister of Health and Family
Planning (Dr. S, Chandrasckhar): (a)
Drought conditions were reported by
the Government of Andhra Pradesh
during 1868 in the District of Chittoor
and Anentapur. No such scarcity was
reported in respect of the District of
Cuddapah.

(b) The State Government had
requested for grant of financial assist-
ance to the extent of Rs. 21.83 lakhs
for the water supply schemes in the
drought-affected areas. No request for
power drillers has been received in
the Ministry of Health and Family
Planning.

(g) A statement is laid on the Lable
of the Sabha

Statement

The Government of Andhra Pra-
desh had requested for financial
assistance to the extent of Rs. 21.83
lakhs (later amended to Rs. 21054
lakhs) for executing the schemes for
meeting the shortage of drinking water
supply in certain municipal towns in
that State. They had requested that
this assistance should be made availa-
ble to them outside their Plan Ceiling.
The Government of Andhra Pradesh
were informed that since the National
Water Supply and Senitation Pro-
gramme was a Centrally-aided Scheme,
the entire expenditure for the pro-
gramme had to be accommodated
within the Plan Ceilings of the State
Governments concerned. Therefore,
they were requested to meet the
required expenditure from within the
Plan Ceiling of the State Government
for the 4th Plan and c'alm Central
assistance in accordance with the
normal procedure.



5103 Written Answers
The Ministry of Finance (Depart-
ment of coordination) had sanctioned
a loan assistance of Rs. 2.00 crores and
a grant-in-ajd of Rs. 50 lakhs to the
Government of Andhra Pradesh during
1966-87 for relief measures. It was
also suggested to the State Govern-
ment that the amount required by the
State Government for providing relief
measures in the water scarcity areas
might be met out of the assistance
given by the Ministry of Finance, The
State Government have recently stated
that the amount of Rs, 2.5 croreg pro-
vided to them for drought relief has
already been spent on relief measures
and the requirements of -the munci-
palities for arranging water supply
could not be met out of that provi-
sion, It has been explained to them
again that jt would not be possible for
the Government of India to provide
any assistance outside their Plan Ceil-
ing and they should take appropriate
action to accommodate this expendi-
ture within their Plan allocation.

Rise in Prices

*536. Shrl Virendra Eaomar Shah:
Will the Minister of Finance be pleas-
ed ty state:

(a) whether Government have re-
ceived complaints that the prices of
varjous essential itemg particularly
those like Cigarettes, Tea, Coffee,
Cloth and Shoes on which excise dquty
has been imposed in the Budget Pro-
posaly for the current year, have been
raised abruptly in the retail market
in an unauthorised manner immediate-
ly after the announcement of the pro-

(b) if so, the price levels of different
popular hrands of these jtems reached
and how it compares with previous
prices; and

(¢) the steps taken to prevent such
abrupt rise of prices In  the retail
market?

The Minister of Biate in the Minis-
try of Finance (Shri K. . Pani): (a)
No complaint of the nature referred
t0 has been received by the Govern-

JUNE 185, 188"
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ment. The Government have how-
ever, received a number of represen-
tations against the increase in the ex-
cise duty on commodities like tea,
coffee and footwear.

(b) A comparative statement show-
ing the level of prices in the pre-Bud-
get and post Budget periods of ciga-
retts, tea, coffee and feetwear on
which exclse duties have been increa-
sed or reimposed is contained in the
annexure which is laid on the Table
of the House. [Placed in Library. See
No. LT-888/87]

(¢) There s ng indication at present
that there is an abrupt rise in the
prices in the retail market. The situa-
tion is, however, being kept under re-
view and remedial measures will be
taken as gnd when necessary.

Power Position in Rajasthan

*537, Shri Brlij) Raj Singh-Kotah:
Will the Minister of Irrigation and
Power be pleased to state:

(a) what is the genera] position of
power n Rajasthan, particularly in
Kota Region where large number of
heavy and vita] industries are located;

(b) whether it ig a fact that shor-
tage of power is retarding the indus-
trial growth here; and

(e) if so, steps taken to meet the
situation?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) In Rajasthan,
the power gvailability from all sourc-
es at present is limited to about 10.8
lakh units against the demand of about
20 lakh units per day. In Kota reglon,
the availability is 3.9 lakh units
against a demand of 5.5 lakh units per
day.

(b) The power shortage i hamper-
ing the industrial growth in Rajasthan.

(c) The following measures have
been taken to improve the powser sup-
ply position in Rajasthen:—

(ly Import of powser to the ex-
tent of 1.0 lakh units per d&¥
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from Korba—Amarkantak
system in Madhya Pradesh.

(ii) Recommmissioning of the gas
turbine unit at Kota after
obtaining exemption from
payment of excise duty to the
extent of §5 per cent op High
Speed Diese]l used as fue] in
thig turbine. The gas-turbine
is capable of generating about
1.0 Jakh ynits per day.

(iii) Expedite commissioning of
the generating units at Sat-
pura Therma] Power Station
and the construction of the
transmission line from Itarsi
to Burwaha for transmitting
the Rajasthan share of Sat-
puras Power, After the first
625 MW Unit 15 commission-
ed at Satpura as expected by
the end of July 1967 approx.
3 lakh units per day will be-
come Aavailable in the Kota
area of Rajasthan. By Decem-
ber 1967, after the second
generating unit is commission-
ed and the transmission line
capacity agumented, Rajas-
would be in a position to draw
8 lakhs units per day

{iv) The scheme for 132 KV trans-
mission line from Ballabh-
garh to Alwar has been sanc-
tioned for implementation.
Thig line when completed
wil] enable Rgjasthen to draw
approx. 3 lakhy units per day
trom Delhi.

(v) Construction of Hisar—Jalpur
220 KV line is belng expedit-
ed and this {s expected to be
ready during 1968,  Large
blocks of power can be trans-
mited over the line from the
Bhakra-Nanga] system,

Powey Gemarator at Bhakra Dem
'lﬂ-lﬂ;“lllll.‘

Shri Ram Kishan Gupta:

Bhri Hukam Chand
Eachwal;

Shr{f Ram Singh Ayarwal:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether the generation of elac-
tric energy at Bhakra Dam has been
adversely affected by the precariously
low water level in the dam reservoir;

(b} 1f 50, by how much; and

(¢) the alternate arrangements be-
ing made 1n this regard?

The Minister of Irrigation and Power
(Dr. K, L. Rao). (a) to (c). Due to ab-
normally low inflows in river Sutlej
during the month of May, 1067, the
Reservoir leve] got depleted, neceasi-
waling restricting of withdrawals there-
trom. This pffected the power gene-
ration from the Bhakra generators. To
meet thys situation, all therma] and
diesel generating sets located in Pun-
,ab, Haryana, Delhi and Chandigarh
weTe got commissioned for meeting the
power demandg of the region. The
condition of river supplies having im-
proved from 2nd June, 1987, the posi-
tion of generation of power from
Bhakra generators has become normal.

State Bank of Indly Supervisory Staff

*539. Bhri George Fernandes:
Shri Madhu Limaye:
Bhri J. H. Patel;
Shri Eanwar Lal Gapia:
Shri peven Sen:
fibri Gunanand Thakar:

Will the Minister of Finance be ple-
ased to gtate:

(a) whether any dispute existy bet-
ween the management of the State
Bank of India and its supervisory staft
numbering over 5500;

(b) whether the State Bank super-
visory staff have threatensd to work-
to-rule; and

(c) whether any stepy are being
t-f..:..a..mmm
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The Minister of Stats im the Minis-
try of Finance (Shri K C. Pant) (a)
and (c¢). The demands submitteq in
May 1966 by the All India State Bank
of India Supervisory Staff Federation
have been under negotiation petween
the Federation and the management of
the State Bank and a number of de-
mands have been fully or partly met.
The remaining demands are stil] under
negotiation.

(b) The Federation has called upon
its members to observe certain speci-
fied hours of work with effect from
1st June, 1967 and some of the mem-
bers have been observing those hours
with effect from that date.

Targets of Public and Private Sectors
In Plans

*540. Shri Shiva Chandra Jha: Will
the Minister of Planning be pleased to
state:

(a) what had been the targets of
investments of the private and publie
sectors during the last three plans;

(b) how far they lagged behind or
surpassed those targets during those
three Plans; and

(c) in the content of perspective
planning, what are their respective
targets which Government consider

“take

are required for the economy
off"?

The Minister of Planning, Petro-
leum and Chamica] and Soclal Welfare
(Shri Asoka Mehta): (a) and (b).
A Statement is laid on the Table of
the House. [Placed in Library. See
No, LT-669/67].

The ‘targets’ of investments in the
private sector were by way of rough
estimates of likely andjor desirable
investments in the private sector. The
target figures which are shown at cons-
tant prices, and estimates of actual
investmenty which are accounted for
at current prices are not strictly com-
parable, Making allowance for price
changes, it is broadly estimated that
_the aggregate investment in real terms

JUNE 18, 1967
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was cloge to plan targets during the
first and second plans and only mar-
ginally short during the third plan.

(c) The Draft Outline of the Fourth
Plan has dealt with the question of
investments required jn Chapter Two:
‘Self-reliance and the Perspective of
Development'; and additiona] support-
ing data are given in Material and
Financial Balances. The discussion is
in the context of a perspective of de-
velopment which seems to ensure a
sustained and satisfactory increase in
per capita income per year, and frce
the country as soon as possible from
undue dependence on foregin aid.

The concept of “take off" is over-
simplified, vague, and elusive when the
minimum rate of growth considered
viable economically ang politically is
not specified,

Rural and Urban Drinking water
schemes

2484. Shri Baburao Patel)
Shri Hukam Chand EKachwal:
Shri Ram Singh Ayarwal:
Shrimatl Agam Dass Guu
Minimata:
Shri Nitiraj Singh Chaudhary:
Shri G, C. Dixit:

Will the Minister of Health and
Family Planning be pleased to state:

(a) how many schemes of drinking
water supply, both rural and urban
are currently under the examination
by the Central Government;

(b) how many of them are from
Madhya Pradesh;

(c) whether it is a fact that the
Madhya Pradesh Government have
urged the Centre to expedite some of
those schemes designed to serve tribal
areas;

(d) if so, the stepy taken to go 89}
and

(e) if not, the reasons therefor?

The Minister of Health and Family
Chandrasskiar)

Planning (Dr. 8. 1(a)
. Ag on Slst Mxy, 1987, 11 rurel and 15
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urban water supply schemes under the
Nationa]l Water Supply and Sanitation
were under exarmnation
of the Central Public Health Engineer-
ing Orgamsation of the Minustry of
Health and Famuly pPlanning.
(b) One
(e) and (d) No such request has
been received by the Mimstry of
Health and Family Planmung from the
Government of Madhya Pradesh It 1s,
however, understood from the Depart-
ment of Social Welfare of the Govern-
ment of India that the State Govern-
ment had drawn up a phased prog-
ramme of construction of 2500 drink-
ing water wellg in the tribal areas at
an estimated cost of Rs 180 lakhs The
entire expenditure will be borne by
the Government of India from out of
the fund: sanctioned for the schemes
of Tribal Development Blocks under
the Centrally Sponsored Programme
for the Welfare of Schedulad Tribes
The Department of Socia] Welfare
have conveyed thewr approval to the
execution of the scheme in a phased
manner as indicated blow —
(Rs in lakhs)

FPending Irrigution Schemes

2485. Shri Baburao Patel: Will the
Mimster of Irrigation and Power be
pleased to lay on the Table of the
House a detailed statement showing
particulars of the schemes of irriga-
tion large and medium pending
clearance by the Central Water and
Power Commission and the Mimsiry
of Irmigation and Power and state
when the unfimshed projects are like-
ly to be completed®

The Minister of Irrigation and
Power (Dr K. L. Rao): A statement
showing major and mediwum jrrigation
schemes, included in the Third Plan,
which are pending clearance is attach-
ed This hist does not inelude  the
schemes not accepted for inclusion in
the third plan but sent to Central
Water and Power Commuission

Most of the medium projects and

1966-67 .
:95 ;: :11 ;g some of the major ohes are expected
1969-10 0 86 to be completed during the Fourth
e —_ 50 86 Plan The exact position will be
fow — 190 00 kpown after the allocation of  the
o D aes notarise, Fourth Plan is finalised
Siatement
Stace Name of the scheme R;::lncd Bengfire
(Rs in  Irngation, Power
lakhs) (lagh nstalled
acres) capacity
m MW
X z 3 4 5
Jammu & 1 Ujh Projea 4250 26 0 76 115
Kaghmur
Orissa 2 Jorcharvhung: 527700 Q173
Punjab 3 Beas Project Unit—11 12191 00 42 00 240
4. Bxrension of nonperenmal ierigation
to arcas of Upper Ban Deab Caral 185 af 304
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atwaT, @ifaan wix wmaa aar
AT HEAI HAL (MW Agar) :
(F) & (¥).0F fgawor g9 qea
WI@IAT A1  [Jewra &
@1 @ 1 2fag dear gEe  Ele
670/67]
Central Water ang Power Commission

2487. Shri M. L. Sondhi: Will the
Minister of Irrigation and Power be
pleased to state the names of projects
executed by Central  Water and
Power Commission, with their esti-
mated cost and the expenditure in-
curred, during the last five years end-
ing 31st March, 19677

The Minister of Irrigation and
Power (Dr. K, L. Rao): The Central
Water and Power Commission is
mainly responsible for specialised ser-
vices in the field of planning, research
designs, standardisation of specifica-
tions, equipment etc. Actual execu-
tion of works is undertaken by ihe
Central Water & Power Commission
only in special cases. During the
period in question two projects were
taken up for execution by Central
Water & Power Commission, as de-
tailed below:—

Estimated cost.

Expenditure in-

Name of Project
curred during Remarks
the last § years
upto 31-3-1967.
¢. Trisuli Project (Nepal}. Rs. 12 99 crores Rs. 8,79,052 The first stage
including the
construction of
a Power House
with three gen-
crating units of
3 MW each has
been complered.
2. Construction ¢f Log Boum at Rs. 4 -44 lakhs, Rs. 5,08,690 I'Le weil is in

Akhnoorin J& K.

Progress.

fage # wew @7
2488. =Y o o wawv :
featd iz faem welt ag aard 7O
F
(%) fraet «1 feard & fad

fagiz & wex AT & T4t a9 IgTey
FIET AFAT ; AT

(@) Fa1 weF f@eAT 41 T8Y
¥z (& et wgraar & fa faifa
g {1 & W< & g g s ?
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Confirmation of Section Officers jn
C.P. W.D.

2489, Shri Abdul Ghanl Dar: Will
the Minister of Works, Houslng and
Supply be pleased to state:

(a) whether it js a fact that Section
Officers (Overseers) appointed in C.P.
W.D. in 1955 have not been confirmud
50 far;

(b) if s0, the number gf such officers
and the reasons therefor; and

(e) the criterion followed jin the
C.P.W.D, for confirming them?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Ringh): (a) Of the 257
Section Officers appointed in 1955, 75
Officers are yet to be confirmed.

(b) Disciplinary proceedings are
pending agalnst some of the Officers
and some have not been found suitable
for confirmation. In some cases veri-
fication of service records and medicel
examination are yet to be completed.

(c) Seniority-cum-fitness. Senlority
list is maintained on an all-India basis.

wrwm  wire frwtare e wwg ¥
e

2490. off Trrwr afteoqy ¢ T
wreey i oficwre firdten ®et @7
wah ot gar w5 v

(%) 1965-66 ¥ wmm WK
Freiare e wy # fed wemrw
wire

(w) o ferk wwT  WWr
i v v ?

mtem Wiy gfoart fadaar Wt
(we wafs wamwe) (%)
ok (). 1965-66 ¥ ww ¥
8 WEIETH, 23 TWZLAAT g6 AH oY

Rehabilitation of Goldsmiths

2491. Shri V, Naraslmha Rao; Wil
the Minister of Finance be pleased to
state:

(a) the amount allotted during the
current financial year for the rehabi-
Litation of goldsmiths;

(b) the amount gpent out of that so
fir and the number of persons who
benefiteq therefrom; and

(e) the pature of other assistance
which Government are likely ‘o ex-
tend to goldsmiths for their rehabili-
tation during the remaining part of Lhe
current year?

The Deputy Prime Minister and
Minister of Finance (Shrj Morarjl
Desal): (a) A provision for 8 sum
of Rs. 1.50 crores has been made during
the current financial year (1967-08)
for advancing as loans to State/Unlon
Territory Governments for rehabilita-
tion of goldsmiths.

(b) So far ng loans have been actu-
ally sanctioned to different States dur-
ing the current financial year, Sanc-
tions will issue after specific requests
from the State Governments are re-
ceived.

(e) In 1963, certain schemes were
formulated to rehabilitate the displac-
ed goldsmithg affected by Gold Con-
trol, Thege include financial and other
assistance to goldsmiths who elected
to change their occupation. Technical
training ang educational facilities arc
also given. These assistance schemes
are being contlnued.

Minting of Colns

2492, Shri 8. C. Ja: Will the Minis-
ter of Finance be pleased to state the
percentage of various types of metals
that are used in making Indian coins
with the location of the mints where
they are manufactured?
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The Deputy Prime Minister and
Minister of Finance, (Shri Morarfi

Lenomination.

JUNE 15, 1987
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Desal). The information
the followng statement:

is given in

;!:erc Miunied® -

(in gr.)
50 Paige 5 Nickel-100%, B,C
25 Paise 25 Nickel-100%, B, C
10 Paise 5 Nickel- 25% B,C,H
Cooper- 75%
5 Paise ] Alum:nimum B,C
with 3-5% 10 4
% INagnecsium.
3 Pase 1-2% 1o, B,C, 1
2 Pane 1 De. B,C
1 Pase 075 B,C, 1
*B__Bombay Mint
C—Ahpore Mint,
Calcuita,
H—Hyderabad Mint,
Research Scheme In Madhys Pradesh oy Lo sudy  the Under Madhy a
problem of trec  Pradesh State
loader Electnan,  Board

2493, Shri Nitiraj Singh Chaudhary:
Will the Minister of Irrigation and
Power be pleased tp state:

(a) whether any research schemes
have been approved to be opened by
the Central Board of Irrigation and
Power in Madhya Pradesh during the
Fourth Plan; and

(b) if so, the number thereof and
how many have been opened so far in
Madhya Pradesh?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Yes.

(b) The following problems have
been allotted under the Fundamental
and Basie Research Scheme to Madhya
Pradesh for study during the Fourth
Plan period:

1+ Irngation (Research schicimei)

) Sitand sediment Uhder  Directos,

studies-Gandha- Trnigation Re-

sagar Reservorp search, P W D.
Madhya Pradesh

11

1) Studv of Wood
Pales and jomnted
Poles rural for
rural  Lnes.

Power (Kesearch Schewnes) .

Reaserch Unnt
Study ol ash dis-
posal in Thermal
stanons,

New “Loop in Loop” Family Planning
Device

2484, Shri Baburao Patel:
Bhri Mabkaraj Singh Bharatl:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the new “Loop in the Loop”
gevice which the loop factory in Kan-
pur has been asked to manufacture;

(b) after what scientific data or
prior experimentation the Femily
Planning Department has come to the
conclusion that the change in the de-
sign of the loop will lead to fewer
complaints of bleeding and other side-
effects; and

(¢) in how meny cases and what
over ptriod this new device has been
tried and with what effect on Wweman,
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prior to taking the decision to manu-
facture the same on a mass scale?

The Minister of Health ang Family
FPlanning (Dr. 8. Chandrasekhar): (a)
to (¢). The IUCD Factory, Kanpur las
not so far been asked to make any
changes in the existing design of the
Lippe's Loop. The question of mak-
ing some minor modification to the
I;lppe‘s Loop 15 under technical scru-
tiny

U. 8. Foundations in India

2405, Shri Eswara Reddy: Will the
Minister of Finamee be pleased to
slate:

(a) the number of foreigners and
Indians working in the US Founda-
tions functioning in India separately;

(b) the number of projects in which
Government are collaborating with the
US Foundations; and

(¢) the main details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (c) A statement 1s lawd
on the Table of the House. [Placed in
Library. See No. LT-871/67].

Issue of Bonug Shares by Companles

249 Shri S. R Damani:
Shri Indrajit Gupta:

Wil! the Minister of Finance be

pleased to state:

(a) the number of Companies which
have issued bonus shares during 1966-
67; and

(b) how the figures of bonus shares
1ssued during the year 1988-67 com-
pare with those of 1965-667

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal) (a) 804 companies issued bonus
shares during the year 1066-87;

(b) Bonus shares of the value of
Rs, 134.87 crores were iasued by 604
companies during the year 1986-67 as
against Re. 463 crores by 48 companies
during the ysay 1965-86.

Naphtha to Madhya Pradesh

2497, Shri Hukam Chand Eachwu:
Shri Ram Bingh Ayarwal:
Shri Nitiraj Singh Chaudhary:
S8hri Nathu Ram Ahirwar:

Will the Minister of Petroleum and
Chemicals be pleased to refer to *he
reply given to Unstarred Question
No 3264 on the 24th August, 1966 and
state the present progress relating to
the proposal for the provision of
naphtha to Madhya Pradesh by tap-
ping of the man naphtha pipe line
from Baraum to Kanpur at a suitable
point in Madhya Pradesh bordering
Uttar Pradesh?

The Minister of State jn the Minis-
try of Peiroleum and Chemicals and
of Planning ang Social Welfare (Shri
Raghu Ramalah): Typical char-
acteristics of the naphtha produced st
the Baraum refinery have been sup-
plied to the State Government, 1f
suitable proposals for naphtha utili-
sation 1n a chemical or fertiliser pro-
ject are put forward, the question of
tapping the Barauni-Kanpur Pipeline
will be considered

Directorate of Planning for Market
Research

2498. Bhri S. R. Damani: Will the
Minister of Works Housing and
Supply be pleased to state:

(a) whether a Directorate of Plan-
ning to organise market research is
contemplated in the organisation of
Directorate-General of Supplies and

Disposals; and

(b) if so, whether any progress has
been made m regard thereto?

The Minister of Works, Housing and
Supply (Shri Jaganatha Eao): (a)
and (b), On the basis of the recom-
mendation made by the Study Team
under the chairmanship of Shri
Vidyalankar, ex-M.P, as accepted by
the Empowered Committee, a Planning
and Development Directorate has
started functioning in the Directorate



$209 Written Answers
General of Supplies and Disposals with
eflect from 22nd September 1966. The
functions of this Directorate inter
alia include market research also

Nationa! Defence Fund

2499, Shri Yashpal Singh:
Shkrl S. C. Samanta:

Wil the Minister of Finance be
pleased to state:

(a) whether Government are con-
sidering a proposal of subjecting the
collections of the MNational Defence
Fund through non-official bodies to
normal audit; and

(b) if so, when a decision would be
taken in the matter?

The Deputy Prime
Minister of Finance (S8hri Morarjl
Desal); (a) and (b). The contribu-
tions to the Fund received at the
offices of the Reserve Bank and at the
branches of the State Bank cuonduct-
ing Government Treasury business are
subjected to audit by the Comptroller
and Auditor General. As regards the
contributions received at the other
branches of the State Bank and by
other commercial banks, the concern-
ed banks are required to furnish =&
certificate from their auditors or in-
specting officers indicating the collec-
lions received and remitied to the
Fund.

Minister and

Apart from the above agencies, the
State Governments and the Central
Citizens' Council also authorised some
private agencies to recelve contribu-
tions to the Fund. Fu'l information
regarding the audit of those contribu-
tions is not available but replies re-
ceived from some of the States indi-
cate that the contributions are sub-
jected to audit by the Accountants
General or other auditors. The matter
is being pursued with the States
where no audit arrangements havce
8o far been made.
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Advance Insurance Company

2501. Shri Madhu Limaye:
Dr, Ram Munohar Lohia;
Shri 8. M. Banerjee:
Shri George Fernandes:

Will the Minister of Finamee be
pleased to refer to the reply given %o
Unstarred Question No. 394 on the 3rd
November, 1066 and state:

(a) whether the investigations imto
the acceptance of premium payments
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by the Advance Ingurance Company
from Mjs Jaidayal Dalmia Cement
firm has since been completed;

(b) if so, the action taken; and

(c) whether any other irregularities
have been notlced?

The Deputy Prime Minister
Minister of Finance
Desal): (a) No, Sir.

(b) and (e) Do not arise

and
(Shri Morarji

M/s MWK International Ltd. Inc.,
Calcutta

2502, Shrj Madhu Limaye:
Shri 8. M, Banerjee:
Dr. Ram Manobur Lohia:
Shri George Fernandes:

Will the Minister of Finrnee be
pleased to refer to the reply given to
Starred Question Mo 353 on the 17th
November, 1966 and state:

(a) the total fines|penalties ymposed
on Mjs. MWK International Lid. Inc.,
Calcutta in the three cases which have
been adjudicated;

(b) whether the fines|penalties ha e
been recovered;

(c) the results of the adjudication
arising out of the 8 new show cause
notices against the firm; and

(d) the total finesipenalties imposed
in these cases?

The Deputy Prime
Minister of Finance (Shri Morarjl
Desal): (a) In three cases stated to
have been adjudicated in reply to
Starred Question No. 353 dated 1Tth
November, 1086, a total amount of
Rs. B040 has been imposed as personal
penalty on Mls MWK International
Ltd. Inc, Calcutta and Rs. 7040 on
the General Manager of the firm. In
addition, the firm has been given the
option to pay u total fine of Rs. 8800}
in lieu of the confiscation of the goods
involved.

(b) The penalty of Rs. 8040/- on the

firm and Rs. 7040]- on Hts General
Manager has been realised in full

Minister and
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Further, in one case, the firm has
exercised the option to clear the goods
on payment of fine of Rs. 1500 in lieu
of confiscation.

{e) and (d), As regards the eight
new gshow cause potices referred to in
reply to Starred Question No. 353
dated 17th November, 1088, in seven
cases, an amount of Rs. 11,700/- has
been imposed as personal penalty on
the firm and the persons invelved; in
addition, an option has been given to
pay to total fine of Rs. 12300)- 1Iin
lieu of confiscation of the goods in-
volved.

As regards the eighth show _ause
notice, since the charges were not
established, it was decided not to pro-
ceed further in the matter.

Trombay Fertilizer Plant

2503, Shri Madbhp Limaye:
Shri §, M. Joshi:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Fertilizer Corporation and another
Government Agency have achieved or
have claimed to have achieved yelf-
sufficiency in the matter of fertilizer
technology and know-how; and

(b) whether this know-how has
been applied to removing defects in
the Trombay unit of the Fertilizer
Corporation?

The Minister of State jn the Minis-
try of Petroleum and Chemicals and
of Planning :ng Socla] Welfare (Shri
Raghu Romalsh): (a) Yes, largely; on
the basis of know-hows developed by
the Fertilizer Corporation of Indla
Ltd. on their own, supplemented by
process know-hows acquired by Pur-
chase of Licence from outside,

(b) Trombay Fertilizer Factory was
installed on the basis of foreign know-
hows and as per contractual respon-
sibility of the American supplier Fer-
tilizer Corporation of Indla Ltd. could
not introduce and try out meodificatlons
on their own for improving perform-
ance and removing the defects.
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Ayurvedic Dispensaries under C.H.S.
in Delhi

2504, Shri Balraj Madhok:
Shri A. B. Vajpayee:

Wi'l the Minister of Health and
Family Planning be pleased to state:

(a) the number of Ayurvedic D's-
pensaries functioning at present in
Delhi under the C.HS. Scheme und
the daily average of patients to whom

medicines are given from these dis-
pensaries;
(b} whether it is also a fact that

there is a rush of patients on these
dispensaries and as such patients do
not get proper medical treatment; and

‘¢) if so, whether Government pro-
pose to set up more Ayurvedie Dis-
pensaries in Delhi under CHS.
Scheme,

The Minister of Health and Family
Planning (Dr. S. Chandrasekbur): (a)
There are two Ayurvedic Dispensaries
under the Central Government Health
Scheme at present—one in the Gole
Market area and the other in Kidwai
Nagar, New Delhi. The daily average
number of patients per Vaidya in these
two dispensaries during the current
year (upto 30th April, 1867) has been
114 as against 118 per doctor in the
a'lopathic dispensaries.

(b) No.

{e) There is no such proposal under
consideration at present.

Laxmi Commercial Bank

2505. Shri Abdul Ghanl Dar: Will
the Minister of Finance be pleased to
state:

{a) whether it is a fact that 1he
Central Government have ordered an
inguiry into the irregularities com-
mitted by the Directors and top offi-
cers of the Laxmi Commercial Bank;

(p) if so, when the inquiry was
ordered and when it was actually held
and whether any report has been
submitted; and

JUNE 15, 1067
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(c) the result of the inquiry?

The Deputy Prime Minlster and
Minister of Finance (Shri Morarjl
Desai): (a) No Sir.

(b) and (¢). Do not arise.

WA w7 AEeRT ST

2506. sft wTwia Tw W
o gFR W FGNOT
st T fay woam :

o1 few wat oy ¥ ¥ oEw
T fa -

(%) w1 7z 7= 2 fr woww
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a? # wr wdar F oA

(7) & w=r dr Ao AT v ?

Io-gEE AN wwr few W
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oiT 1967 F T FEEA-TE
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UF gEY & 9wEr BT SEE 9 #
fagwit st &1 170 A @1 qwn
500 ¥9F Ge HT WITT qET ATAT
F | WM F g gETgE o7 97
16,731 ®90 £ & )
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o1 97T IIX H AHTAT 9T wre fzar
war | wtE g7 fawnfe saraofaoa
faarar g

(7) fa=m safexr & o & @
9FET MAT AT TEE FQATARIT AA
WENZTATE & ®TIT AT 4T
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Utllization of PL 430 by Tourists

2507. Shri ¥ashpa] Singh:
Shri 8. C. Samanta:
Shri Digvija) Nath:

Will the Minister of Flnance Le
pleased to state:

(a) whether Government are in a
position to indicate the amount of
foreign exchange lost during the last
year as a result of the tourists being
allowed to utilize PL 480 Funds; and

(b) if so, the details thereof *

The Deputy Prime Minister gand
Minister of Finance (Shri Morarji
Dresal): (a) and (b). A sum Rs. 234
lakhs was utilised by the U.S. Em-
bassy during the financial year 18966-
67 out of PL 480 rupee accruals, for
sale for dollars to U.S. tourists

Sockal Welfare Projects

2508, Shri Yashpal Singh:
Shri 8. C. Samanta:

Will the Minister of Social Welfare
be pleased to state:

(a) whether there is ng co-ordina-
tion amongst the social welfare nro-
1ects assisted by the Central Social
Welfare Board in the various States;

(b) if so, whether any assessment
of the reasons underlying it has been
made; and

(e) the action taken in the matter?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulreny Guha): (a) No.

(b) and (¢). Do not arise.
Loag Term “Term Assurance”
2509. Shri Jyotirmoy Busu:
3hr Indrajit Gupta:
Shri H. N. Mukerjee;
Shri Vasudevan Nair:
Wil' the Minister of Finance be
pleased to state:
1a) whether Gover

out the vost of Long Term
Assurance”;

t have found
“Term
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(b) the countries where this Assur-
ance is granted;

(c) the section (Income Group) of
society usually going in for such
policies in those foreign countries; and

(d) whether Government contem-
plate its introduction by the LIC?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) No, Sir

(b) Precise information is not avail-
able with the Corporation but it is
well known that practically all coun-
tries issue term assurances with the
necessary safeguards as is being done
by the Corporation

(e} Term assurances are gquite
common in group insurance business
and all income groups are represent-

ed.

{d) The Corporation 15 already issu-
ing “Term Assurances” under several
plans,

Backwarg Districts of Rajasthan

2510. shri R. K. Birla: Wil the
Mimister of Planning be pleased to
state:

(a) whether there is any proposal
under the consideration of the Plan.
ning Commussion to appoint an ENn-
quiry Committee to look nto the
backwardness of Districts of Jhun-
jhuny and Sikar in Rajasthan on the
pattern of the Patel Commission for
Eastern Districts of UP;

(b) if so, the details thereof ond
when the Committee is expected to be
set up; and

(e) if not, the reason therefor?

The Minister of Plznning, Petrolenm
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No Sir.

{b) Does not arise

{e) On the basis of the prescribed
indicators of regional development,
these two districte are not as back-
ward, as some others in Rajasthan,
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Further, it is primari'y for the State
Government to initiate enguiries as to
the special development of any partl-
cular region.

arret vawl W wfmew
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Appeal by Income Tax Asscapbos

2513. Shri Virendrakumar Shah:
Will the Minister of Finanoe be
pleased to state:

(a) the number of appeals by In-
come Tax Assessees decided by the
following authorities in emch of the
last 3 financlal years:—

(1) Appellate Assistant
missioners of Income Tax;

Com-
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{3) Commissioners of Income
Tax;

(3) Income Tax Appellate Tri-
bunals;

(4) High Courts;
(5) Supreme Court; and

{b) how many of each of the cate-
gories were decided against the De-
partment?

The Deputy Prime Minister and

Minister of Finznce (Shri Morarn
Desal): (a) (1)
19%4-08§ 12352
190 5-66 1.37.427
1966-67 1,9 gedi s

(These figures relate to appeals per-
taining 1o al' taxes and not only in-
come tax),

{2) There is no provision in the In-
come Tax Act for filing an appeal
aganst an Income Tax Officer's order
to the Commissioner of Income Tax.
However, Commissioners have been
given powers of revision under Sec-
tion 264 of the Income Tax Act, 1861.
The revision petitions decided by the
Commissioners 1n the 3 years are as
under:—

1964-f% %.078
1965 -H6 4074
1966-A7 4.395
(These figures relate to petitions

filed under the Income Tax Act only).

10,671
11,328
12,721

(37 1964-65
1965-66
196667

(These figures relate to appeals per-
taining to all taxes).

(4 and 5) Information is not avail-
able. It is being collected and will
be laid on the Tab'e of the House.

(b} The information available on
this matter relates to revision peti-
tions decided by the Commissioners
of Income Tax and appeals decided

784 (Al) LSD—4.
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by the Tribunals. The position jn this
regard 15 as under:—

(i) Revision Petitions decided by
the Commissioners wholly against the
Department.

1964-05 1,318
1565-66 1,227
196667 1,782

(n) Appeals decided by the Tri-

bunal wholly against the Depart-
ment.
1964-65 L 3027
1y 15-60 3,488
198 BT 4,265

Regarding appeals decided by Ap-
pellate Assistant Commissioners, High
Courts and Supreme Court, the in-
formation 15 being collected and will
be Jard on the Table of the House

Imporit of Book ‘Crisis of India’

2514. Shri Virendrakumar Shah:
Will the Minister of Finance be
pleased to state :

(a) whether the Customs Depart.
ment jn Bombay sometime ago asked
the book sellers to show cause why
action should not be taken against
them for importing copies of the book
‘Crisis of India’ by Ronald Segal ;

(b) whether the Customs Depart-
ment or any other Government agency
have caused thousands of copies of
the above book to be returned to the
publishers ; and

(¢) if so, the reasons for the same?

The Deputy Prime Minister and
Minister of Finznce (Shri Morarjl
Desal): (a) Yes, Sir.

(b) No, Sir.

{¢)The show cause notice was issued
because the book attracted the pro-
visions of notification No. 158-Cus.
dated the 26th November, 1859, issued
under Section 19 of the Sea Customs
Act, 1878, as it contained a map ques-
tioming the territorial integrity of the
country.
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Amaortisation of Public Borrowing

2515, Shri Ram Singh Ayarwal:
Shri Hukam Chand Eachwal:
Shri Nitiraj Singh Chsau-

5221

dhary:
Shri Nathu Ram Ahirwar:
Shrimat] Agam Das Guru
Minimata :

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 620 on the
28th July, 19868 and state:

{a) whether any progress has been
made in the examination of gZeneral
question relating to the indebtedness
of the State and the need for standar-
disation of  amortisation of publie
borrowing as recommended in the
report of the Fourth Finance Comnn-
s510N ;

(by whether any communication
has since been received from any State
Government in thig regard ; und

(¢) if so, the details thereol?

The Deputy Prime Minlsier and
Minister of Finance (Shri Morar)i
Degai): (a) to (c). The gquestion of
amortisation of public boirowings and
assistance therefor as alsg of indebted-
ness had tp be txammed in relation io
all States. This examination is in
progress on the basis of material fur-
nished by the various State Govern-
ments. As the matter raises several
complicated 1ssues, it may take some-
time before a final decision is reached.

Qu A wNT TW O ¥ At
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Street Light in Badli Industrial
Estate, Delhi

2520, Shrj B, §. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to gtate:

ta) whether it is g fact that in Badli
Industrial Estate, street light poles
have been provided for the last many
years ;
(b) if so, whether it is also a fact that

no light has been released so far;
and

(¢) the action
Government tg
there ?

proposed by the
provide street light

The Minister of [Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
Yes.

(¢) The street lighting in the newly
developed areas is provided by the
Delhi Electric Supply Undertaking at
the request of different bodies, i e,
Government or private at their cost,
In this case, the proposal was initia-
ted by the Delhi Development Autho-
rity. These lighting points are cner-
gised only after the party concerned
enters into an agreement with the
Undertaking for the payment of ‘he
maintenance angd consumption charges.
In this case, neither the Delhi Deve.

Oritten Awnoers JUNE 15, 1967
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lopment Authority nor any Associa-
tion of Factory Owners has come for-
ward with a request for the encrgi-
sation of the street lighting points nor
has any party entered into an agree-
ment with the Undertaking so far, for
payment of thz  maintenance and
energy consumption charges,

Electronic Computer for Caltex
Office, Bombay

2521, Bhri B. K. Modak:
Shrli Umanath;
Shri Ganesh Ghosh:
Shri Bhagaban Das:
Shri Mohommag Ismall:

Wil] the Minister of Petroleum and
Chemicals be pleased to state:

(a)y whether Government have
granted permission to the Caltex
management to instal an eleetronie
computer in their Bombay Office;

(b} 1f so, whether this new com-
puter will replace the automatic data
processing machines which are being
used at present;

(e) whether Government are uware
that the entire staff of Caltex in
Calcutta is already jobless for' over
six months; and

(d) it so, the reasons for granting
permission for advanced type nf com-
puter to this Company?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuy Ramalah): (a) No, but the
company has hired a computer locally
available, Government permission to
such hiring is not necessary.

(b) Yes.

(c) Only the staff employed on
key punch machines and Unit Record
machines has beep rendered |dle.

(d) In view of the answer to (a)
above, this does not arise,
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Working of Public Undertakings

2523, Shrimati Tarkeshwarl Simha:
Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:
8hri 8. B, Damani:

Will the Minister of Finance oe
pleased to state:

{a) the steps taken to improve the
working of the public sector projects
in pursuance of the recommendations
made by the Conference of Officers
of the Public Sector Projects held
under the chairmanship of the Prime
Minister last year; and

(b) whether any improvement in
production or cost has followed as a
result of the implementation of these
decisions?

The Deputy Prime Minister and
Minister of Finance (8hrl Morarjl
Desal): (a) and (b) A statement
showing the action taken on some of
the recommendations made by the
Conference held by the Prime Minis-
ter on Public Sector is laid on the
Table of the House. [Placed in Lib-
rary. See No LT-872/67].

The other recommendations are
under active consideration of tha
Government,

Major Irrigation Projects Plan for
Orissa

2524, Shri Chintamani Panigrahi:
Will the Mimster of Irrigation and
Power be pleased to state:

(a) whether the detais of the State
plan of Orssa in respect of major
irrigation projects have been received

by now;

(b) if so, the names and details of
such schemes, and

(¢) the amount of money allotted
to Orissa n 1967-88 for major and
medium rrigation works (scheme-
wise)?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) snd (b).
Yes. Projects of the Fourth Plan sre
given together with details in the
statement below.

Statemert

area

Anncipated  Gross

MName of Pyiject Latimated  Expendiure

t 1o end of expenduure® to be rfi-

€0 1;[ "lan during g gated on

1ofib-h7  comPletion

1.000.1::!':;]_.

I. Hirakud Stage I. 6781 94  6531°04 734 627°00
2. Mahanad: Delta 3433°88 2021.4% 151°50 1608:00
3. Salandi 118300 65117 250-00 153-00
4. Anandpur Barrage® 2000 48 _— 459'00

{¢) The annual Plan for 1967-68 of
Orissa is yet to be finahised.
Loans advanced by L LC. for Housing
in Orissa in Third Plan

2535, Shri Chintamani Panigrahi:
Will the Ministe of Finance be
pleased to state:

(a) whether the Life Insurance

Corporalion advanced any loang in
Orissa during the Third Plan for
constructing houses in urban areas;

(b) 1if so, the amount advanced and
for which towns and cities in that
State; ang

(¢) the number of houses which
have been constructed in Orissa

*This is yet to be sanctioned .
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through such Life TInsurance Cor-
poration loans so far?

The Deputy Prime Minister and

Minister of Fimance (Shri Morarji
Desai): (a) Yes, Sir.

(by Rs. 1,06,000/- have been sanc-
tioned at Cuttack.

{e) Five houses are in wvarious
stages of construction.
Research Organisation to provide

material for Finance Commission

2526 Shri Sidheshwar Prasad: Will
the Minister of Fimance be pleascd to
state:

(a) whether it is a fact that both
the First and Second Finance Com-
missions had recommended for tne
setting up of @8 permanent researcn
Organisation to collect and provide
basic material for such Commission;

{b) if so, whether this recom-
mendation has been implemented;
and

{c) it not, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir.

(b) and (e). A smal]l cell consist-
ing of nucleus staff with experience
of the work of the Finance Com-
mission, set up as a result of the
ecommendation of the First Finance
Commission, has been working in
the Ministry of Finance, In addition
different Units in the Ministry under-
take statigtical and other research
work including the study of State
Budgest, State taxation and States
resources for the Plan etc. It has
not, therefore been considered neces-
sary to have a separate additlonal
research organisation for the purpose.
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Financial assistance seuyht by
Uttar Pradesh

2527. Shri 8. M_Banerjee:
8hri Madhy Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether it is a faet that the
Gowvernment of Uttar Pradesh have
asked for some financial aid to meet
the expenses in the drought-affected
areas of UP.; and

(b) it so, whether any financial aid
hag been given and the total amount
given in 1966-877

The Deputy Prime Minister and
Minister of Finance (Shri Morar)l
Desai): {a) Yes Sir.

i(b) Yes, Sir. A total sum of
Rs 90 lakhs has been given so far
towards drought relief expenditure
in 1966-67.

Complaints Division in the Marketing
Division of 1. 0. C.

2528. Shri H. P. Chatterjoe:
Shri 8. C. Samanta:
Shri D, K. Kunte:

Shri Yashpal Singh:

Will the Minister of Petrolewm and
Chemicals be pleased to state:

(a) whether there is any organisa-
tion in the Marketing Division of
the Indian Oil Corporation for deal-
ing with complaints from public;

(b) if not, whether such an orga-
nisation ig going to be set up in the
near future; and

(e) how it ig proposed to enquire

into the black-market or wther
corrupt practices by oOealers or
agents?

The Minister of State im the Minis-
try of Petrolemm amd Uhemioals and
of Planning and Soclal Welfare (Shri
Raghu Ramaish): (a) Yes, Sir. The
Chief Vigilance Officer in the Head
Office of the Marketing Bivision
atiends to such complaints.
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{b) Does not arise.

{e) The fleld staff of the Market-
g Division investigale complaints of
black marketing or other corrupt
practices by dealers or agents of
Indian Oil Corporation, under the
direction of the Chief Vigilance
Officer

Savings by Ministries

2529. Bhri 8. R. Damani: Will the
Minister of Finance be pleased to
lay a statement on the Table showing
the amount surrendered as a esult
of savings by various Ministries
during the financial year 1866-687 und
the extent to which it has afected
the efficicney of the departments?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): The net amount of surrenders
made by the various Ministries at
the end of 1966-67 was of the order
of Rs 110 crores Thig does mnat,
however, represent the final position
which will be known only after the
sccounts for the year have been
finally closed in October or so

The Ministrieg review their re-
quirements before making the surren-
ders and therefore, such action can-
not affect efficiency

The overall picture in so far as
1966-67 1s concerned, was that tne
budgetary deficii was of the order
of Rs 313 crores as against Rs. 350
crores anticipated in the Rewvised
Estimates, as already indicated in the
Budget Speech of 25th May, 1067

Comparative living standards of
peofle in Indiy ang Chima

2530. Dr Karni Singh:
Shrimat! Nfrlep Kaur:
Will the Minister of Planning be
Pleastéd to state:

(a) the comparative index of liv-
ards of the pedple of India
and e {Asih's two largest coun-

tries);
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(b) how India’s living standards
compare with Hungary &ng Poland?

The Minister of Planning, Petre-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) and
(b) The relevant data required for
comparing hving standards between
India, on the one hand, and China,
Hungary and Poland, on the other,
in a meamngful way, are not avail-
able
Success of ‘Loop’ and ‘Sterilisation’
in UP.

2531. Dr. Karni Singh:
Dr Mahadeva Prasad:

Will the Minister of Health umd
Family Planning b. pleased to tate:

(a) whether Government have re-
cerved reports on  the spectacular
success of ‘loop’ and ‘sterilisation' 1n
certain districts of Uttar Pradesh;
and

(b) if so, the detailed conduet of
the programme and whether =
could be made applicable to other
parts of the country also with equal

success?

The Minister of Health and Family
Planning (Dr 8. Chandrasekhar):
fa) and (b) The information 15 being
collected and will be placed on the
‘Table of the Sabha as soon as aval-
able

Post-Graduate School in Rajastham

2532. Dr. Kamni Singh:
Shrimatl Nirlep Kaunr:
Will the Minister of Flanning be
pleased to state.

(a) whether the Planning Commis-
sion have recommended the establish-
ment of a post-gradunte school In
natural resources development for
Rajasthan,

(b) it so, whether the Planning
Commission has recelved any pro-
posals from the State Government on
their recommendation; and
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{c) it not, the reasons therefor?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) Does not arise,

{¢) Does not arise.

Zonal Development Plan, Delhi

2538. Dr. Karni Singh:
Shrimati Nirlep Kaur:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government's attention
has been drawn to Public Notice No.
F(4)4/67-MP, dated the 20th February,
1967 issued by the Delhi Development
Authority;

(b) whether the
been thoroughly examined with a
view to ascertaining the absolute
necessity for carrying out the modi-
fications under the Zonal Development
Plan; and

proposals have

(c) the extent of cost of materials
and men power invnlved and how far
this expenditure is justified in view
of the wvarious other pressing pro-
blems the citizens uf Delhi are facing
in the matter of civic amenities?

The Deputy Minisier in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) These plans are only draft plans
and suggestions and objections receiv-
ed in response to the above notice will
be vetted by the Screening Board set
up by the Delhi Development Autho-
rity. Persons making objections etc.
will be heard in person. Thereafter,
the recommendations of the Screen-
ing Board will be considered by the
Standing Committee and later by the
Authority Itself. Lastly, the plans
will be examined by the Central Gov-
ernment before according approval to
the plans. Thus, the plans will be
fully scrutinised before finalisation
and due consideralion will be given
to the objections and suggestions
made by the public.

JUNE 185, 1067
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(c) No assessment of the cost of
.mplementation of the plan has been
attempted. In any case such an
attempt will be premature &t this
stage because it is not known what
shape the zonal plan will eventually
take after consideration of objections
and suggestions. Secondly a zonal
plan is basically a detailed land use
plan and in its implementation, seve-
ral agencies, Government, local autho-
rity and private property owners, will
be concerned. Its implementation will
also be spread over a number of
years, being dependent upon the situa-
tion prevailing from time to time.

Hindustan Insecticldes Limited, Delhi

25234. Shri Ganesh Ghosh:
Shri B. K. Modak:
Shri Bhagaban Das;
Shri Umanath:
Shri Mohammad Ismall:

Will the Minister of Pelroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Delhi Municipal Corporation had filed
a suil against Hindustan Insecticides
Limited on the ground that the trade
wasle (effluent) discharged from the
DDT factory contained matter which
was considered dangerous and pre-
judicial to the public health; and

(b) it so, what
thereof?

The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramalah): (a) Yes, Sir.

(b) The court proceedings have not
yet been completed,

Techno-Economic Survey of N.EF.A.
Nagaland, Manipur and Tripura

2535, Shrli Hem Raj:
Shri Pratap Singh:

Will the Minister of Planning be
pleased to state:

(a) whether any techno-economic
survey has been carried out for NEFA,
Nagaland, Manipur and Tripura;

is the outcome
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(b) if so, the findings thereof;

(c) if not, whether Government
propose to undertake such a survey;
and

{d) if so, when?

The Minister of Planning, Petroleum
and Chemicals and Social Weifare
(Shri Asoka Mehta): (a) Techno-
Economic Surveys have been carried
out by the National Counal for
Applied Economic Research for NEFA,
Manipur and Tripura, the work on a

stmilar survey for Nagaland is in
Progress,

(b) Attention 15 nvited to the
reports which have heen published
and are available nahe  docu-
ments

(e) and (d). Do net anse
Rural Industrial Projects in Kerala

2536, Shrl K. M. Abraham: Will the
Minister of Planning be pleased to
state:

{a) whether Governmnt have allot-
ted two more Rural Industrial Pro-
1ects for Kerala, and

(b) f so, whether Government pro-
pose to establish one at Varikom?

The Minister of Planning, Petroleum
and Chemicals and Soclal Welfare
(Shri Asoka Mehta): (a) No,

{b) Does not arise.

qantr ke gy st mf verrferat

2537. St WINMG TR W

sft gew w7 w@IT

gt fawnat 2amE, 1967 F

FITfHa AV W8T 52 & gATH ATH
¥ gg qaTH A T wA v

(%) w1 swda fazerem a1
Y mf Ferfoy mar v of ey
A et g ey Ak § oA A
rwtw vw A gORr i y;
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(F) 77

At FAET AT
T 7 A=Y

() afzad, At sy 7wt feaar
TAY AT FI AOATAAT 7 7

IeRaTr wW o agr faw s
(>t oot Bk ¢ (%) 2% (m)
3y ATF, 1967 B AT f2T T AT
feq avaas 52 vonv e sfwfes
1as Aafemt & meafram wwEy
WA s wrEAr qv aqn-faag qady
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W A | T 75 WAAT 97 M-
afraT R & w4 sfe g
argAr § niafos ®q @ w1 gy
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T B AR F qew AT
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veawrm weft  war  fee woft
(st wroeelt derf): (%) A= =
grasfzar 2ry 2i-4-67 FI AITHT,
Tgf A nF HQET w7 F 9wz 0F
AT w1 e, aaiEgE T § feaw
&, WTAT 5,88, 090 TGITF | WITFT
wfasfear grer &Y€ \yar T8 qwer
T |

(m) @t aft 1 wia "1 F A9
a7 gg WA 1% A9 sgA Ff A
Férar oYz safay son d frd) afs
% Ao fawery &1 9va deoagrgran

() i af w31 & =g 99
faa &y s7fevar ®1 win 31 arsEy
w17 7 weifma @@ T oAy IR
fregar fan a1 ar wr a1z & wqrA
qz 8re faqr w1 ma e qEAE
LARE I V-

Master Plan of Delhi

2539. Bhri Umanath:
Shri B, K, Modak:
Shri Mohammad Ismail:
Shri Ganesh Ghosh:
Shri Bhagaban Das:

Will the Minister of Works, Hous-
‘ing and Bupply be pleased to state:

(a) whether the Delhi Development
Authority has included ‘insecticides’
as an ‘“obnoxious” industry in the
Master Plan for Greater Delhi;

(b) whether it is a fact that the
Delhi Municipal Corporation did not
first apprave the drawing plans sub-
mitted to them by Hindustan Insecti-
cides Limited for the extension of the
DDT factory at Delhi;

{c) if so, the reason therefor;

(d) whether the Housing Commis-
sioner referred the matter to the
“Directorate-General of Health Services
and to the Director of Small Indus-
‘tries Service Institute for advice;

JUNE 15, 1087

Written Amlr' 513'5
{e) if so, the fAndings and recom-
mendations thereof;

(f) whether it is also a fact that the
Municipal Corporation has recently
given their approval to the Building
plans submitted earlier by the Hindu-
stan  Insecticides, Limited for the
extension of the DDT factory; and

(g} it so, on what grounds?

The Depuly Minister in the Minis-
try of Works, Housing and Supply
{Shri Igbal Singh): (a) According to
the Master Plan of Delhi, only large
scale insecticide factories have been
treated as “obnoxious” and are not
to be located in Delhi. Disinfectant
and insecticide factories on a small
scale are, however, permitted.

(b) and (¢). The Delhi Municipal
Corporation did not reject the plans.
They advised the Company to obtain
the clearance of the Delhi Develop-
ment Authority from the point of
view of the Master Plan in the first
instance.

(d) and (e). The matter was refer-
red to the Directorate General of
Health Services who recommended
that the factory might be permitted
to expand subject to certain meagures
being taken to reduce the DDT pol-
lution,

(t) and (g). It has not been possi-
ble to ascertain from the Delhi
Municipal Corporation whether they
have since accorded approval to ihe
Building Plans. However, Deln
Development Authority gave its clear-
ance subject to the following two
conditions:

“(i) Adequate measures to the
satisfaction of the health
authorities be tak#n for
reduction of DD.T, pollution
in the working environments
and also in the general atmos-
phere,

(ii) Since the factory is a nuis-
ance industry, it has to move
out to a suitable place as soon
as possible and In Wiy twe
1;-.; by the l1st Septesiber.
1977
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Working Conditions of LI.C.

2540, Shri K. Lakkappa: Will the
Minister of Finamce be pleased to
state:

(a) whether Government propose to
appoint an administrative committee
to examine the working conditions of
the L.1.C. since 1958 up-to-date; and

(b) it so, the nature and scope of
ihe Committee?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). There 1z no such
proposal at present

Sarju Project

2541, Shri Ram Kishan Gupta:
Shri R. K. Sinha:
Shri Vishwa Nath Pandey:

Will the Minister of Frrigation and
Power be pleased to state"

(a) at what stage 1s the proposal
te construct Sarju Project to feed
the Sarda Canal system for irrigation;
and

(b} details of the scheme
expenditure involved?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Surveys and investigations are in
Progress,

and

State Bank of India

Z0AE, SArM Deven Sen:
Bhri Madhn Limaye:

Will the Minister of Pinance be
pleased to state:

(a) whether it is a fact that Cal-
cutta Head Office of the State Bank
of India control operations in the
States of Assam, Orissa, West Bengal,
Bihar, Tripura, Manipur, Nagaland
and Andamans;

(b) whether States other than Weat
Bengal have been given any repre-
sentation on the local board of this
Hesd Office;

() whethet sey diotemd hes beel
made by the States other than West

Bengal for separate Head Offices and,
pending their constitution, for repre-
sentation on the local board; and

(d) if so, the reaction of the State
Bank and the Government of India
thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal): (a) Yes.

(b) There 1< no separate represen-
tation for individual States on local
boards The constitution of the local
boards is governed by Section 21 of
the State Bank of India Act, 1955
which does not provide for the repre-
sentation of individual States

(c) No.

(d) Does nol arise in view of the
answer to part (o)

Racket in Jute Transactions inm
Calcutta
2543, Shri P. G. Sem:
Shri M. S, Murti:

Will the Minister of Flnance be
pleased to state

(a) whether a racket of bogus jute
transactions has been unearthed by
the Directorate of Inspection, Cal-
cutta recently, involving several
crores of rupees; and

(b) whether any assessment has
been made about the evasion of
Income-tax thereby and the actioa
taken against the persons concerned?

The Deputy Prime Minister and
Minister of PFimance (Shri Morarjl
Desal): (a) Yes, Sir.

(b) Investigations are in progress.

e ey &y #  fermge W
I

2544. ST S0 WYo WHEWTW : ¥
R W7 Qe AdY ag A A
g w0 fa.

(%) CFTQ™ T ¥ A FwE
ar i famamz & I@m 0 & A
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oF frgd mia & ama & far W
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Hindustan Insecticides Litd.

2545, Shrimati Suseela Gopalan:
Shri C. K. Chakrapani:
Shri Umanath:
Shri P, P. Esthose:
Shri K, Asiradhan:
Shri K. M. Abraham:
Shri V. Vishwanatha Menon:

Will the Minister of Petroleum and
Chemicals be pleased to state:

{a) the total expanditure incurred
on the meetings of the Board of Direc-
tors and Sub-Committees of Hindustan
Insecticides Litd. during 1966-67;

(b) whether Government Ppropose
to take any steps to reduce the ex-
penditure on these meetings; and

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Peiroleum and Chemicals and
of Planning and Soctal Welfare (Sbrd
Raghn Ramaiah): (a) Rs. 32,808.19.

(b) No.
(c) Does not arise.
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Upgradation of Cochin

2546, Shri Vasudevan Nair:
Shri C. Janardhanan:
Shri P, C. Adichan:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived representations from Central
Government emp'oyees at Cochin dc-
manding that Station to be classified
as ‘A’ Class Station;

(b) whether it 1s a fact that the
population of a the Greater Cochin
area 1s above one million; and

(c) the reaction of Government to
these representations?

The Deputy Prime Minister ang
Minister of Finance (Shri Morarjl
Desal): (a) to (c). Yes, Sir. Repre-
sentations have been received from
Central Government employees for
upgradation of Cochin for the pur-
pose of City Compensatory and House
Rent Allowances. Since the popula-
tion of Cochin together with its con-
tigouous municipal areas, is less than
4 lakhs—the qualifying limit for the
next higher class—Cochin cannot be
categorised higher than its existing
classification, viz,, ‘C* Class.

Social Science Research Council

2547, Bhri Shashi Ranjan:
Shri Sidheshwar Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided {o create a
Social Science Research Council;

(b) if so, the aims and objects of
the Council; and

(e) what will be its modus oper-
andi?

The Minisier of Planning Petro-
leum and Chemicals ang Social Wel-
fare (Shri Asoka Mehta): (a) No. No
decision has been taken to create &
Social Science Research Council. The
Committee on Social Science Research
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had made an jnterim recommendation
that a Council be set up for Social
Science Research in the Country. The
Planning on has considered
the recommendation and has decided
to await the final report of the Com-
mittee before taking any further
action.

{b) and (c). Do not arise.
Asgistance Given to Orissa

2548. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
8hri Heerjl Bhai:

Shri K. Pradhani:

Will the Minister of Flnance be
pleased to statre:

(a} whether it is a fact that there
has been a shortfall in the assistance

given in  1966-87 to the State of
Orissa; and

(b) if so, the steps taken by Gov-
ernment to  release the promised
amount?

The Deputy Prime Minister and
Minister of Finance (8hri Morarjl
Demi): (a) and (b). The final instal-
ments of Central assistance are releas-
ed to State Governments on a provi-
sional basis during the months of
February and March. In the case of
Orissa, certain statements of expendi-
iure that they had incurred, were re-
ceived too late to be taken into ac-
count in the releases made before the
close of the financial year These
have been examined subsequently and
a sum of Rs. 177.36 lakhs has since
been released.

Medical Education and Training in
Orissa

2549. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Bhri K. Pradheni:

Will the Minister of Health and
Famlily Planning be pleased to state:
(a) the total amount granted to the

Government of Orissa for Centrally
Sponsored Schemes under the Head

JYAISTHA 25, 18890 (SAKA)
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‘Medical Education and Training'
during 1966-67; and

(b) the manner in which the
amount was utilised by the State
during the same period?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar): (a)
A grant-in-aid of Rs. 200 lakhs was
sanctioned to the Government of
Orissa in April, 1067, towards the
expenditure incurred by that Govern-
ment during 1988-67 on Centrally-
sponsored Schemes under the head
‘Medical Education and Training'.

(b} The amount was utilised by the
Stale Government for the upgrading

of one Department each 1n S.C.B.
Medical College and Burla Medical
College.

Employees of Accountant General's
Office, Orissa sent Abroad on
Deputation

2550. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K, Pradhani:

Will the Minister
pleased to state:

of Finance be

{a) the number of employees in the
Accountant-General's Office at Bhu-
baneshwar (Orissa) who were sent to
foreign countries  on deputation
during 1966-67; and

(b} the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai). (a) Nomne.

(b} Does noi arise

Harijans in Mysore State
2551, Shri Baburap Patel: Will ‘he
Minister of Soclal Welfare be pleased
to state:

(a) whether it is a fact that Hari-
jans are still mot allowed to enter
temples, use village wells and even
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walk in  certain streets in Mysore
State merely on grounds of being un-
touchables; angd

(b) the steps taken by Government
to stop such anti-social treatment to
the Harijans in deflance of the provi-
sions of the Untouchability Act?

rhel\murotsuuhthemm
ment of Soclal Welfare (Shrimati
Phulreny Gapa): (a) No.

(b) Does not arise.

Low Income Housing Scheme in
Orissa

2553. Shrl Chintamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the amoun! allocated to Orissa
under the Low Income Group Hous-
ing Scheme in th: Third Plan; and
the amount spent:

(b) the number of houses built with
their location: and

{c) the amount allocated in 1966-67
and 1967-68 for the purpose?

The Deputy Minister in the Minis-
try of Works, and Supply
(8hri Igbal Singh): (a) The amouat
allocated was Rs. 75 lakhs, and the
amount spent was Rs. 51.08 lakhs,

(b) 760 houses have been built. The
information about the location of
these houses is not available.

() A sum of Rs. 7 'akhs was
allocated under the Scheme for the
year 1966-67 and a sum of Rs, 25
lakhs is proposed to be allocated for
the year 1967-88.

Agrecment with U.8.A. for Import of
Fertllizers, ete.
2554. Bhri Vishws Nath Paodey:

Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that India
and U.S.A. Govermrments have signed
an agreement recently under which
US.A. will provide a loan to India to
enable her import fertilizers, pesti-
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cides, machinery, spare parts and
other commodities required to help
increase both agricultural and indus-
trial production in Indla;

(b) if so, the total amount of such
loan; and

(e} the main features thereof?

The Depuly Prime Minister and
Minister of Finance (Shrj Morarji
Desal): (a) and (b). Yes Sir. The
Agreement relating to the ‘Commo-
dity Programme Assistance—1867" for
$ 132 million (Rs. 88 crores) was
signed with the United States Agency
for International Development on the
10th May, 1967.

(c) According to the Agreement,
there is to be no repayment of the
principal amount for the first ten years;
the repayments will then commence
and be '‘made m dollars in approxi-
mately equal half year'y instalments
over the next thirty vears. Interest
is payable semi-annually in dollars at
the rate of 1 per cent per annum
during the first ten years and there-
after at the rate of 2% per cent per
annum for the remaining 30 years.

ety & agd & dhew frdor
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Additional Funds for Irrigation in
Kerala

2556. Shri Mangalathumagdom:
Shri P, Viswambharan:
Shri A, Sreedharan:
Shry Kameshwar Singh:

Wil the Minister of Irrigation aud
Power be pleased to state

{a) whether in view of the acute
food shortage in Kerala, additional
funds are being allotted for wrrigation
works n that State, and

(b) 1t so, the amount thereof?

The Minist of [Irrigats and
Power (Dr. K. L. R20): (a) and (by
The major and medium irrigation pro-
Jects 1n Kerala are in different stages
of construction Most of the projects
are proposed to be expedited for sub-
stantial completion in Fourth Plan
pericd The exact amounts for the
Projects in the Fourth Plan are yet
to be decided.

All India Electricity Consultation
Council

2557, Shri ¥. A, Prasad:
Shri N. K, Sanghi.

Will the Mimster of Irrigation and
Power be pleased to state

(a) Whether Government are ~on-
templating to set up a high powered
All-India  Electrieity Consultation
Council; and

(b) if s0, the composition and func-
tions thereof?

The Minisier of Irrigatien and Power
(Dr. K. L. Bag): (a) Yea It iz pro-
Posed fo sef up @ Central Electricity
Consytative Council,

(b) The composition of the Couneil
1s being work out The Counecil will
be an Advisory Body and will make
recommendations on matters relating
to generation, supply and distribution
of electricity, rural electrification pro-
grammes and other policy matters re-
ferred to it for consideration

Accumulation of Taxes

2588. Shri Vishwa Nath Pandey:
Wil the Minister of Finance be
pleased to state

(a) the arrears of Wealth tax, In-
come-iax, Expenditure tax, Guft tax
and Customs duty that have aceumu-
lated during the years from 1862 to
1986, State-wise, and

(b) the specia)l measures employed
to recover them”

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b) The requisite in-
formation 1s being collected and will
be placed on the table of the House
as soon as possible

HAYY ERT-RTElI HwI S ¥
o
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Thermal Power Plant In Kerala
2562. Shri A. K. Gopalan:

Shrimati Suseels Gopalan:

Shri €. K. Chakrapani:
Shri R. Ramamurti:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether it is a fact that the
Thermal Plant work in Kerala has
not yet started;

(b) if so, the reasons therefor;

(c) the total amount set apart (T
the scheme;

(d) whether there i1s any coniro-
versy between the State and Central
Governmenti about this scheme;

(e) if so, the details thereof; and

{f) when the work will actually
start? ,

The Minister of Irrigation 2nd
Power (Dr. K. L, Ra0): (a) Yes.

(b) The Planning Commillim:o;::l
agreed in principle to the P
for installation of a tharmal unit of
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MW capacity in Kerala The scheme

report 15 currently under examination
() The State Government have 1n

dicated a provision or Bs 25 crores

m the Fourth Plan {or the scheme
(d) Ne

(e} Does not atise

(f) The work will commence aitet
s formal sanction

FProcurement of Hodes

2363 Shr G S Mishra Wil the
Minister of Works, Housing and Sup-
Ply be pleased 1o state

(a) the difficulty  eapuiienced by
Civil and Defunce Indentors of the
Central Governmen! in the procure
ment of hoses

{b) the number of industial unis
heensed by Government (o manufac
ture hoses so far

(e) the number of small scale i
dustriex whp have guoted for supp's
of hoacs

(d) the grounds on which they were
refused ordere and

(el the steps taken io procurc hoses
for various Gowvernment indentors®

The Minister of Works, Hopsing

and Supply (Shri Jaganatha Rao): (a)
No difficulty has been experienced by
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hoses against indents placed on them
Awvailability of imported raw materials
sometimes affect the supply of hoses
which are manufactured from import-
ed raw materials

(b) 21

(¢l and (d» 5 Orders were placed
on all the five Umits

(e) The purchases are made mm ac-
cordance with the definite require-
ments of the indentors The normal
tender svstem s followed HRate gnd
Runming Contracts are concluded
‘wherever necessary

Procurement of Stores from Industries

2564 Shn G § Mishra Will the
Minwstes of Works, Housing and
Supply be pleised to state the
dmount of contribulion made by
the industies 1n Madhya Pradesh for
procurement of (i) Tumber (n) Paper
and statiwnery (m) ol and ol pro-
duct (av) electrical and mechanteal
(ngineering  equipments and acces-
sories (v) stores-miscellancous and
hardware (vi) paints and chemiecals
(vi3) agricultural products 10 the Ciwil
and Defence indentors of the Central
Goveinment?

The Deputy Mimster 1n the Minis-
try of Works, Housing and Supply
(Shr1 Igbal Sungh)* The value of the
orders placed by the Directorate Gene-
ral of Supphes and Disposals on the
suppliers located in Madhya Pradesh

the Directorate General of Supples during 1965-66 and 1966-67 (upto Feb-
and Disposals 1n the procurement of iuary 67) 1s as under —
B - T T Valuemn lukhyol
STORE i k..
R
1965-66 1966-67
965 fupro
Febru-
ary, 67)
Timber (mcluding Woodware 6. 36 303
ﬁer&(wﬂ::?r Paper & Paper Products B48 :ss :
and 01 product (Ammal Fats & Vegetable Oil) 11 74 . 1 gj
Electrical and pMechnwal Fngineening equipments and  accessonics 135-65 127
ber Products, Metal Pro-
Smmmr&:ﬂnmvmmdhmw;-m (¢ g Rub s g2 349
Painty and Chemicals"(Chermical Products) 11z 208

Agricultural
aad Dysposals.

A A RS I

products are not purchased through the Directorate General of Supplies
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Rural Electrification

#565. Shri G, §. Mishra: Will the
Minster of Irriga.ion and Power be
pleased to state:

(a) the total amount of expenditure
earmarked for rural electrification
in the Fourth Plan;

(b) the amount of money allocated
for the extension of rural electrifica-
tion 1n Madhya Pradesh in the Fourth
Plan;

{¢) the total capital investment
made so far in rural electrification
schemes and the annual running char-
ges involved in these schemes;

(d) the net loss being incurred per
year due to rural electrification sche-
mes; and

(e) the reasons therefor?

The Minister of [Irrigation and
Power (Dr. K. L. Ea0): (a) The Fourth
Plan has not yet been finalised. A
provision of about Rs. 300 crores has
been proposed tentat.vely for rural
electrification in the country in the
Fourth Plan,

(b) An outlay of Rs. 12 crores has
been recommended by the Working
Group on power. The Fourth Plan of
Madhya Pradesh is, however, yet to
be finalised.

(¢) Upto the end of the Third Plan,
the investment for the whole of India
in rural electrification was about Rs.
230 crores. Since separate accounts ale
not maintained by the State Electri-
city Boards for rural electrification
schemes, it is not possible to indicate
the extent of annual ruhning charges.

(d) and (e). As the State Electri-
city Boards are nol keeping separate
accounts for rural electrification
schemes, it is not possible to make a
precise assessment of the losses. But
it is an accepted fact that these
schemes are uneconomic owing to
the necessity of investing large
sums of money for laying long
transmission and distribution lines
for supplying rural loads which
are sparsely located and
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have also very low  utilisation
factor, together with the neces-
sity of fixing a tariff . commensurate
with the low paying capacity of the
average cultivator,

Ling Losses of Electricity 1n Publie
and Private Sectors,

2566. Shri G. §. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the total line losses as percen-
tage of total installed generating ca-
pacity in public seclor as compared
to the total line losses as percentage
of total installed capacity in private
sector;

(b) the total monetary 'oss in re-
venue due to excessive line losses;

(e¢) whether the losses are exces-
sive in public sector and if s0, the mea
sures taken to reduce the same; and

(d) the State Electricity Boards
having the highest and lowest loss
together with its walue in terms of
generating capacity?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (d). A state-
ment giving the requisite informa-
tion is laid on the Table of the Housc
[Placed in Library. See No. LT-6T4/
671.

General Insurance Companies

2567. Shri Jyotirmoy Basu: Will the
Minister of Finance be pleased
state:

(a) the number of General
rance Companies in India;

(b) how many of them are foreign
control'ed;

(c) how many of them are control-
led by Birla Group; and

{d) the total number of persons
employed in India by the General
Insurance Companies?

The Deputy Prime Minister and
Mintster of Finance (Shri Morari
Desal): (a) to (d). The information
is being collected and will be
on the Table of the House as soon 33
it is resdy.

Insu-
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Welfare of scheduled Castes In U, P.

2569. Shri Vishwa Nath Pandey:
‘Will the Minister of Social Welfare be
pleased to state:

(a) the smount to be spent on the
welfare of the Scheduled Castes in
Uttar Pradesh during 1867-68; and

(b) the items on which this amount
is proposed to be spent?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenn Guha): (a) An amount of
Rs, 82:20 lakhs is tentatively propos-
pd to be spent on the welfare of Sche-
&uled Castes in Uttar Pradesh during
1987-88. This amount is exclusive of
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committed expenditure borne by the
State Government out of its own re-
sources as non-Flan expenditure,

(by A list showing the schemes i
laid on the Table of the House. [Plac=
ed in Library, See No, LT-675/67].

Former Criminal Tribes

2570. Dr. Ramen Sen: Will the
Minister of Social Welfare be pleassd
to state-

(a) whether it is a fact that no
steps have so far been taken ‘o change
the old ways of economic and social
Life of the former criminal tribes
hwing in Uttar Pradesh, Madhva Pra-
desh, Gujarat etc. now called Vimukta
Jatis; and

(b) if so, the reasons therefor?

The Minisier of State in the Depart-
ment of Social Weltare (Shrimatl
Phulrenu Guha): (a) No, the Gov-
ernment of India have been spending
large amounts in the successive Five
Year Plans on the economic and social
upliftment of the Denotified Tribes
(Vimukta Jatis) as would be indicat-
ed from the following statement:

(Rs.
in lakhs)

Expendi-
ture on
Denotified
Tribes

Period

First Five Year Plan
Second Five Year Plan
Third Five Year Plan

10243
27190
38240

Total: '?55.'6

During the 4th Plan period, it is pro-
posed to allot Rs. 5 crores on Denoti-
fled Tribes. An extra priority has
been given to this programme during
the III Plan by including it in the
Central Sector. The programme con-
tinues to be included in the Central
Sector during the Fourth Plan as
well,

(b) Does not arise.
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Promotion of 1.T.0s. in Madras Region

2571, Shri 8. K. Sambandhan: Wil

the Minister of Finance be pleased to
state:

ta} whether any promotion for
Income-tax Officers has been with-
held due to anonymous petitions in
the Madras Region:

(b) if  so0,
Officers; and

the number of such

(¢) whether enquiries were made
on these anonymous petitions and
decisions taken thereon?

The Deputy Prime Minister and
Minister of Flnance (Shri Morarji
Desal): (n} No, Sir. No promotion
to the post of Income-tax Officer has
been withheld due 1o anonymous peti-
tions in the Madras Commissioner's
charge.

{b) and (¢). Daes no{ arise.

Fertilizer Plant, Bombay

2574. Shri N. K. Sanghi:
Shri Bedabrata Barma:

‘Will the Minister of Petroleum and
Chemicals be pleased 1o slate the pro-
| Bress made in regard 1o the setting
“up a fertilizer plant in Bombay which
is to be based on liquid ammonia in
collaboration with a Kuwait Firm?

The Minister of State in the Minis-
‘try of Petrolenm and Chemicals and
‘of Planning and Social Wellare (Shri
Ragha Ramalsh): The matter is under
the consideration of Government,

Natlonal Test House, Calcutia

2515. Shri Indrajit Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the reasons for not upgrading
the National Test House, Calcutta to
the status of other National Labora-
tories; and
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(b) whether Government have con-
sidered the claims of the scientific staf?
employed at the National Test House
for upgrading their pay scales?

The Minister of Works, Housing and
Supply (Shri Jaganatha Rao): (a)
The National Laboratories are engag-
ed on fundamental research and the
work n these institutions is pguided
and handled by eminent scientists of
national and internatioal fame. The
National Test House, Calcutla has,
however, different functions which
relate 1o testing «f materials and
allied {unctuions. This has been treat-
ed ax a smoll scientific organisation.

(b Yes, Sir. The scales uf pay
prescribed by the Pay Commission
with effect from 1st July, 1857 were
revised to the lowest prade of the
Class 1 Scientific Services for the
posts of Assistant Director and Deputy
Director in the National Test House,
consequent on the recommendations
of Professor M. S, Thacker the then
Director General, Council of Secienti-
fic and Industrial Research and Secre-
tary, Deopartment of Science Wwith
effect {from 9th March, 1962 when the
Nationul Test House, Calcutta was
declared as a Small Scientific Organi-
sation. The scale of pey of the post
of Director was ulso revised from
Rs. 1.300-60-1,600 to Rs. 1,600-100-
1,600 from 9th March, 1962, Subse-
quently on the recommendations of
the Vidyalankar Study Team as
accepted by the Empowered Com-
mittee, the scale of pay of the post
of Director was further revised from
Rs, 1,600-100-1,800 to Rs. 1,600-100-
2,000 from Bth December, 1866. The
Study Team did not recommend the
revision of pay of other scientific staff
employed at the National Test House.

Representations have however beed
received from the Assistant Directord
of National Test House for fur‘her
revigion of their scales of pay. These
are being considered.
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Marketing of 1.0.C. Ofl Through

Cooperative Socleties

2578, Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri N C. Chatterjee:

Will the Mimuster of Petroleum and
Chemicals be pleased to state:

(a) whether the Indian Oil Cor-
poration has refused to market the
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bulk of its oil products through co-
operatives societies which are prepar-
ed to do so;

(b) whether the Indian Oil Corpo-
ra ion is supplying to a private firm,
Hindustan Organisers, four times the
quota of oi]l supplied to all coopera-
tive societies put fogether and at
cheaper rates also; and

(c) if so, the reasons for giving
preference to a private firm in com-
parison to the cooperative sector?

The Minister of State in the Minis-
try of Petreleum and Chemicals and
of Planning and Social Wellare (Shrl
Raghy Ramaiah): (a) No, Sir.

(b) The answer to the first part of
the question is in the negative; and
to the second part n the affirmative.

(c) The price charged to the Hin-
dustan Organisers is in terms of an
agreement and is basis has been
explained in the 12th Report of the
Committee on Public Undertakings
tird Lok Sabha).

Working of Public Undertakings

2579. Shri Bedabrata Barua: Will
the Minister of Finance be pleased
to state:

(a) what measures have been taken
by Governmen. to avoid losses incur-
red by the Public Undertakings; and

(b) the amount of losses incurred
by the public undertakings during the
last 2 years?

The Deputy Prime Minlster and
Minister of Finanee (5hri Morarjl
Desal): (a) The working of Public
Sector Undertakings is being cons-
tantly reviewed and every effort is
being made to seek improvement in
performance by helping them to
secure adequete orders for their pro-
ducts bringing down costs, efe.

(b) During 1965-66, out of 40
“Hunming” Bnterprises, only 8§ imcur-
red losses, totalling Re. 7.9 croves. Iy
1964-65, 5 Enterprises sustained a
total loss of Ha 24 creres
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Grid Neé Work in Madkya Pradesh

2580. Shri G. S. Mishra: Will the
Minister of Frrigation and Power be
pleased to state:

(a) whether any request from the
Madhya Pradesh Electricity Board for
additional funds is pending with the
Centre;

(b) if so, the action being taken
thereon; and

(c) what js the allocation of foreign
exchange release made to the Madhya
Pradesh Electricity Board for the pro-
curement of imported stores required
for early completion of 220 KV trans-
mission Jines under construction?

The Minister of Irrigation and
Power (Dr. E. L. Rao): (a) A
reques has been received recently
from the Chief Minister of Madhya
Pradesh for spzcial allocation of Rs. 2
crores tuwards certain new schemes
for electrification of pumps proposed
to be undertaken by the Madhya Pra-
desh Electricity Board,

(b) This is under consideration at
present,

(c) For the procurement of import-
ed equipment periaining to the 220
KV transmission system under cons-
truction in Madhya Pradesh, foreign
exchange totalling Rs. 3.76 crores was
released.

Housing Programme for Orissa

2581, Shri Chintamanl Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to sta e:

(a) the amount given for housing
programmes in Orissa under the
Third Plan;

(b) the amount spent under the
several heads of housing so far;

(c) the reasons for the shortfall i=
expenditure;

(d) the amount allotted to Orissa
in 1968-87 and 1967-68; and

(e) the amount spmi I 1990697
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The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a), (b), (d) and
(e). A statement giving the required
information is laid on the Table of
the House. [Piaced in Library. See
No. LT-676/67).

(c) The shor fall is mainly due te
the lower priority given by the Stata
Government to housing schemes, vis-
a-vis projecis like Power, Irrigation,
Agriculture ete,

Ol Exploration Work at Lakwa

2582, Shri R. Barua: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether afier having acquired
large areas and having construcied
buildings and roads at Lakwa to look
afier and ensure efficient working of
o1l exploration, here 15 a move to

shift the offices therefrom to Sibsagar; .

(b) if so, whether this is being done

afu.-r p."DDe.I‘ an:i perspec 1ve I1nves-
tigation; and
(¢) whether Government will

review this present move for shif ing
the offices from Lakwa to Sibsagar?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Weifare (Shri
Raghu Ramalah): (a) No, Sir.

(b) and (c). Do not erise.
Upgradation of Paina

2583, Shri Ramaviar Shasirli: Will
the Minister of Finance be pleased :0
state:

{a) whether it is a fact that the
<ity of Poona has been upgraded from
B-2 to B-1 Class, though its popula-
tion has not reached the target of
eight lakhs prescribed for this pur-
pose;

(b) whether it iz also a fact that
the population of four municipalities
of the urban area namely Poona Can-
tonment, Kirkee Cantonmen', Dapodi
and Chinchwad has been added to

the population of Poona for the pur-
pose of its upgradation;

(c) whether it is also a fact that
the population of Patna Municipal
Corpora ion and the population of ita
four other Municipalities viz. Danapur
Nizamah Municipality, Danapur Rail-
way Colony, Danapur Contonment
Board and Khagaul Municipality is
more than four lakhs, which is the
prescribed limit for upgrading Patna
from ‘C' to B-2 Class; and

(d) if so, whether Government pro-
pose to follow the same anclogy in
respect of Patna for i.s upgradation?

The Deputy Prime Minister and
Minister of Fina ce (Shri Morarjl
Desai): (a) and (b). Poona has been
upgraded as a ‘B-1' Class afler taking
into account the population of Poona
and Kirkee Cantonments (which are
contiguous to Poona City Corporation)
as also i s comparative expensiveness
as disclosed by the surveys carried
out.

(¢) and (d). Government of Bihar
have recenily added certain areas to
the limits of Patna Municipal Cor-
poration. The question whether any
change in the classification of Patna
is called for as a result of these
changes is under examination.

ot g § wAsfen mfadl say
wygfen wfaw wrfadi w1 eeam

2584. ft wTH Ay
ot gage ®EAT

¥T WA wEAT A 20 Wi,
1965 & HATAIFT T97 T®AT 2379
¥ 9aT & 999 ¥ 9g |9 # FO
Tl s

(%) W7 1961~62 WX 1964~
65§ Ta< 93 #T AT AR WA
(TF) €@ 8T WTAW, TR,
(=) wamgra fave faore, o3 ()
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TR AT, AE, F1Eq 17 8,73,392
39T ¥ 7 wATAT W & ol 1% sqw
w§ oy Y 0f

(&) afz 1, a1 #ar 1€ afmfo-
ae qf a5 2, =

(m) =7 mearr 7 faw fafaer
w3 7T wA |9 fear ?

aa wear fr ® e Ay
sttt et ) : (%) S
W ATAH, IHEETR & 1963—64,
1964~b5 Al 1965-66 & aAGl
& A&l Ay ™ fawrn 7 o= # 9n)
gameraTe favafaarg & @ @1 o=
aruteaaaT #qrATy fafa @ & aiers
arT FY AT F 1 FHT ATAR F wA
Farg v A g g AnfE 3% Faw
uF ma § fAr agraw wwaa d af
Wt

(@) TB FFAF T F1 BEFT
i %1 97 aF e afmfoaar
FT 9T TE F9T 20

(7) T TT IHIT B -

0T WA wNw,  (ATgTaTR —
w3 & fam s

gamngrary famafrerem - wrdm
smafas aar gfe H e
W 37 ¥ foy wgfas onfadt
wgfaa mfzn wfedt ¥ and when-
qa  wfwmo ¥z T

THIC QIHR, AT —@T RF
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ThgT ¥ g@ny wTow & wafoal
w IR A

2585 st WM qmeg

oft gawne  wTeae

7 faer HAY oE TATA ET FT
L SUBE

(%) ¥ wTAGT (T 93W) F
ORI &TIAT & FEA{UT £ g AT
TR AFE A9y fzar nar ¥

(=) afz ar, A 397 ¥ FTOUT

(@) 7ar a7 7= & f& 39 F1vam
¥ afgmfat 1 adaiar £ e
T 2 s AT sy faefeor
A g, Wi

(w) afa gr, @1 39 AWT ¥ @7
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Iq-REE At agr faw €A (s
Aot darg ) o (F) S, eTo wA-
Fifrar Fr e AT 1965-06 (1=10
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TR T T frivomgr ¢

() wHadi@r &t FemEA
g g8 oo ad@ faar mar fe
g & mErwn & fan fauif
Togrza-yfaaar @ qfg a¥w a9
1965-66 T AT &Y WAY 4} )

(w) @tz (7). sTr@mT gfy.
F{@ & 3t 1 965~66 T (AU FeqraT
w7 & %1 fawizo 7@ &% &
AfFT AT WET FAATI AT T gwET
aETt & art 7§ gvaraEa faar 9
HfF sfami fArgfaadrg @ gafom
IAET AgAT T AE %7

wfiw awat a1 safieni ¥ aroet
o

2586. ot YEWNE wWrewet : v

g & fawio,  qeay qmry aqr fow sl a8 3o 6 wor &4 fir

wAteT A & fom)

(%) war ag ww  f sfes awei
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Ay sgfeadY F7 WIUET F {TRY |
wga % wg o,

(&) afz ar, A1 Fa%T Hw F@
1, #X

() war ag o 7% & {5 Tz g5
gratd #F Owary & {5 g &
fqar o faaw &1 qard 77 F1
&?

Igwa@ WAt awr fre wAr (o
Aot ) o (F) AL AE
afes faw wfufagar u, @17 a@r
arg arg, faamy afsagy w1 397
miwT =9 ¥ /=T T emA ° TEA
BT "G YT R TTRA A FT YA
TEAY 21 GE TEA A T I AT
B &Y v 2

(a) fa=1 ("o 2) faums, 1967
¥ WA T B2 F AT WAET
T Y A TEA WA WA T ™ ™
faqro &t o7t 21 [qrwE T 7w
faar v qfmg aeaT UHo Tio 682/
67]

() =, 78

Upgradation of Patna

2587, Shri Ramavtar Shastri: Wil
the Minister of Finance be pleased to
state

(a) the distance between Vindhya-
chal and Mirzapur,

(b) whether Vindhyachal and Mir-
zapur were clubbed together for the
purpose of categorisation mn ‘C' class
cities,

(c) the distance between Patna
Municipal Corporation and Phulwan
Shariff and Patna Municipal Corpora-
tion and Danapur Nizamah Munici-
pality:

(@) whether Government of Bihar
have communicated that Phulwari

Shariff and Danapur Nizamah Muni-
cipality are quite contiguous to Patna
Mumeipal Corporation under their
letter No 3543|LSG, dated the 21st
May, 1966, and

(e) 1t the replies to parts (b) and
(d) above in the affirmative, the rea-
sons for not taking the population of
Phulwari Shariff and Danapur Niza-

mah Mumeipality for upgradation of
Patna’

The Depuly Prime Minister and
Minister of Firance (Shri Morarji
Desal): (4) and (b) Mirzapur and

Vindhyachal form parts of the same
Munwcipality, shown as Mirzapur-
tum-Vindhyachal n 1961 Census
report, with a population of 1,00,097,
Accordingly, 11 has bren classifled as
a ‘'C' class cuv

tc) and (d) Patna Muncipal Cor-
poration and Phulwart Shard? Union
bard are contiguous Government of
Bihar had indicated that Dinapul
was contiguous to Patna for ' all prac-
tical purposes” However, the map
1eceived from them  revealed that
Dinapur Nizamat Municipality 1s not
contiguous to Patna Municipality.

(e) For purposes of classification of
a city for the grant of house rent and
cily compensatory allowances its
population and that of i1ts contiguous
municipalities, notified areas and
cantonments are taken into account
The population of Phulwari Shanff
which 1s only 4 Union Board cannot
be taken into account for purposes of
classification of Patna

Bunds on Jamuna

2588. Shri Abdul Ghani Dar: Will
the Minister of Irrigation and Power
be pleased to state

(a) whether the State Government
ot Ha! yana have approached the Cent-
14l Government for flnancial assist-
ance for constructing punds at Jamuna
river 1n Faridabad and Ballabhgarh
area, 8s a flood control measures; and

(b) if so, the reaction of Central
Government thereto?
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The Minister of Irrigation and
Power (Dr. K. L. Ra0): (a) No.

(b) Does not arise.

Swimming Pool |n Connaught Place,
New Delhi

2589. Shri Abdul Ghanl Dar: Will
the Minister of Health and Family
Planning be pleas.d to state:

(a) whether it is a fact that a swim-
ming pool was constructed in Con-
naught Place in front of Regal Build-
ings;

(b) whether it is also a fact that the
said pool has since been abandoned;

(c) if so, the reasons thirefor and
the total expenditure incurred there-
on; and

(d) the financial assistance given
by the Central Government in this re-
gard?

The Minister of Health and Family
Plapning (Dr, S. Chandrasekhar): (a)
No. A Lily pond has, however, been
canstructed by the New Delhi Muni-
cipal Committ_e in the park opposite
Regal Buildings as a part of improve-
ment work in the park.

(b) and (c¢). A scheme for the im-
provement of the Regal Park was
taken up for cxecution by the New
D_lhi Municipal Committes in 1964
While the work was in progress, it
was decided that an underground
garage be constructed at that site.
The New Delhi Municipal Committee
also decided that only the compound
wall and grill fencing be constructed
and the execution of the remaining
items of work, such as, deck slab over
the Lily Pond, pergola over the colu-
mns in the centre of the parks etc. be
abandoned.

The up-to-date expenditure incurred
on the improvement work in the park
is Rs. 75,000.

(d) No financial assistance was given
by the Government to thz New Delli
Municipal Commities for this work

JUNR 15, 1867
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Trombay Fertiliser Factory

2590. Shri Ramachandry Ulaks:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

5370

Will the Minister of Petroleum and
Chemicals b: pleased to state:

(a) the latest progress made so far
in regard to the expansion of Trombay
Fertiliser Factory; and

(b) the estimated increas: in the
praduction?

The Minister of State in the Minis-
try of Petroleum and Chemicalg and
of Planning and Soclal Welfare (Shri
Ragha Ramalah): (a) A project Re-
port for the expansion of Trombay
Fertiliser Factory has been received
from Fertiliser Corporation of india
Ltd. Action has been initiated to
seek US AID for financing the expan-
sion proj.ct.

(b) The increase in production will
be ap additional 124000 tonnes of
nitrogen and 124.000 tonnes of p, Oy
or a total of 248,000 tonnes of nutri-
ents, In addition, about 33 000 tonnes
of Nit-ogen would be availahle for
direct sale as ammonia and for other
nitrog.n products.

Accommodation for Comptroller and
Auditor General’s Office Employces

2591. Shri Ramachandra U'aka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerfl Bhal:

Will the Minister of Finance be
pleas_q to state:

(a) the number of emplayess of all
categories of the Comptroller and
Auditor General's Office who have al-
ready be:n provided with Govemn-
ment residential accommodation;

by 1hé number of emploveesy who

are still to be provided with residef:
tia] accommodation as on the 2304h
Aprll, 1567; and
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(o) the arrangements made by Gov-
ernment to provideg them with suitable
Government residential accommoeda-
tion?

The Deputy Prime Minister and
Minister of Finance (Shri Morarl
Desai): (a) 203.

(b) 256

(c) Employezs of the office of the
Comptroller and Auditor General of
India are grouped with other em-
ployees of the Central Gove nment 1n
Delh; and are eligible for accommo-
dation from the general pool in  ac-
cordance with he Allotment of
Government  Residences (General
Pool in Delhi) Rules, 1963

Fans for Class IV Employees

2592, Shri Heerji Bhai:
Shri Ramachandra Ulaka:
Shri Dauleshwar M:ena;
Shri K, Pradhani:

Will the Minister of Finance be
pleaged to state

(a) whether Government have
made any p.ov.sion for a loan to Ciass
IV Emp.o) 2es of tie Central Govern-
ment to purchase fans for the cuirent
summer season, and

(b) if 85, the details thereaf?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarii
Desal): (a) and (b). Rules provide for
the gran of interest-bearing advance
not exceeding Rs. 100 or the anticipat-
ed price of the table fan, whichever
is less, to Class IV employees of the
Centrai Government to be recovered
in n# mere than ien cqua) monthly
instalments. Adeguate provimon for
nreh advance hay been made in  the
Budget having regard to the reguire-
ments mwtzsed by the various sans-
tioming ausherities,

Officers of C. A. G5’ Office on Deputa-
tion to Foreign Countries

2593. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradbani;

Shri Heerji Bhai:

Will the Mimister of Finanee be
pl.ased to state.

(a) the number of gaze.ted and
non-gazetted officers of the Comptrol-
ler and Auditor General's Office who
were gent to foreign countri.s on de-
pu.at on wunng 1966-67, ang

(b) the names of countries to which
they were sent?

The Depuly Prime Minister and
Minister of Finance (5h i Morarji
Desar). (a) Nil

(b) Does not arise

Misuse of Qut-Houses of Government
Bungalows in the Capital

2504, Shri K, P. Singh Deo:
Shr: P. K. Deo:
Shri D. N, Patodia:
Shri S, K. Tapuriah:

Wil the Minuster of Works, Hou-
sing and Supply be pleased to state:

(a) whether 1t 1s a fact that most
of the allotiees of big bungalows in
the capital have allowed unauthorised
conversion of th: out-houses and
garages jnto shops and tea stalls;

(b) whether 1t 15 also g fact that
a printing press has been set up im
one of the bungalows, and

(c) if so, the action taken by Gov-
ernment 1n this regard?

The Deputy Minister in the Minis-
try of Works, Housiag and Supply

(Shri Iqbal Singh): (a) Government
are aware of any such unauthorised

use of the out-houses, garages e c.

(b) and (c). There was a complaint
regarding a printing press being set
up in a bungalow allottcd to an =x-
Mersber of Parliamend. Thiy mettibey
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bhas not been elected to the 4th Lok et & T v & fawe
Sabha. His allotment has been can- 1967 . - add
celled and he is being evicteg from  WW T& &Y FHTH Mz awwa fey

this bungalow,
viwfenf & aw
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aur dfaea ¥ weata faa sfaw
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FEAET AT AT FaT AT &\

() 29.91.
wut # womr fel m Wit Mz
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farcyefy firqrr % it & -3 wf,

¥ W
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i & faeg wrbardr 7 v § oy
wr yrdaTdr Ar Ak F 7
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() @ sufe frowne fer ny
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Public Cooperation for recovering av-
aded Income Tax

2597. Shri K. P. Singh Deo:
Shri P, K, Deo:

Will the Muuster of Finance be
pleased tp state:

ta) whether it 1» o fact that there
is a proposal to enlist public co-oper-
ation to recover the evaded income
tax;

(b) if so, the details thereof?

(¢) the State-wise break-up of ev-
added Income Tax as at present;

(d) the action taken by Gavern-
ment against the persons concerned;
and

(e) whether any provision for re-
ward to the informants has been pro-
mised?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarjt
Desal): (a) and (b). Govern-
ment have already sought the co-
operation of the public in this mat-
ter. It has been announced that per-
sons who furnish information leading
to detection of concealed income or
information/assistance in Tecovary
proceedin ® where attemptls of the
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Department at recovery had not been
successful, will be given rewards ran-
ging beiween 71 per cent and 10
percent of the extra tax realised
which is attributable to the informat-
ion suppled and| or assistance ren-
dered by the informer Interim re-
wards will also be paid in suitable
cases. Rewards are not lable o in-
<come-tax.

(¢} No information i< gvailable of
the extent of income-tax evaded.

{d) All possible steps available un-
der the law are taken.

{e) Yes, Sir

FgeH Taard st fagy droram
% fau s

2598. =t THEE Areqr ¢ AW
Tawr§ st fagey qdt 2z a3 571 #o1
Fin fF :

(%) #F=z 310 ¥/T q77 F1 TAGL
gaasiy  Qiwar 8 A%y b= A9
frgi araamn &1 farfam & &
far frady qgraar F 1 @ g; AT

(@) forx drana & fa agraan
o ol ¥ g dber qar ¢ ?

Veart ey faegey st (wie go wo

) : (%) I74 GAAdhg  QYAAT ¥
udy ghag ®q fear ara &

() s 7§ 370 0

dge ¥ afc pon  ofcdioeT

2599. st TMax frewm: ¥
fewrf witc fagy a4) ag <ar® &1 g
w37 fF

(w) wr ag w< & fs A2 T
& qaed ¥y ¥ 3aft gon ofc@ysan
&7 AT 7T Y I E;

(w) oft &, ot &, =

(7) fawtot &14 ®= =rrew few
AT FT qESEAT F !
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7ra & fam ot 2 4

(7) 75y arg av fawinr 0
WY, 1964 7 NF FRar agr 91 )
fagre an w&F 90 gm0 At W
2 fapar a2

American Capital in India

2600. Shri Bhogendra Jha: Will the
Minister of Finance be pleased to
state,

(a) the total amount of private
American capital in India 1n the year
1947 and at present and their invest-
ments ndustey -wise, ang

(b) the total amount that goes to
USA. in a year at present in  the
form ol profits, interests and other
forms”

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desai): (a) and (b). The earliest
and the latest surveys of foreign
investments in India made by the
Reserve Bank of India relate to
the position as at the end of
June, 1948 and March, 1985 res-
pectively A statement showing the
break-up of outstanding U.S. private
investments by broad categories of in-
dustries on thesc two dates, is  laid
on the Table of the House, [Placed
1n Library. See No, LT-877/67]. In-
dustry-wise figrues of U.S. Invest-
ments approved during the years 1985+
86 and 1966-687 have also been showm
in this statement.
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Remittances made during the year
1965-66 on account of profits,

dividends, interes: payments etc. were
as follows:
(Rs. in

crores)
1. Carrent Profits , . 15
3. Duvideats . . . 23
3. loterest Payments From pri-
vale seclor
n Indgc to
Principal tepayments. private Sec-
¢ oul sepey werin U 3 A,
—negli-
gible.
§. Accumulated Profits ol
6. Teonucian and other profes-
sional services . 14
7. Royalues . o9

India Security Pﬂ# Nasik

2601, Shri George Fernanmdes:
Shrl J H. Patel:
Shri S. M., Joshi:
Shri Madhu Limaye:
Shri Virendra KEumar Shah:

Will the Minister of Finance be
pleased to state:

{a) the number of workmen em-
ployed in the India Security Press,
Nasik;

(b) whether a large number of
these workmen are termed as tempo-
rary and are not confirmod in gervice;

(c) whether any dispute exist bet-
ween the management and workmen
of the India Security Press that
might disturb industrial peace; and

(d) what steps are contemplated to
secure the co-operation of the emplo-
yees in the working of the Press?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desai): (a) 6722

(b) 2384 posts of workmen are per-
manent and the question of convert-
ing such of the remaining temporary
posts as may be required on a perma-
ment basis into permanent ones iz
under consideration ¢f Goverament,

JUNE 15, 1847
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(¢) and (d). The staff of the Studlo
Section of the India Security Press
has brought up certain issues which
are now under investigation by the
Regional Labour Commissioner, Bom-
bay. The India Security Precss Maz-
door Sangh, the recognised Union,
have recently put forth certain de-
mands such as review of scales of pay
and reclassification of workmen, which
are undoer active consideration of
Govarnment.

Rw wrm o fawifiet & war
oe st ¥ e feld ey

2602, sft AT : 377 ProwAT HaAt
qg & §1 g9 $6 % :

(%) oZa wmawr w1 fawfew &
sAgre g4 gav 93w & 7 fawl ¥
E f&F oF Sy F I T 0= T,
faar are, feadr safa 2 8; wkk

(@) &7 191 & #a aF qU &
A FT WmAEAT F ?

A, formw ot vy oy
awTw wrar SNt (off weite ) -
(%) & (@). wa s@r § frag
fear nur g f& ag nfa gua1 some
w1 37§ 90 ggw grY, wer-
9N ¢ REgT % & ey |

Income Tax Appeals in Calcutta High
Court

2603, Shri B. S. Sharma:
Shri Onkar Lal Berwa:
8hri Sharda Nand:

Will the Minister of Finanoe be
pleased to state:

(a) the number of appeals filed in
the Calcutta High Court against the
Income Tax Commissioner’s decision
during 1965-88 and 1986-87 where the
amount in dispute is not more than
Rs. 5,000; and
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(b) the percentage of appealg filed
by the Income Tax Department in
this regard®

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The Income-tax Act does
not contain any provision authorising
the assessees to file an appeal to the
High Court agawnst a decision of the
Income-tx Commuissioner

(b) Does not arise

Income Tax Appellate Tribunal

2604. Shr1 B S. Sharma.
Shri Onkar Lal Berwa
Shri Shard; Nand.

Will the Minister of Finance bpe

pleased to state

(a) the numbsr of appeals filed by
the assessceg and the Commissioners
of Income Tax before the Calcutta
Benches of the Tncome Tax Appellate
Tribunal respectively against the de
cisione  of the Appellate Assistant
Commissioners of Income Tax during
the yearg 1985-86 and 1966-67, and

(b) the number filed by each befor.
the High Court against the Tribunal's
decision and the percentage of success
in each category during the same
period?

The Deputy Prime Minister and
Minister of Finance (Shri Morarj
Desal): (a) The information required
1s as under

Year Appcals filed 10 Ir-ome
T1ax Appellate Trbunal
by

Assessees Department
1965-66 Y3092 1,034
1966-67 3,814 1.248

(b) This information ig not readily
available ang is being collected It
will be 1aig@ on the Table of the House
”0

loan from L. I. C. For Housing Pro-
Jects

2605. Shri Parthasarthy: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state

(a) whe'her 1t 13 3 fact that the
Central Government haye approach-
ed the Life Insurance Corporation to
finance the various housing projects;

(b) 1f so, the amount of loan asked
for by Government, and

(¢) the particulars of projects and
schemes fo, which the loan 1s sought?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes

(b) Although this Ministry asked
for Rs 15 crores during 1967-88, the
Corporation has agreed to provide Rs
12 crores only

() The Corporation are, at present,
gnving loans to the State Governments

for implementation of the following
=chemes
(1) Middle Income Group Hou-
sing Scheme,
(1) Low Income Group Housing
Scheme,
(m1) Village Housing  Projects
Scheme,

(1v) Plantation Labour Housing

Scheme,

(v) Rental Housing Scheme for
State Government Employees,
and

{v1) Land Acqusition and Devel-
opment Scheme

Wt T
2606 St wo o WYwY : am
farer =3 o7 AR Y T F

(%) mr fagzr v wfaw w
7T 9T & A0 var Y w sgramr
faed €t wwwEAT §, WX
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Yasectomy

2608. Shri Rabi Ray:
Shri Madhn Limaye:
Shri George Fernandes:
Shri J. H. Patel:

Will the Minster of Health and
Family Planning be pleased to state:

(a) whether Govermment pay any
money to people who get themselves
<terilised under the Family Planning
Scheme,

(b) whether Government's attention
thas been drawn to the case of a boy
14/15 vears old operated upon by ibe
Ex-Dean of Madras General Hospital
for vasectomy; and

{c) il so, whether the operation of
the various family planning schemes
is proposed to be re-examined and
monetary “imncentive” of cash payment
abolished because of such misuse and
malpractices that have crept into the
scheme?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar): (a)
Yes. Some payment is made to the
individua]l undergoing sterilisation as
compensation for out-of-pocket ex-
penses, loss of wages etc.

(b) Yes. The case in which a 16
year old boy is reported to have been
operated upon, i$ under police investi-
gation.

{c) The payment of out-of-pocket
expenditure or compensation for 1o
of wages etc. is considered mecessary
and theqmatinnotitlabomloﬂud
re-examining the schemes on this ae-
count has not been felt necessary »o
far. :
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Water Supply in Moti Nagar,
New Delhl

2610, Shri Parthasarathy:
Shri Kikar Singh:
Shri Ram Charan;

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unastarred Ques-
tion No 1674 on the 1Tth November,
1866 and state:

(a) whether the main water pipe
line at New Mot1 Nagar, New Dellu
has since been cleared snd connected
with the reservorr,

(b) 1f so, the reasons for non-sup-
ply of water to the residents putiing
Wp in the First Floor in ‘B' Block,

(c) how long this difficulty will last;
and

(d) the steps taken by Government
to relleve difficulty of the residents,
during these hot summer months?
T64{Al) LSD-8.

The Minister of Health and Family
?Phnntns (Dr. 8. Chandrasekhar): (a)
ea.

(b) The mnternal water mains of this
area are small 1n size and the water
connections of the ground and first
floor quarters are alsp common. The
question of improving the interpal
mains has been taken up by the Delhi
Water Supply & Sewage Disposal
Undertaking with the Slum Depart-
ment of the Delhy Municipal Corpora-
tion who have been requested to take
early action m this regard.

(e) The difficulty will be over =&
soon as the internal mains are im-
proved

(d) The pressure of water in most
of the areas has already beén increas-
ed Some relief i3 also being given
by regulating the sluice valves,

Holidays to Central Excise Staff

2611 shri K. Haldar: Will the Mini-
ster of Finance be pleased to state:

(a) whether 1t is a fact that the
Central Excise Staff when posted in
factories are deprived of Govern
ment holidays, which they enjoy when
posted at Headquarters;

(b) if so, the reasons for this discri-
munation; and

(¢) the steps taken by Government
to remove 1t?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). The Central Excime
Executive Staff posted in the Factoriss
enjoy the hohdays observed py the
Factories concerned whereas the staft
posted at Headquarters obsefve the
Central Government Holidays Whens
the holidays observed by the Factories
are less than the Central Government
Holidays, the staff are allowed to take
compensatory leave in lieu of the les-
ser number of holhidays enjoyed How-
ever, the staff posted in factories am
not” gliowed holidays on second Satu»-
days of the month as these holidays
have been prescribed only for such
of the staff working in Clovernmend
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offices who were previously observing
half holidays on all Saturdays and in
whose case orders were issued in 1960
making all Saturdays of the month
except the second Saturday full work-
ing days.

Kdikki Hydro Electric Project

2612, Shri Vasudevan Nair;
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minuster of Irrigation and
Power be pleased to state:

(a) the amount allotted for the
Idikki Hydro Electric Project during
the current financial year; and

(b) the amount required by the
Kerala Government for this project
for the current year?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) and (b). The
Kerala Government, while submitting
Annual Plan (1967-68) to Planning
Commission, asked for Rs. 18 crores
for Idikki Project for the current year.
The Woking Group on Power had
recommended Rs. 13 crores, The State
Government, however, have finally
made a provision of Rs, 8.6 crores in
their budget.

Allotment of Chummeries in Lodhi
Colony, New Delhi

2613. Shri M. L. Sondhi: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that Direc-
tor of Estate allotted 70 single room
chummeries at Lodhi Colony to the
Government employees entitled for
Type Il accommodation, with service
of less than one year even without any
eircular notice to all offices;

(b) whether it is also g fact that
employees with 15 years service at
their credit were ignored; and

(c) If so, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Bhri Igbal Singh): (a) No. Some
vacant chummeries in Lodhi Colony
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were allotted to employees on the
normal waiting list for type I1 accom~
modation on a number of occasions but
they were not accepted by them. The
Government, therefore, decided to
treat these vacant chummeries as =&
type of hoste] accommodation and 64
such chummeries were allotted to em~
ployees entitled to Type 11 accommao-
dation on the waiting list for hostel
accommodation, and to those who ap-
plied for hostel accommodation.

(b) No,
(c) Does not arise.

Allocation for Andhra Pradesh im
Fourth Plan

2614. Shri Parthasarathy: Will the
Minister of Planning be pleased to
rtate:

(a) whether it is a fact that higher
ullocation for the Fourth Plan schemes
have been demanded for Andhra Pra-
dlesh by the State Government; and

{b) if so, what is the reaction of
the Central Gowvernment in this
regard?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(8Shri Asoka Mehta): (a) No Sir. After
discussion with the State Chief Mimis-
ter in Oc ober/November 1966, and
based on the financial resources a8
then forecast, the State's Fourth Plan
outlay was agreed at Rs. 522 crores.
ilince then, no communication has
been received from the State Gow-
ernment on the subject,

(b) Does not arise.
Phyto-Chemicals Factory in Kerala

2615. Shri A. Sreedharan:
Shri P. Vishwambharan:
Shri K. Anirudhan:
Shri P. C. Adichan:
Shri Mangalathumadom:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) the progress made in regard to
the setting up the Phyto-Chemicals
Factory at Neriyamangalam in Kerals;
and
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(b) the steps Government propose
to take to expedite the completion of
the project?

The Minister of State in the Minis-
try of Petroleum and Chemleal and of
FPlanning and Soclal Wellare (Shri
Raghu Ramaiah): (a) In view of the
high prices of raw materals and the
consequent increase in the cost of pro-
duction of caffeine. which was the
principal item of manufacture accord-
ing to the production programme, the
Phyto-Chemicals Factory proposed to
be set up at Ne-iyamangalam has been
abandoned.

(b) Does not arise.

Accumulation of Employees’ Provident
Fund

2616. Shri Indrajit Gupta:
Shri Vasndevan Nalr:
Shri H. N. Mukerjee:

Will the Minister of Finance be
pleased to sta:e:

(a) whether the monies accumulat-
ed in the Employees’ Provident Fund
and controlley by Government, are
being devalued due to policies of defi-
eit financing pursued by Government
itself; and

(b) the reasons for mot affording
protection to the affected employees,
particularly those in Government
service, by the introduction of Equity
Policies through the Lafe Insurance
Corporation?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b). The contribu-
tions to the Provident Fund together
with aecrued interest, are returned to
the subscribers in the same manner as
deposits in commercial banks or
investments in Government securities
or Small Savings, These are not linked
to the price index and the question
of any devalustion or compensation
therefor does not arise.
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Orders with Public Bectors

2620. Shri D. N. Patodla: Will the
Minister of Works, Housing and Supply
be pleased to state the value and par-
ticulars of various orders for engi-
neering goods placed by the various
Government Departments on Publie
Bector Industries and on Private Sector
Industries separalely from 1961-62
unti! 1966-87 through the Directorate
tieneral, Supplies and Disposals?

The Deputy Minister in the Minks-
try of Works, Housing and Supply
(S8hri Jqbal Singh): A  statement
showing the value of orders placed by
the Directorate General of Supplies
and Disposals for engineering and
allied stores during the period 1982-63
to 1966-67 (upto February 1867) sepa-
rately on supplier/manufacturers in
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Public Sector and Private Sector is
placed on the Table of the House.
[Placed in Library See No. LT-678/
67].

Figures for 1961-82 are not available
separtely for Public Sector and Pri-
vate Sector.

Workers at Bhakra Naugal Project

2621, Bhri 5. M. Banerjee: Will the
Minster of Irrigation and Power be
pleased to state:

(a) whether it 1s a fact that some
employees and workers now employed
on the Bhakra-Nangal Project are
bemng or have been declared surplus;

(b) if so, the number of such em-
ployees and workers both regular and
work-charged, category-wise; and

(c) the steps being taken to absorb
those declared surplus?

The Minister of IrrigatioR and
Power (Dr K. L. Rao): (a) Yes, with
the gradual completion of works at
Bhakra, corresponding reduction in
establishment has been taking place.
Reductions are anticipated about
three months in advance.

(b) For the quarter ending 30-6-67,
the following workcharged establish-
ment has been declared surplus:—

(i) Supervisory 49
(i1) Skilled & semi-skilled 211
(iii) Unskilled 221

Total 481

—

During this period, no regular staff
has been declared surplus.

(e) Out of 481 workers, 136 are
being absorbed on Beas Project. The
unskilled workers, being mastly local
labour, are not willing to go to other
projects, Efforts are being made by
Project Authorities by circulating lists
of surplus hands among other projects
in the country, to secure alternative
employments for the surplus staff.
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Manufacture of Oral Contracepiive Pill

2822, Shry D. C. S8harma: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

(a) whether Ovulen, the low-dosage
oral contraceptive pill is proposed to
be meanufactured in India by Rallis
(India) Lamuted, in collaboration with
Searle & Co. of Chicago;

(b) whether Government propose to
purchase the pill in bulk and supply
it to people as was being done in the
case of other contraceptives; and

(c) the steps taken or proposed to
be taken to propagate the pill and
remove the fear of side-effects from
the minds of the people?

The Minister of Health and Family
Planning (Dr, 8. Chandrasekhar); (a)
M[s. Rallis (India) Limited have
applied for a licence for manufacture
of Ovulen.

(b) and (¢). The question of intro-
duction of pills on an experimental
basis and in g limited ‘measures to
supplement the other methods pre-
sently in use in the Family Planning
Programme is under consideration in
consultation with the Indian Council
of Medical Research and the Technij-
cal Commuitee of the Ministry. Therc-
fore, the questions of purchasing the
pill in bulk, supplymng it to the people
or propagating it on a large scale
are still open for further considera-
tion.
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Jawaharla] Postgraduate Medical
Instliute, Pondicherry

2626. Shri Sheopujan SBhastri:
8hri Gunanand Thakur;
Shri Madhu Limaye:
Shri Devan Sen:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total amount of money so
far spent on the Pondicherry Post-
graduate Institution;

(b) the part thereof spent on build-
ings, furnishings etc.;

(c) whether g Printing
attached to the imstitution;

(d) the total outlay on the Prem
to-date;

(e) whether over a dozen statues
have been put up at the Institution;

(f) if so, the money spent thereon,

(g) whether the Institution “sports™
hundreds of clocks all over the place;

(h) whether only one out of thres
operating theatres is at present air-
conditioned but the college council
room is fitted with four air-condi-
tioners; and

(i) the total outlay on medicines
to-date;

The Minisier of Healih and Family
Plaoning (Dr. 8. Chandrasekhar): (a)
The total expenditure incurred on the
Institute Including the Under-graduste
wing since 1957-58 ia Rs. 453.48 lakhs

Press is
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(b) The expenditure incurred on the
construction of buildings and furnish-
ings of the Institute (including Hos-
pital requisites, ward-fittings, equip-
ments and books) is Rs. 2008 lakhe
and Rs, 80.00 lekhs respectively.

Jawaharlal Poet-Graduate Medieal
Institute, Pondicherry

2627, Shri Sheopujan Shastirk:
Shri Gunanand Thakur;
Shri Madhn Limaye:
Shri Deven Sen:

(c) Yes. Will the Minister of Health and
(@) Rs. 52500 Family Planning be pleased to stata:

8. 52,000. (a) whether it is a fact that the
(e) Yes. office-bearers of the Jawaharlal Post-

() No expenditure has been incur-
Ted on the erection of statues except
one marble bust which cost about
Rs. 10,000.

(g) Clocks have been provided in
the Institute according to its require-
ments,

_ (h) Out of eight Operation theatres
in the Instilute, a set of twin thea-
tres, used for prolonged operation has
been air-conditioned. The other ope-
ration theatres which have been com-
missioned at different dates have not
Yet been provided with air-condition-
ing facilities from the Central Air-
conditioning System. The Council
Room is fitted with four air-condi-
tioners,

(i) The total expenditure on medi-
cine up-to-date is Rs. 7.5 lakhs,

graduate Mediwcal Institute, Pondi=
cherry nare extravagantly spendimg
public money on this institution;

(b) whether the office-bearers, im-
cluding the Principal are making fre-
quent and unnecessary trips to Delhig

(c) the total amounts so far spend
on these trips (for each year sepe-
rately);

(d) whether any steps are beimg
taken to curb this expenditure;

(e) whether any Parliamentary
Committee or Departmental Com-
mittee has probed into this wasteful
expenditure or whether there iz =my
proposal to undertake such a probe;
and

() it not, the reasons therefor?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekbar): (a)
and (b). No.

(c) Year Amaount epent on the journeys performed by.
Prncipal Other Staff Total
1962-63 R.. 236i- .. Rs. 236/-
1963-64 Rs. 675/- Rs. 416/- Rs. 1091/-
1964-65 Rs. 2456/- . Rs. 2,456/~
1965-66 Rs. 3,708/~ . Rs. 3,708/-
1966-67 Rs. 6,762/~ Rs. 3,107/~ Rs. 9,869/-
1967-68 i .. e
Rs. 11,817/ Rs. 3,523/ Rs. 17,360/=
(d) Does not arise in view of the Children Parks at Punchkuoin Kead,
New Delhi

Teply to (a) and (b) above.

(e} No.

(#) The Principal and other mem-
bers of the Institute pay official visits
10 Delhi with the sanction of the com-
petent authority. The accounts of the
Institute wre audited by the Accoun-
iant General, Madras. There has been
no oceasion to cause any specific
enquiry h: ¢ made into the expendi-
tare of t~ nstitute.

2629. Shri S, M. Banerjee: Wil
the Minister of Works, Housing awd
Supply be pleased to state;

(a) whether the children parks ase
being provided in the colonies having
type I quarters; and

(b) if so, whether any provisign
has been made for Governmust
Quarters on the Panchkuin Roed
type 1 quarters?
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The Deputy Minbster in the Minis-
fry of Worky, Hoeusing and Sapply
(Shri Igbal Bingb): (a) Yes,

(b) Yes,

Boavengers Service iy Punohkuln
Roarl Quarters, New Delhi

26830. Shri 8. M. Banerjep: Will the
Minister of Works, Houaing and Bup-
Py be pleased to state:

(a) whether it is a fact that there
iz no dircct access to the scavengers
attending the latrine in the first fioor
Quarters of type I at Panchkuin Road
and they have to pass through the
main room; and

(b) it so, whether Government pro-
pose o provide back side staircases
for this purpose?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Fhrl Igbal Singh): (a) Yes.

(b) No, as this would involve a
large expenditure.

Btrika in Trombay Fertilizers

26831. Shri George Fernandes:
Shri Madho Limaye:
Shri Rabi Ray:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(2) the number of cflicers and other
employees of he Trombay Unit of the
Fertilizer Corporation of India who
worked during the recent strike by
the emplcyees in that unit;

{b) how' much money was spent on
their (1) transport, (ii) lodging, (lii)
food and other refreshments, (iv) on
any other enter ainment;

(c) whether any special payment or
award is contemplated to be made to
them; angd

(d) if o, the cost theteof?

The Minister of Stats in the Minls-
try of Pelrciomm znd Chessicals and
o Pianging sad Sesia]l Welfare - (Skri
Raghs Ramalah): (s) A taial of 158
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officers snd 229 other employees
wosked during the recent strike In
the Trombay.
(b) (i) Transport—Negligible,
(ii) Lodging—Nil,

(ili) Food and other
ments—Rs 76,500/-

{lv) Other entertainmenis—NilL

(c) and (d). The maiter is under
consideration.

refresh-

Production In Trombay Fertilizers

2632, Shri George Fernandes:
Shri Rabl Ray:
Shri Maharaj Singh Bharatl:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the daily production of ferti-
lizer in the Trombay Unit of the Fer-
tilizer Corporation of India; and

(b) the production during the 12
days preceding the recent strike and
during the 12 days of the strike?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramajah): (a) The average
daily production from Apnl 15 to
May 16, 1967 was as follows:

Ammonia 162 00 tonnes/day
Urea 123.00 tonnes/day
Nitrophosphate 231.00 tonnes/day

(b) The production during the
twelve days preceding the strike was
as follows:

Ammania 2278.05 tonnes
Urea 1601 44 tonnes
Nitrophosphate 1577.75 tonnes.

The production during the twelve

days of the strike was as Zollows:
Ammanis 176180 tonmes
Trea 112530 tonpes
Nitrophosphate 1308.70 tonoad
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Master Plan for Delhi

2634. Shri K. Haldar:
Shri Bishwanath Roy:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that the
Master Plan for Delhi has not made
much headway;

(b) if sv, the reasons therefor;

(c) the actual progress made so far
in implementing the Master Plan; and

(d) the steps taken to expedite the
implementation of the Plan?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) to (c¢). The
Master Plan was finalised towtards the
middle of 1962, It made a large
number of recommendations in regard
to planning and development of Delhi
and the National Capital Region area.
Implementation of i(hese recommen-
dations has been envisaged over a
period of 20 years ending 1981. In
the init‘al stages of this plan, the
work is bound to be slow because a
grea. deal of time js needed for pre-
paratory work. Even so, good pro-
gress has been made in its implemen-
tation, Out of 136 Zonal Develop-
ment Plans, 76 have already been
prepared, 62 have been processed by
the Delhi Development Authority
and 14 have been approved by the
Government. Every Zonal Plan,
after preparation, is published for
public objections and suggestions
which are vetted by the Screening.
Board of the Delhi Development
Authorily, then by its Standing Com-
mit ee and finally by the Authority
itself. This is time consuming process
but with the passage of time the pro-
cessing of Zonal Plans by the Autho-
rity is being speeded up. The imple-
mentation of the Master Plan and the
Zonal Development Plans is to be
done by various agencies depending
upon availability of funds etc. This
work is proceeding simultaneously.
The local bodies are controlling the
buildiftg activities in accordance with
the provisions of these plans. Steps
are also being taken to remove indus-
tries irom the non-conforming areas
in the city to industrial areas; for
widening of roads; construction of
bridges; provision of ring railway;
bus terminals; car parks and develop-
ment of ring towns etc.

(d) A Committee consisting of the
Lt. Governor, Delhi and the senior
officers of the concerned Ministries
has also been set yp under the Chair-
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menship of the Union Minister of
‘Works, Housing and Supply to review
the progress made in the implementa-
tion of the Master Plan,

w7 ®rF fero v @ wtlen
ot eviafe-ye (Wi (7 geew)

2635 =1 wOAIW A ;&
for ™o, i aq @aTn 40 37 @@
# aq1 70 fE -

(F) am @7 o= 2 f& =g
FArr fantr foain & w2 fawa fedm
T_T A F sA Feafon 77 2R
% @- A 6§91 & 2hm mmEw-
qIoit § 09 ST FTIHTT & warar
¥17 @ @1, £ guasmft 991 @
fear @@,

(@) ¥ az A ¥ ¢ fF o
ait & I sqafal ) fedly s
feaf § gfus 797 ax w1 fFq o
avat ¥yaunfc war fem mar ar;
ux

() afz &, ar sdfgwa fedvem
#F wagfar 1 wyawefc var g f«a
A & 4yT FIm § 7

frrlor, wrave wuy ofr s
TN (o gwar fe®) : (F) AV&0 0

(&) o ef 1 ¥o Giiagiar =3
g fugr wfmEz dsfasm of: ¥
avcg ¥

(v) &g avw fagin fagm
“wArgm wra’’ (REi aw@) ® a0
FagafE FHIQ aEaEna 9q F
ofowidt afy 3 sor f5 amaten wd-
o) mgar foaray 437 a waar
dily car & sdlq ¥ @ W@
A & fGaF 7 wRa 1962 ¥
YRWMITT 37 FEINIf@ Fafal
&Y forg fagifia v & & # ax
=g Al g § el et wni-foas

JUNE 15, 1967

Written Answerg £302

(fem &) o7 x4z 2 ¥ @A
waar ity I ar & wqafa 2 N0
it foiad 92 S48 are § w14 fea B

Water Supply in South Avenue,
New Delhj

2638, Shri 8. C. Jha: Wil the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that water
supply in South Avenue, New Delhl
goes off from 12 noon to 4 p.m, during
the day and after 10 p.m. at night
while there is 24 hours supply of
water in the North Avenue; and

(b) it so, the steps taken for 24
hour supply of waler in the South
Avenuel

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): {(a) and (b).
Owing to the general shortage of
water, wa'er supply in this area s
stopped by the New Delhi Municipal
Committee between 11.00 am. to
4.00 p.m. and also between 10.00 p.
and 4.00 AMm. However, td meet the
dificulty of the residents of South
Avenue, an estimate of Rs. 64,000 has
been sanctioned for the provision of
overhead tanks for all the flats. The
work is expected to be taken up
shortly.

Medical Colleges in Madhya Pradesh

2637. Shri Atam Das: Will the Minis-
ter of Health and Family Planning be
pleased to state the total number of
Medical Colleges set up with financial
assistance from the Centre in Madhya
Pradesh during the last 10 years?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar) ;: Two
Medical Colleges at Rewa and Raipur
were set up with financial assistance
from the Centre in Madhya Pradesh
during the last 10 years.
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Repayment of Loan by Haryana
Government jn respect of Bhakra
Project
2638, Shrl Abdnl Ghani Dar: Wil
the Minister of Irrigation and Power

be pleased to state:

{a) whether it is a fact that the
Central Government are demanding
repayment of the bulk of their loan
in respect of the Bhakra Project from
the Haryana Government, which ig
already deficit; and

(b) if so, whether Government pro-
pose to permit the Haryana Govern-
ment to pay the amount in reason-
able instalments?

The Minister of ZIrrigation and
Power (Dr. K, L, Rao): (a) and (b).
Under the provisions of the Punjab
Reorganisation Act, 1966, the hability
for the public debt of the composite
Punjab State attributable to loans
taken from the Central Government
for the Bhakra Nangal Project is to
be divided between the successer
States in such proportion as may be
agreed upon between them. Pending
such an agreement, it was decided at
a meeting which was attended, inter-
alia, by the representatives of Punjab
and Haryana that the liability in res-
pect of loans taken and oulstanding
on 31st October, 1966, should be divid-
«d between Punjab and Haryana in

the ratio of 53:47 on a purely ad hoe
basis as a temporary arrangement
For the Joans advanced or to be
advanced after 31st October, 1988 the
State receiving the loan would be
liable for its repaymeni, except that
when a loans 15 advanced to any one
State, the loan/liability for repay-
ment would be divided between Pun-
Jab and Haryana in the ratio of 60:40.

Flood Control in Madhya Pradesh

2639. Shri Nitiraj Singh Chaudhary:
Will the Minister of Irrigation and
Power be pleased to sta e:

fa) the extent of assistance asked
by and given to the Government of
Madhya Pradesh for flood control,
rural electrification and irrigation
during the last 15 years; and

(b) the extent of assistance that is
proposed to be given in the next two
years and this year?

The Minister of Irrigation and
FPower (Dr. K. L. Rao): (a) The
extent of Central financial assistance
to State Governments for plan
schemes is detided every year when
the annual plan progamme  are
finalised. During the last three plan
pericds, financial assistance to the
extent shown below was given to
Government of Madhya Pradesh by
way of loans:

(1) Flood Gomtrol Rs. v lawhs.
1 Plan Q.50
11 Plan g :g
111 Plan .
v PIIE?“" 5_956:61 300
(w) Rural Electrification )
1 Pian? For cxiension of . 485
11 ‘Plag power facilities 10 increase employment opportunities 61':?8.30
111 Plan . :
IV Plan-- 1966-67 17500
) Chambal Projeet—
b bot;flrnsuma Power) 4013 crorey
. 175 crores.

v) Tawa Project
) A%

for rehabihtation of refugees by providing them _With employment.

Planning be pleased to state:

(b) The annual plan for 1967-84
has not yet been finalised. As for
the next two years, a decision will
bet aken when the annual plan pro-
grammes are finalised.

Reservatlon of Seate in Medical

Colleges

2640. Shri Nitiraj Stngh Chaudbary:

Wil the Minister of Health and Famil~

(a) whether Government propose te
reserve seats in Medieal Colleges for
children of medical personnel serving
Government;

(b) whether the State Governments
hove been advised accordingly; and

if not, the reasona therefor?
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The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
No, Sir.

{b) Does not arise.

{c) Government does not accept
the principle of hereditary succession
in the profession of medicine.

Purchases from Public Sector

2641, Shri Virendrakumar Shah:
Will the Mnister of Finance be pleas-
ed o state:

(a) whether it is g fact that Gov-
ernment have taken g decision to
make purchases for public sector un-
dertakings only from State industrial
units at negotiated prices, without in-
viting tenders;

{b) the reasons for this major de-
parture from the established practice
and policy of inviting tenders for the
supply of equipments for public sec-
tor projects; and

(e) which public sector undertak-
ings have already adopted this new
practice?

The Deputy Prime Minister and
Minister of Finance (8hri Morarji
Deosal): (a) No, Sir.

(b) and (c). Do not arise.

Fertilirer Plant, Mirgapur

2642, Shri Hem Barua:
Shri Surendranath Dwivedi:
Shri Samar Guha:
Shri Nath Pal:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

{(a) whether it is a fact that Gov-
ernment propose to set up a fertilizer
plant at Mirzapur;

(t) if s0, whether the proposed
Plant will be in private or public sec-
tor; and
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(¢) whether it will be in Indian or
foreign hands if it is established jn
private sector?

The Minister of Btate in the Minis-
try of Petroleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghu Ramaiah): (a) to (e¢). A pro-
posal has been received from an
Indian company with majority Indian
ownership for establishing a fertilizer
factory at Mirzapur in the private sec-
tor. The proposa] is under considera-
tion.

TIE gy
26 43, St CREATT AR}
f; %o Mo wawy :

a1 few € wiv {wwm sat ag sy
*T woT w44 & -

(%) fazre ¥ vizs faarg ofc-
QYT g gY FX 4T TER 9w ey
¥ foaa-fead owe wf & fawrd 3
' Famaqr §;

(=) fex goFr grr 23 af-
wraar & fAy ¥y oo ® feadr
ofa & s\ 5t o8 Yy R
@ A farr gt w1 fFaar ufv
& wanT feq;

(m) fagix vy Hr megor qow
97 A f) A F 3w E;

(u) sa7 fagre awwrr 7 s
afarear & gfiafe a quqa qgv gaw
¥ Y %3209 ey § wE 07 wh
ftar & @ 3 & fan &og
@ ggum Af §; T

(%) afzg, 3 qa® sar g ¥ ?
m ““m ot (we %o Wo

uw) - (w) fagre ¥ dww afqimar &
T A az arafes feeg @ (s



4307 Written Answers JYAISTHA 25, 1880 (SAKA) Written Answers £308

/1) & fymrz faqrarr foafafay

¢ —

foam frag T
(A1a gwsl A)

"9 11.35
YA . . 7.53
HATF. 19T . T.0
Zoel . . 2 22
L & “8 45

(%) a2 (7). ;T avwTe 94
#13l & @ma g7 $4 F fay Tum
23t § fad Ao sYaw g1y oY 8
150 Are & fa 7 & 1 @z ofnqt
T @@ 3 afdm wq € F1a qafa
F@ ATEA

() ar (¥). fage &7 3
196 —68 ¥ fags age ¥ fad 7 s
T R Y ) E aT fawc @r W@ g

Selzure of Spurious Drugs in Delhl

2644. Shri D. C. Sharma:
Shri Atam Das:
Shri Bedabrata Barua:
Shri B. N. Shastri:

Will the Minister of Health and
Famlly Planning be pleased to state:

(a) whether a large quantity of
drugs and chemucals was seized in &
series of raids on the 1st June, 1867
in Delhi following information that
some  laboratories manufacturing
spurious and sub-standard drugs had
made huge supplies to some Delhi
chemists recently;

(b) if so, the facts of the case;
(¢) the action taken in the matter;
and

d) the steps taken to check'the
'u;p{y and manufacture of spurious

drugs to save the people from health
hazards?

The Minister of Health apd Familx
Planning (D-, 8. Chandrasekhar): (s
No raid; were carrfed out by the
Drugs Contro] authorities of the Delhi
Administration on or about 1st June,
1867 and as such the question of
seizure of a large quantity of spurious
drugs and chemicals does not arise,

(b) and (¢). Do not arise

(d) The requisite
#wven in the statement laid on the
Table of the House. [Placed in Lib=
rary. See No. LT-681/67].

information Is

Fertilizer Plants

2645. Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri B. N. Shastri:
Shrl Bedabrata Barua:

Will the Minister of Peiroleum and
Chemicals be pleased to state:

(a) whether it is g fact that he had
a conference with the General Mana-
gers of the Fertilizers Plants in the
Public Sector recently;

(b) if so, the subjects discussed and

the decisions taken; and

(c) the progress made so far in the
setting up of twp more planta at
Durgapur and Cochin with the help
of an Italian Fum?

The Minister of Plamning, Petrolean
and Chemicals and BSoclal Welfare
(Shri Asoka Mehta): (a) Yes, I had
met the Generas]l Managers of the
Fertilizer Corporation of India,

(b) This was g routine meeting.

(¢) Orders for the supply of plank
and machinery for the two projects
have been placed with Italian sup-
pliers. Construction work at site has
been started at Durgapur, Similarly
preliminary site works are in progresg
at Cochin.
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Refund of Tax

2847. Shri Yajna Datt Sharma:
Shri Bal Raj Madhok:
Shry Hokam Chand Kachwal:
Shri Jagannath Rao Joshi:
Shri B, S. Sharma:
Shri Onkar Lal Berwa:
Shri T. P, Shah:

Will the Minister of Finance be
pleased to state how many applica-
tions for refund of tax were received
by the Public Relations Officers,
Income-Tax  Department, Central
Revenue Building, New Delhi during
the Refund Week celebrated in 1966
and ou of them how many were
granted refund and what action
was laken with respect to the other
applications so far?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): 273 applications for refund of
tax were received by the Public Re-
lations Officer, Income Tax Depart-
ment, Central Revenue Building, New
Delhi during the Refund Week cele-
brated in December, 1866, Out of
these, refund was issued in 110 cases
during the Refund Week and in 81
cases after the Refund Week, total-
ling to 191 cases, In the remaining 82
cases, action could not be finalised for
want of returns of income, lack of
information regarding correct addres-
ses of the employers, verification of
payment, etc. Enquiries are in pro-
gress in regard to these B2 cases,
Recovery Certificates isstued by LT.

Department. Delhi

2648, Shri Yajoa Datt Sharma:

Shri Bal Raj Madhok:
Shri Hukam Chand Kachwal:
Shri Jagannath Rao JYoshi:
Shry B. S, Sharma:
Shri Omkar Lal Berwa:
Shri T, P. Shah:

Will the Minister of Financg be
pleased to state how many recovery
certificates were issued by the Income-
Tax Officers under the jurisdiction of
Commissioner of Income Tax, Delhl
during the financial year 1968-67 and
out of them how many were with-
drawn due to the payment having
been made earlier?
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The Deputy Prime Minister and
Minister of Finanes (Shri Morarfl
Desal): The number of recovery certi-
ficates  fssueq by the Income-tax
Officers under the jurisdiction of Com-
missioner of Income-tax, Delhi during
the financial year 1966-67 was 21,331,
Out of them, 183 certificates were
withdrawn due to the payment having
been made earlhier.
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Lubricants

2651, Shri Jyotirmoy Basp: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
foreign Oil Companie; are diverting
most of their imported lubricating
bage stock to manufacture oils giving
them maximum profit;

(b) if g0, whether the matter has
been taken up with them and the re-
sult thereof;

(c) whether it is also y fact that the
shortage of lubricants is due to the
shortage of barrels; and

(d) if so, the steps taken to produce
suitable barrels in India?

The Minister of State jp the Minls-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghg Ramalah): (a) No.

(b) Does not arise.

(¢) Yes, Sir The position has, how-
ever sinee become normal,

(dy We are now self-sufficient in
the fabrication of barrels for lubri-
cants, .

Surplus Assistants

2652. Shri M L. Sondhi: Wil] the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether 1t is a fact that about
56 Assistants and gcore of other staff
have becn declared /are being declared
surplus in his Manistry;

(b) it so, the arrangements made
to absorb them m the Minigtry and
its Attached Offices or otherwise;

(¢) whether it is a fact that most
of them have already rendered con-
tinuous Central Government Service
in the said Ministry for twenty years
and more; and

(d) 1t so, the reasons leading to
the declaration of the staff as surplus
on such a wide scale?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) No regular vacancies are avail-
able in the Minstry of Works,
Housing and Supply or its Attached
Offices. 'Therefore, it is not possible
10 absorb the surplus Assistants in this
Ministry or its attached offices It is
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proposed tp surrender them to the
Surplus Cell of the Ministry of Home
Affairs, who will arrange for their
deployment elsewhere,

(c) The 56 surplus Assistants have
been officiating ag Assistants for the
last 3—11 years. They have been in
continuous Government service as
L.D.Cs/U.D.Cs, for more than twenty
years,

(d) The causes leading to the dec-
laration of the staff as surplug are the
reorganisation of the D.G.S.&D, as a
yesult of the recommendations of the
Organisation ang Methods Unit of the
D.G.5.&D. and the repor of the Study
Team on the D.G.S.&D, presided over
by Shri A. N. Vidvalankar, Member
of Parliament, and the non-availabi-
lity of adequate number of regular
vacancies to absorb the surplus As-
sistants in the Ministry and its At-
tached Offices.

12.65 hrs

"STATEMENT RE: USE OF FOREIGN
FUNDS IN THE RECENT GENERAL
ELECTIONS

Mr, Speaker: There is a calling at-
tention notice next. It has also about
20 names. This js about the CLA acti-

Shri Jyotirmoy Basao (Diamond
Harbour): 1 had sent & notice yester-
day. But my name is not there,

Mr, Speaker: Yes. There are about
20 names printed here. In addition to
that, I have received 30, making in all
50. Therefore, my suggestion is: let
us have a one hour discussion on this,
if you all agree.

Shri M. R. Masanl (Rajkot): That iy
a very good idea.

Shri Hem Bzrua (Mangaldai): Let it
be a two-hour discussion.

Mr, Speaker: The Minister will
make hijs statement. In the evening
+we will have a one-hour discussion.

JUNE 15, 1967

Foreign Funds in
General Elections (St.)

Shri Hem Barua: Two hours.

Mr. Speaker: When we say ohe
hour, has it concluded on time? It has
always gone beyond to 1 hour 10
minutes and so on.

Shri 8. Kandappan (Mettur): You
called me. 1 had written a letter to

s3t4

Mr. Speaker: I receive dozens of
letters every day. He cannot raise it
just now.

Shri 5. Eandappan: With regard to
the matter, you have referred to just
now. ...

Mr. Speaker: We will discuss it in
my chamber.

Shri S. Eandappan: You have al-
ready discussed with me and also with
the Secretary.

Mr. Speaker: I sent for hiry and
discussed with him, Not only 1 dis-
cussed with you, I called the Secre-
tary also, I made that mistake, there-
fore you want to raise it here.

Shri S. Eandappan: This is o very
serious thing, (Interruptions).

Mr. Speaker: He cannof raise it here
just now, It is to the principle 1 am
objecting.

Shri S, Kandappan: You just now
said the Government is seized of the
matter, Is that not a fact?

Mr. Speaker: I do not know, I am
not hearing you at all. The Home
Minister.

Shry S. Kandappan: On a point of
order. 1 insist on raising a point of
order.

Not in the middle.
(Interruptions).

Mr. Speaker:
After the statement.

The Minister of Home Affatrs (Shri
Y. B. Chavan): 1 had earlier
the House that....
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Shri Surendranath Dwivedy (Kend-

rapara): He goes on reading, we can-
not hear it.

Mr, Speaker: How can I help 1it.

Shri S§. Kandappan: You do not
allow me to raise a point of order.

Mr. Speaker; No point of order when
the statement is being made,

Shri Y. B. Chavan: Sir, I had
earlier informed the House that the
Intelligence Bureau had been gsked
to make inquiries into the use of
foreign funds in the recent elections
and for other purposes. A report has
recently been received from the LB
and is being examined carefully, The
Government will take some time to
formulate their conclusions on the re-
port and to decide whether any fur-
ther inguiries are necessary. The re-
ported publication in the New York
Times which has been quoted in
some Indian newspapers of 14th June
is not based on the Intelligence Bu-
reau’s report and what have been
described as the Bureau’s findings are
only conjectures.

Mr. Speaker. I think when it is a
one hour discussion, you can make
speeches also. Now you can put only
questions. And the hon. Minister will
be able to reply. Therefore, let us
have it from 5 to 6 p.M.

Shri Vasudevan Nair (Peermade):
There should be some material from
the Government. Otherwise, what
discussion can there bhe here?

Shri Surendranath Dwivedy: He
says this is mere conjecture and is not
based on the report that he has re-
ceived. He has received a preliminary
report. May I know whether he will
be able to place the preliminary re-
port either today or tomorrow on the
Table of the House, so that we can
have a full discussion. Otherwise, this
one hour discussion will have no
meaning, because he savs it is -on-
jecture, he has contradicted it, and
there is no information on the basis of
which we cap discuss this matter.

764 (Ai) LSD—T.
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Mr, Speaker So, if you want, you
can have it two days later.

Shri Y, B. Chavan: I will not be
able to place this report on the Table
of the House.

it ay @ (<) A awa
20 g f5 ag 9@ fod agq & amrq
g Fr ferfa & adr &1 «fda Sar
FAar T F, TWe & §rdw, afer
™z At sEAsdr & @y w3 F
qraT I3 AST 79 |

Siri Y. B. Chavan: After the study
is completeq and broad conclusions
are arrived at, certainly I would like
to share them with the House,

Shri Surendranath Dwivedy: That
1s what you have promised.

Shri Y, B. Chavan: Unless I com-
plete my study and reach broad von-
clusions. ...

ot 7y fow@ : mrasT Tg ¥ A1
T g AgI F8 @ e | fWiE & fawwd &t
gAYy srasdr & fay wi@gy

Shri Y. B. Chavan: The report of
the IB is of such a nature that their
conclusions by themselves canneot be
placed on the Table of the House,
because normally they are not based
on certain evidence ete. So, when the
Government, Home Ministry, studies
the matter and Government itself
comes to some broad conclusions, those
broad conclusions I will be prepared
to share with the House.

St owy fomy : weme wERT
az a7 T8t g a1 5 3w & faewg
7ed & HIAA WAT, qg 93 AT 41 fE
wiF F @1 WS AT, 9 T T
=g 7 g, AfFT I F1 araT AT AT |
ST =19 AT TIAT A1 &, g Al ATTHT
T gAY, TH ¥ gH F4T waeT ©
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Bhrj Hem Barua: On a point of
order. May I submit that the hon.
Home Minister has just now sajd that
the report appearing in the Neyw York
Times is based on conjecture, it ls not
based on the report of the Intelligence
Bureau which is in the custody of the
Home Minister now. The comments of
the New York Times have maligned
certain political parties. .Therefore,
my submission is that the Govern-
ment or the Home Minister should
lay the entire report on the Table of
the House, if not the entire report,
the summary of the repart so that
a fruitful discussion might take
place. Or else on what basis are we
going to discuss this matter? We have
already said that we are going to
discuss it for an hour, What would
be the basis of the discussion? What
material is there for discussion?

Mr. Speaker: Everybody says that
the allegations are there. The ma-
terial must be there. Otherwise, how
are they making the allegations. Ir
people are making allegations, there
must be some material with hon.
Members. I do not know where
they are getting it If they are
getting that material, it should be
placed before the Home Minister and
he will give the materia]l available
with him. Al] the parties have been
tarnished

oft aq fomd :  Tw oY, wEw
aFeT | WYFy Mwiee qdi §1 AW
s d

ghri Hem Barua: Members of
Parliament are not policemen, They
cannot collect material and help the
Home Minister.

Shri H. N. Mukerjee (Calcutta—
North-East): Sir, I cannot under-
stand on what basis we shall have
the discussion. None of us fight shy
of the discussion; the representatives
of the different political parties are
ready and willing st any point of
time to show that they never accept
money from any source which can be
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called tainted. In the absence of any
particular report which the Govern-
ment can place before the House, it
is so difficult; we can only discuss
things in a vacuum and repeat what
we all believed to be true. If there
are allegations, naturally they have
to be contested and countered with
reference to the objective fact of the
situation. In the absence of anything
is there any point in spending one
hour of parliamentary time
(Interruptions.)

Mr. Bpeaker: Let the House dis-
cusg ft. [n the call attention notice
there are 20 names printed. There
are another thirty names which were
not printed because they came a
few minutes later, say, at 10.30 or
1040 and so on. If all these sixty
people are to put questions, how long
will it take? Does it solve the prob=
lem?  Therefore, instead of all the
80 people putting questions, let three
or four on this side and let three or
four on that side speak, Congressmen
are equally interested. It may be CIA
funds or Russian funds or some other
lunds, Two or three out of the sixiy
Members can speak and at least clear
the honour of this country. It is not
as if only one party Is interested in
this, So, all of us should proudly,
say, whether it is CIA money or
Russian money, we are not Interested
in it at all. To that extent, we can
say. We shall take this up at 5 O
clock.

Shri Surendranath Dwivedy: Dis-
cussion for one hour?

Shri M. R. Masani:
tled.

Shri Surendransth Dwivedy: The
pertinent question is about the jnves-
tigation report. We want your gui-
dance in this matter. Everybody 18
exercised over this matter and this
question wag raised in this House. If
I remember aright, the Home Minis-
ter assured this House that he woul
investigate this matter and place on
the Table of the House the report of
investigation.

Now it is set-



5319
8bri ¥, B. Chavan: No, Sir.

Shri Surendranath Dwivedy: It will
be difficult if Government comes out
with conclusions on the basis of the
report. Then it becomes a different
thing altogether.

Mr. Speaker: You have made the
suggestion now. You can make that
suggestion in the debate also. Papers
to be laid.

1248 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT ON THE WORKING OF
THE DrPOSTT INSURANCE CORPORATION
FOR 1866 ANp NOTIFICATIONS UNDER
Custroms AcT, ETC.

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): Sir, 1
beg to lay on the Table:—

(1) A copy of the Annual Report
on the working of the Deposit Insur-
ance Corporation for the year ended
31st December, 1986, along with the
audited Accounts, under sub-section
(2) of section 32 of the Deposit Insur-
ance Corporation Act, 186]1. [Placed
in Library. See No. LT-645/67].

(2) A copy each of the following
Notifications under section 159 of the
Customs Act, 1062:—

(i) G.S.R. 782 published in
Gazette of India dated the
26th May, 1967. [Placed in
Library, see No LT-646/67).

G.SR. 783 published n
Gazette of India dated the
26th May, 1967. [Placed in
Library, see No. LT-647/87].

G.SH. 1764 published in
Gazette of India dateqd the
26th May, 1967T. [Placed in
Library, see No. LT-648/67].

G.S.R. 785 published in
Gazette of India dated the
26th May, 1967. [Placed in
Library, see No. LT-649/87].

GS.R. 788 published in
Gazette of India dated the

(ii)

(iii)

(iv)

()
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26th May, 1987. [Placed in
Library, see No. LT-830/67).

G.SR. 1787 published In
Gazette of India dated the
26th May, 1967. [Placed in
Library, sec No. LT-851/67T).

G.S,R. 820 published in
Gazette of India dateq the
3rd June, 1967 ([Placed in
Library, see No. LT-652/687).

G.S.R. 830 published in
Gazette of India dated the
3rd June, 1887 [Placed in
Library, see No. LT-6538/67].

GS.R. 833 publisheq in
Gazette of India dated the
3rd June, 1967 [Placed in
Library, see No. LT-834/87].

G.SR. 834 opublished in
Gazetle of India dated the
3rd June, 1967 [Placed in
Library, see No. LT-655/67].

(3) A copy each of the following
Notifications under section 158 of the
Customs Act, 1962 and section 38 of
ths Central Excises and Salt Act,
19%:—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-second
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 831 in Gazette of India
dated the 3rd June, 1967.
[Placed in Library, see No.
LT-656/67].

The Customg and Central
Excise Duties Export Draw-
back (General) thirty-third
Amendment Rules, 1987, pub-
lished in Notification No.
G.SR. 832 in Gazette of India

(vi)

(wvii)

(viii)

(ix)

(x)

(i)

dated the 3rd June, 1867.
[Placed in Library, see No,
LT-657/687].

The Customs and Central
Excise Duties Export Draw-
back (General) thirty-fourth
Amendment Rules, 1987, pub-.
lished in Notification No.
G.S.R. 835 in Gazette of India-

(idi)
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dated the 3rd June, 1867.
[Placed in Library, see No.
LT-638/67].

(lv) The Customs ang Central
Excise Duties Export Draw-
back (General) thirty-fitth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 836 in Gazetle of India
dated the 3rd June, 1967.
[Placed in Library, see No.
LT-659/87].

The Customs and Central
Excise Duties Export Draw-
back (General) thirty-sixth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 837 jn Gazette of India
dated the 3rd June, 1967.
[Placed in Library, sce No
LT-860/67).

(v)

(vi) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-seventh
Amendment Rules, 1987, pub.
lished in Notification No.
G.S.R. 838 in Gazetie of India
dated the 3rd June, 1967
[Placed in Library, see No.
LT-661/67].

{4) A copy of the Ceniral Excise
(Eleventh Amendment) Rules 1867,
published in Notification No. G.S.R.
788 in Gazette of Indig dated the 26th
May, 1967 under section 38 of the
Central Excises gng Salt Act, 1044.
[Placed in Library, see No. LT-662/
67].

(3) A copy of the Insurance
(Amendment) Rules, 1867, published
in Notification No. G.S.R. 826 in Gaze-
ite of India dated the 3rd June, 1967,
under sub-section (3) of section 114
of the nsurance Act, 1938 [Placed
in Library, see No. LT-663/67].

(6) A copy of the Income-tax
(Third Amendment) Rules, 1867, pub-
lished in Notification No. S.0. 1948 in
Gezette of India dated the 30th May,
1997, under section 296 of the Income-
tax Act, 1961. [Placed in Library, see
No. LT-604/671.

JUNE 15, 1887

12.50 hrs,
ELECTION TO COMMITTEE

ALL INDIA INSTITUTE OF MEDICAL
ScIENCES

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): On behalf of
Dr. 8. Chandrasekhar, I move the
following:

“That in pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of Lok Sabha do proceed
to elect, ;n such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the All India Insti-
tute of Medical Sciences for a
term of five years, subject to the
other provisions of the said Act."”

1251 hrs.
[Mr. DepUTY-SPEAKER 1m the Cha.r]

Mr. Deputy-Speaker:
18:

The question

“That 1n pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of the Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the All
India Institute of Medica] Sciences
for a term of flve years, subject
to the other provisions of the said
Act.”

The motion wag adopted.

12.51 hrs.

MATTER UNDER RULE 377

Firta StEEL PLANT

o wq fewd (®iAx): weaw
wgreg, § faaw 377 % aga gOa
odY % ux Fary A W w7y feanar
wrgaT § W7 I ) ¥ fwar v
38 & g Aife wranl) WO 6
FeTarTTEt & gevea i o o wnfw
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AL X AXA ¥ §T I W, A9
g FFIT qINA eOrq ® EOEE
FaeFr A 91

T4 a7 T g IT qAT T TFI
fe oy qaqrar disar ¥ A geOTE
FT WA A4 &K wr§ fagre T8
2| AUTA ATY AT9 TER g AT TI9AT
1, A1 qeaedy, fe AT adarq faary-
T § HYE T R WIT TIAAT QG
®1 44 F WIMT A4Q FITAAT I
T awmg & T g ¥ faEnt @
AT AT w0 AT At
& 1oy ATA H F% AT, TN WEEY,
gz A9 g4 & fx Afq gramdt 1 qsqsy
T 9413 wTAT T & AT AqC A
35 97 75 2 AV AT ¥ 939 qg A¥TA
g #Tn wifm afe g @m #@1
e wifz o & JE fre
U ¥4 F 417 T & 99} 9gET § a0
FrgA g aTT 37 FIA AT @R 9O
T I ¥4 K1 F7 AT 981 A 37 AG@
ToarET AFTA A FI 7 WAL I KT
FTE AFAST AT YT TEATT &K FITGTAT
& g3 W, Al 427 AET Iq K AT
FrfgT w11 AT I A1 Aifg § 39
& W AZ AN F7 AT ITF 90T
f wio @ fax s f& oo A
I §9 497 ATE AT A€ T AT
&7 %

Mr. Deputy-Speaker: No guestions,
whatever you have got to say, you
say; and the Mmnister will also have
hius say. That is all

w vy fony. Fu gfr szar g fw
gz wgA %1 oioqdt ot €, T o
§ Y @7 I A HT IR F AqE
wTE q¥7eq F47 fgqr ?

Mr. Deputy.Speaker: No questions
are allowed under this rule.
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The Minister of State In the Minis-
try of Steel, Mines and Metaly (Shri
P C, Sethi): My attention has been
drawn to press reports which had
appeared in many newspapers to the
effect that I stated that the Govern-
ment had decided to shelve the pro-
posal for the location of the fifth steel
plant 1n the country during the fourth
Plan period due to various economiec
and othe: factors.

What I had stated was that the
trend of thought in the Government,
as well as the Planning Commigsion,
was to give priority to meeting what-
ever were the revised targets for steel
production by e¢xpanding the existing
steel planis, both in the private and
public sectors, and expediting the
completion of the fourth steel plant
already under construction at Bokaro;
and that, for the time being, the ques-
tion of establishing the fifth steel
plant i1s not making further progress
due to various economuc and other
factors

1 would particularly invite attention
to an answer given by the Minister of
Steel, Mines and Metals in Parliament
on April 6, 1987 in which it w=as
stated “the whole question of the
need for a fifth steel plant in the
fourth Five Year Plan has itself to be
reviewed in the context of the expect-
ed demand and the availability of
resources

The press report to the effect that
Government have decided to shelve

the fifth stee] plant is perhaps an
inference incorrectly drawn from
what I said

It will be clear that I had no inten-
tion of giving any offence tp the
House by making any policy siate-
ment outside the Parliament, I trust
the clarification given by me above
will satisfy the hon. Member,

12.55 hrs.

(The Lok Sebha then adjourned for
Lunch till Fourteen of the Clook).
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The Lok Sabha re-aszembleg ofter
lunch at Fourteen of the Clock.

[Mr. Dxpury-SpeAxEr in the Chair]

RE. INDIAN DIPLOMATS IN INDIA

Shri Hem Barua (Mangaldai): Sir,
may ] draw your attention to an
important matter about the Indian
diplomats who are on their way from
Peking to this country? They were
to reach Canton at 10 this morning.
It is reported that there is a very
huge crowd of the Red Guards wait-
ing to receive them in a very odd
way. They were to reach Hong Kong
at 10.45. We have not got any infor-
mation about them, whether they are
still in the Chinese territory or out
of the Chinese territory. Will you
please ask the Minister concerned to
get the information and enlighten us
on this, because we are very much
worried about it? This is a very
serious matter,

Mr. Deputy-Speaker: The Minister
of Parliamentary Affairs is here. He
will communicate it to the External
Affairs Minister and before we
adjourn, he might inform the latest
position to the House,

ot wat wrew wan (faeft w2) o
Jusw ARy, i Ay N o
g ifsmmgizas s RN
o agt off 77 & aw Ay FIEEOAA
w1 wyx e, a9 Sy da
T o & wra  getagre fear mar
vy ag wff wrgw g fe ag oI
aeh ¥ o arpfm At Y e £
T ag T ot o & wweft o ot
gt ot 3w *1 feqoww g wwar g1
agt & ery ager gl § ot gt g
¢ fr ogi MY wiefrr oot o oY
O ¥ &1 & g fe QT @,
¥er Wit oy gwT N 9@ O W
forderlt g ox Y @t efie
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qonre & Fredt oo wrk ¥ Ot e ag
A ¥ e wTaltg | cawTAw
& syt w Y awy e § fr g feosrtzw
¥ 919 Y9 a@ ® g fear o)

Mr. Depuly-Speaker: 1 do realise
the concerm of the House. [ have
already stated that the Minister of
Parliamentary Affairs, who s fortu-
nately here, will communicate to the
Minister of Foreign Affairs the feel-
ing of the House and iry to get the
latest information before we adjourn,
or if he has got some informa . ion he
may give it to the House,

The Minister of Parllamentary
Affairs and Communications (Dr. Ram
Subhag Singh): No, Sir. We are
equally concerned with this inhuman
treatment to our diplomats. The
Foreign Minister is not here. I will
convey to him the {feeling of the
House and if possible we shall bring
the latest information before we
adjourn.

o gtV WA wENT (IT)
T8 0% TN § fawmw O

sfi wav W qenr: A owrEy
feeitica § 3= w1 WY M EB wAw
fawrara wfg | g1 & g 9w WY E
faerer &, ag ff € wfgh | aw
IT ¥1 W97 a9 a7 ifgd

Mr. Deputy-Speaker; ] entirely
share the conctern of the House and
1 also realise that the whole House is
agitated about it. Ag Shri Hem Barua
put it, they have not crossed the
Chinese boundary because we have
no news about their reaching Hong
Kong and they are still in Canton.
About reprisal, I do not think we
should imitate the barbarity of
Chinese hysterical Red Guards, That
is not the way to do.

of} W W WHTY | HOET W
W g TR, vy o ¥ frwe it @
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W fre R grrw R &1 W@
Ty frwray 37 %12

Mr. Deputy-Speaker: The Govern-
ment will take appropriate steps keep-
ing in view our civilised conduct.

14.08 hrs,

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL-—contd.

Mr. Deputy-Speaker: Three hours
have beepn allotted for this Bill. Wil
it be zll right if we have two hours
for general discussion and one hour
for the clause by clause considera-
tion? I think there 15 only one amend-
ment. I want it"to be finished by
5.00 today.

An hon, Member: Let it be 24 hours
and § hour.

Mr. Deputy-Speaker: [ have no

objection.

The Minister of State |n the Minis-
try of Home Affairs (Shri Vidya
Charan Bhukla): Sir, yesterday I
moved the motion for considera ion
of this rather non-controversial Bill
further to amend the Anti-corruption
laws. On the recommendations of the
Santhanam Committee, a legisiation
was sponsored to amend various anti-
corruption laws. Among others, the
Prevention of Corruption Act, 1967
was also amended in 1064 Section
5(3) of the Prevention of Corruption
Act, 1847 before amendment reads as
follows:

“5(3)=-In any trial of an
offence punishable under sub-
section (2), the fact that the accus-
ed person or any other person on
his behalf is in possession, for
which the accused person cannot
satisfactorily account, of pecu-
niary resources or property dis-
proportionate to his known re-
sources of income may be proved,
and on such proof the court shall

presume, unless the contrary is
proved, that the accused person is
guilty of criminal misconduet in
the discharge of his official duty
and his conviction therefore shall
not be invalid by reason only that
it is based solely on such pre-
sumption.”

This was a rule of evidence, the effect
of which was that in a trial for the
offence of criminal misconduct in the
discharge of official duty, as socon as
It wag proved that the accrued way in
possession of pecuniary resources or
property disproportionate to known
sources of income, a presumption that
the accused was guilty of the offence,
would arise and unless the accused
succeeded mn rebutting this presump-
tion, the court could conviet himy on
the strength of this presumption
This evidentiary burden of proof
proved useful to the prosecution when
the accused person had amassed
wealth during a period extending to a
number of years covering multiple
transactions and when it was phyal-
cally impossible for the prosecution
to prove corruption in each and every
one of such nume-ous transactions.

By this amending Act of 1964, sub-
section (3) of section 5 of the Act
was inter aha omitted and in ita
stead a new category was added to
the four already existing categories
of criminal misconduct by adding
clause (e) to sub-section (1) of sec~
ton 5 as under:

“If he or any person on his be=~
half is in possession or has, at any
time during the period of his
office, been in possession, for
which the public servant cannot
satisfactorily account, of pecu-
niary resources or property dis-
proportionate to his known
sources of income”

b

&

This clause provides that if a
servant or some person on his
is or has been at any time during
period when the public servant

i
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In office, In possession of mssets dis-
proportionate to his known source of
income for which the public servant
canmot satisfactorily account, he iz
puilty of criminal misconduct. Be-
fore clause (e) was introduced in
1964, if the prosecution was able to
prove that a public servant or any
other person on his behalf was in
posseasion of pecuniary resources or
property disproportionate to lus
¥nown sources of income for which
the accused person could not satisfac-
torily amccount, the Court was to pre-
sume that the public servant was
guilty of criminal misconduct The
new clause makes possession of such
assets 1itself a substantive offence of
criminal misconduet. It is not neces-
sary to draw any presumption after
such proof.

Thus, the effect of the Amendment
Act of 1664 was that the rule of evi-
dence contained in section 5(3) of
the Prevention of Corruption Act,
1647 was converted into a substan-
tive offence of cruminal misconduct,
That is to say, what was once a statu-
tory reversal of burden of proot
became a substantive offence in jtself.
But, while deleting section 5 (3),
since a gaving clause was not inserted
in the Amending Act, an anomalous
situation arose. An accused person
who had been chargesheeted jn a
eriminal court after the passing of
the Prevention of Corruption Act,
1947, but before 18-12-64 ie. the date
on which the old section 5 (3) was
umitted, gained an advantage which
was never {ntended, As the acquisition
of disproportionate assets has been
prior to 18-12-84, he committed no
cffence under new section § (1) (e)
for the simple reason that new section
5 {1) (e} was not on the statute book
then. The statutory reversa] of bur-
den of proof which could be relied
upon by the prosecution before the
gmendment canmot now be canvassed
ot the bar for the-obvious resson that
the oid sectiow 5 (8), which was on
the statute book at the time of -commi-
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ssion of the offence, is not there when
the prosecutor addresses the court.

The Anti-Corruption Laws (Amend-
ment) Act, 1864 did not contan &
saving clause in regard to pending
proceedings ms 1t was assumed that
the provisions of section 8 of the
General Clauses Act, 1897 would be
applicable. But the Circwit Bench of
the Punjab High Court in their judg-
ment dated 14-9-88, however, held
that the provisions of section 6 of the
General Clauses Act, 1887 were not
appicable to the case

As a resull of the High court judg-
ment, cases which were pending tnal
m warious courts on 18-12-64 and in
which the prosecution was manly
relying on the rule of evidence con-
tained 1in section 5(3) of the Preven-
tion of Corruption Act, 1947 were
serously affected

With a view W safeguard these
cases, the presumption obtaining
under old section 5(3) of the Preven-
tion of Corruption Act, 1947 was re-
vived with retrosp:ctive effect from
18-13.64 1n respect of cascs pending
before courts immediately before that
date by the Anti-Corruption Laws
(Amendment) Ordinance, 1867 pro-
mulgated on 5-5-87

As th> presumtion has been revived
with retrospective effect, the accused
ed persons involved in these cases
would have been prejudiced in their
defence, as in the absence of presump-
tion, they would not have attempted
to explain possession of disproportic-
nate property either by cross-examin-
ing the prosscution witnesses or by
leading evidence in defence. In order
1o gecure fair trial, right of demanding
de wovo trial from the stage the evi-
dence was recorded after 18-12-1064
has been conferred on the mecused.

Now the Laws
{Amendment) Ordinance, mm;‘:f
preposed 10 be uﬂncd by B
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and by this Bill it is proposed to
replace the Ordlnance without

any
modification.
Mr. Deputy-Speaker: Motion
moved ;
“That the Bil' further to

amend the anti-corruption laws,
be taken into consideration.”

Shri Kanwar Lal Gupta: (Delhi
Sadar) The Minister has not given
the numbe: of such cases. 1 think it
is better if he mentions the number.

Shri vidya Charap Shukla; If you
want [ will mention that in my reply.

Shri Randhir Singh (Rohtak) : Sir,
we have sent chits to you. Is my name
here with you?

Mr. Deputy-Speaker: Yes, You will
t an opportunity.

Shri Lobo Prabhu (Udipi): Sir,
although the hon. Minister has been
careful enough to designate the Bill
as non-controversial, I feel disposed
to object to it generally. The speci-
fic provisions propos:cd are unavoida-
ble ; they are inevitable, but I have
four grounds on which this Bill and
the general policy of Government in
respect of orruption deserves to be
oondemned.

My first ground is that this Bill is
not comprehensive. If it is an offence
for a public servant to be in possession
of assets more than can be justified by
his emoluments, is it not an offence
for a minister to be in possession of
those same assets?

Shri Inderjit Malhotra (Jammu):
‘Sure ; they should be.
Shri Lobo Prabbu: Why should

not a minister be comprehended in
thig Bill? If it is necessary that he
should be declared a public servant,
thers are, I think, certain jud:ementc
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as long as jt does not inculde minis-
ters. I say, ministers are more cor-
rupt. or at least have more apportu-
nities, for corruption because they are
at the head of the administration.
After all, an official deals in tens or
hundreds of rupces; for a mimster it
1s lakhs and crores of rupees. But
there is no law for the ministers.

The Minister of Parliamentary
Affairg and Communications (Dr, Ram
Subhag Singh): Sir, irrelevant state-
ments are being made. Can he prove
it? What is the good of making such
drastic remarks? What about himself?

Sbri Lobo Prabhu:
willing to be investigated. Let us
begin the investigation. He wants
me to give him a proof.

I am gquite

Shri Kanwar Lal Gupta: What the
hon. Member has said is cent per cent
correct.

Dr. Ram Subhag Singh: It might be
true of your ministers .- . . (Inter-
ruptions).

Mr, Deputy-Speaker: Order, order.
Let us have a quite debate. When
you make a general statement of this

nature, you should try to substantiate
it,

Shri Lobo Prabhu: I am willing to’
substantiate thiz statement by asking
a simple question. Is there any in-
quiry pending against Shri K. D.
Malaviya, which had been kept pen-
ding till the Serajuddin affairs were
investigated? Is there any investiga-
tion now in QOrissa against Shri Pat-
naik? Shall I refer you to Shri San-
jivayya's statement that Congrisamen
who were paupers yesterday have
become millionaires today? Do you
want more proaf? What has Shri
Nanda done? He dedicated himgelf
to eradicats corruption in two ysars.

Shri Randhir Singh: What about
you and your brother officers?

Shri Lobo Prabhu: Certainly inglude
them. They sve Included. IricTuifie
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also the ministers. Do not baulk an
inquiry. Do you want more substan-
tiation?

Dr. Ram Subhag Singh: You can go
on substantiating.

Shri Randhir Singh: Your ICS bro-
the:s are maharajas and emperors.

Shri Lobo Prabhu: My ICS friends
are not being protected by me. They
are serving you. They are all lackeys
of these ministers

Shrj Inderjit Malhotra: They are
not serving; the:) are ruling.

Shri Sheo Narain (Basti): We know
how the ICS are serving this country.

Shri Lobo Prabhu: I am completely
at one with you that the ICS officers
should be investigated as also the
ministers whom they serve.

ot T fag @ wTfo ®Yo TTo
Tt § e et fgerw F frelt
® qrE AR § |
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Shri N. Sreekantan Nair (Quilon):
His name is in the list. Why should
he intervene?

Shri Lobo Prabhu: I am sorry that
there is such a guilty complex on the
other side that they want to protect
themselves even from the suggestion
of investigation.

Shri Randhir Singh: We are not
protecting any one.

Dr. Ram Subhag Singh: Name all
the Ministers.

Shri Lobo Prabhu: I am not nam-
ing any particular Minister or Party.
I am including the Ministers of non-
Congress Ministries also, I am inelud-
ing all the officials; I am only taking
a strong exception to those who say
that they should not be investigated.
That i{s the point. This Aect should
include Ministers because they are
public servanta with greatsr responsi-
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bility, with greater opportunities for
corruption than any single official,

My second point is this.
Shri EKanwar Lal Gupt-.:

YT arfgw 3T 97 wF |
You feel it too much.

Shri Lobo Prabhu: I am sorry if I
am hurting the susceptibilities of the
Doctor. ] am not meaning any one
in particular, although I cannot avoid
sceing him in front of me,

Mr. Deputy-Speaker: This is a social
evil to which the hon. Member is
referring and it mus: be discussed in
a very dispassionate and non-partisan
manner.

Shri Lobo Prabhu: If you think that
it 15 a social evil, it is a social evil
which deserves to be condemned in
the most passionate terms, It is
because you people allow it to remain
as a social evil and say that it should
not be condemned, we are having it.
1 am sorry 1 beg to differ from you...

Mr, Deputy-Speaker; I have served
on the Santhanam Committee and I
know what evil there is.

8hri Lobo Prabhu: I am not naming
any Party or Minister; I have only
raised a general point.

Bhri Vidya Charan Bhukla: May I
clarify that the provisions of this Bill
do include the Ministers also. It is
not & question of only civil servants
coming under the purview of this Bill,
but the Ministers also come under its
purview.

Shri Lobo Prabhu: Will he kindly
include the word ‘Ministers’ slso in
this, if he concedes that?

Shri N. Sreekantan Nair; The Minis-
ter is misleading the House. A Minis-
ter is not a public servant. Accord-
ing to the provisions of the Constitu-
tion, a Minister does not hold an office
of profit and, therefore, be is not &
public servant.
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Mr. Deputy-Bpeaker: Let the Minis-
ter clarify the position.

Shri Vidya Charan Shukla: May 1
submit that the hon, Members must
not jump to conclusions. When I
authoriatively say that the Ministers
are also included in the definition of
public servants, then I mean to say
that they also come under the pur-
view of the provisions of this Bill.
We are not trying to shield the Minis-
ters from this BillL

Shrl Lobo Prabhu: May I take it
that the Minister concedes that Minis-
ters are public servants and are com-
prehended in this Bill? 1 want a
firm reply to that.

Shri Vidya Charap Shokla: Yes

Shri Lobo Prabhun: Then, would it
be possible for him to clarify this in
the Bill?

Shri Vidya Charap Shuokla: Already
there is a law that they are included
in public servants.

Shri Sheo Narain; Read the Bill
and try to understand the Bill

Mr, Decputy-Speaker: I am clear
that it cowvers Ministers also.

Shri Lojo Prabhu: I regard this as
the most notable gain that it js admit-
ted that Ministers are public servants
and are subject to the laws of corrup-
tion. 1 feel very happy that this
innocuous Bill, this non-controversial
Bill, has led to this one result at least
that the Ministers will stand in the
same array as any official and take
his defence for a corruption charge.

Shri R. D, Bhandare (Bombay Cen-
tral): 1 rise on & point of order. A
statement was made that a Minister
18 a public servant and, therefore, he
is amenable to this Act. It is a wrong
statement and out of order. He
should not therefore dwell on that
topic at all. No Minister is a public
servant ang is chargeable under this
Act. A Minisfer is not a public ser-
vant. The honourable Member, there-
fore, shauld not refer to that point at
all,
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Shri V. Krishnamoorthi
lore): There is a lot of confusion.
Is the hon. Minister's statement
correct or is the hon. Member's state-
ment correct?

Mr. Depuly-Speaker: The hon.
Minister has given a categorical
assurance tha. Ministers also would
be covered by the Bill. The hon.
Member has raised a point that in the
existing situation, Ministers are not
public servants as defined jn the law
at the present juncture. It is for the
hon. Minister now to clarify the posi-
tion ..

{Cudde-

Shri K. Narayana Rao (Bobbili): It
15 for the courts to say that.

Shri R, D. Bhandare: Irrespective
of the person, whether he be a Minis-
ter or an ordinary hon. Member ot
this House, nobody is above the law.
I am stating as to what is the position
under the law. Because a statement
15 made by a Minister it does not
follow that it becomes the law.
I am talking or the 1law, the
law which is before the House, and
which is sought to be amended or
abrogated or changed or modified.
That is the position that 1 am talking
of. I am not dealing with the gues-
tion as to what the Minister is saying
and what the other Members are say-
ing 1 am confining my remarks
purely to the law as it was and it as
it is sought to be amended.

Shri Ganesh Ghosh (Calcutta
South): On a point of order. How-
ever much assurance the hon. Minis-
ter may give, it can never have the
effect of law. The courts can never
take cognizance of anything until and
unless it is put down in the law itself.
The hon. Minister might give any
number of assurances but they can
never have any effect in law, In case
the hon. Minister is very serious about
it, he should bring forward an amend-
ment and put in writing what he has
said,

Bhri V. Krishnamoorthi: On a point
of order, Shri Vidya Charan Bhukla
has made a statement on the floop .of
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this House that thus Bill clearly covers
Ministers also So, there must be a
description of the term ‘public ser-
vanl’ as including Minusters Either
the hon Minister must show to the
House that the term ‘public servant’
.ncludes Ministers, or he must admit
that he has mislead the House You
should not allow a wrong statement
to be made by a Mimster that Minis-
ters are also covered, when actually
they are pot covered by that term

Shri Sheo Naradln, We are not going
to be dislurbed ke this If he wants
let im move an amendment to that

effec' He should not disturb us in
‘his manner by rasing pownts or
order

Mr. Deputy-Speaker: The hon
Member mays resume his seat

Shri Sheg Narain: If he wanty, he
can move an amendment to the Bill

Mr, Deputy-Speaker: Ouder, ordc
W:ll the hon Member resume his
sept”

Stiri Inder)it Malhotra: Shri Sheo
Narain takes a good deal of interest
in the proceedings of the House So,
he should be treated :n very dignified
manner

Shri V. Krishnamoorthi I want
yvour ruling on my pownt of crder

Shri Dattairaya Kunie (Kolaba)
Do 1 take 1t as an assurance from
Government that in case the term
‘Minuster’ 1s not included within the
four cornerg of this Blll. Governmenti
will bring forward an amendment to
the Act whenever 1t becomes neces-
sary? For, the statement which has
been made 15 a sort of assurance, and,
therefore, I would lke it to go to the
Assurances Committee now. It should
be treated as an gssurance and as
such it ghould go to the Assurances
Cormmuttee
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The mssurance which has come from
the mouth of a Member who repre-
senls Government Whether he 158 a
Minister of State or a Deputy Minister
or the Prime Minister 1s not material
at gll He represents Government and
as such he 1s piloting the Bill, and,
therefore, this 1s an assurance given
by Government In case the term
‘Minister® 15 not covered by the statute
I take 1t that this 1s an assurance that
an amendment will be moved by Gov-
ernment to that effect, and on that
basis the House should proceed

Shri Vidya Charan Shukla: I will
clanity the whole position in my
reply rather ‘han indulge in arygu-
ment now

Shri Dattatraya Kunte: I am afraid
he has not that authority now

Shri VvV, Krishnamoorthi: I have
1aised a point of order The Minister
lhas made a categorical statement that
this Bill covers Minicters also But
in the explaiat.or 1g the word ‘pub.c
servani’ there 1s no inclusion of the
word ‘Minmsters® So this 15 realiv
a misleading statement by the Mimgier

Shri Randhir Singh: He 15 going to
reply

Shri V., Krishnamoorthi: Either the
M:nister must show to the House that
the word ‘public servan®’  includes
Minister or he must come forward with
d4n amendment in implementation of
the assurance he has given, as Shn
Kunte has pointed out, that Minister's
are included wi‘hin the meaning of
‘public servant’ He must explain
this position. Then only we can pro-
ceed with the discussion and pass it

Mr. Deputy-Speaker: He bhas &l-
ready said that in hig reply to the
debate, he will make the position
quite clear. Let us now proceed with
the debate
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“I shall read the relevant portion
of the advice, It reads thus.
‘Sec. 2 of the Prevention of Cor-

ruption Act provides that for the
purpoges of this Act, public servant
means a public servant as defined in
sec 21 of the Indian Penal Code.
The Prevention of Corruption Act
is, ‘herefore, applicable to the
Ministers who are public servaits
as defined in sec. 21 and can be
prosecuted for criminal misconduct
as deflned in sec. 5(1)) of the Pre-
ventimn of Corruption Act”.
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Shry Randhir Singh:
there to interpret the law.

Courts are

JYAISTHA 25, 1889 (SAKA) Lawe (Amdt) Billsgqo

Shri K. Narayang Rao: When courts
are there to decide, no assurance is
necessary on the point.

Shri Sheo Narain: On a point of
order. When the Minister hag given
an assurance to the House that the
Bill includes Ministers also within its
scope, what s the difficulty? Hon.
Members opposite may move an
amendment 15 that effect and Govern-
ment will accept it

Mr. Depuly-Speaker:
procerd with the debate.
sard, he will
his reply.

Let us now
As he has
clarify the position in

Shri Lobo Prabhu: I thank you for
this

Shri K. Lakkappa (Tumkur): On a
point of order. A Bill hag been mov-
ed for consideratinp by the Minister
sni he has explained the position.
Then he made a statement. Should
we construe this as a statement made
bv Lthe Minisier? If it iz a statement,
rule 372 will apply. He must take
the permission of the Speaker to
make such a statement. Or is it a
statement of the type which he has
made to mislead the House, to which
he 15 nnt entitled? Sp first of all,
you should decide whether the Minis-
ter has got any right to make such
a statement and mislead the House
Shri

Shri Randhir Singh: Hathi

made thal statement.

Shri K. Lakkappa: The statement
he has made is with respect to &
policy and it will take away the
characteristics of this Bill. By virtue
of that the Minister is included in
the term “public servant”. But if we
read this Bil] it does not say that
“public servant” includeg Minister.
Therafore: his statement has to be
construed as a policy statement; and
for that he must take the permission
of the Speaker under rule 372 of nur
Rules of Procedure. We do not know
whether this is a policy statement by
the Minister. He must clarify that to
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the House. Whether this js allowed
in this House iy a point for your con-
sideration, and I want a ruling on this
point.

Mr, Deputy-Speaker I have permit-
teq him to make that statement.
Further, he has clarifled that in his
reply he will make it clear whether a
Minister is covered by the definition
of public servant. Till that time, let
us proceed with the debate. No more
points of order.

Shri Lobo Prabhu: I take it that
the Minister will clarify not modify,
hig statement. It is not fair to the
House to prevent it from discussing
this issue contingent on an explanation
which will follow after all have
spoken. So, may I have an assurance
that it will be, if at all, in clarifica-
tion and not in modification of the
simple statement that a Minister is a
public servant who is liable under the
legislation under consideration? Since
there is no demur from him, I assume
that my presumption is right.

1 fee] that even if there is a feeling
in this House that a Minister is not
a public servant there should be
legislation to make him a public aer-
vant, or at least to bring him within
the four corners of thiy legislation.
It is most unfair that you punish
poor.y paid public servants, and you
let off Ministers. Ministers have
greater responsibility, they have
greater opportunities ang therefore
they must be subject to a greater dis-
cipline and a greater judgement of
the people.

Now, I pass on to my second ob-
jection to this Bill, Government
makes a big play of passing Bill
against corruption, but is it of any
use when Government is constantly,
all the time, increasing the oppeortu-
nities for corruption?

I refer now to the resolutions of
the Congress Working Committee.
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They have not been considered by
that committee, they have not been
considered by the publie, they have
not been considered by this House in
the broad context of the fact that to
the extent you enlarge the public
sector, you are increasing the oppor-
tunities for corruption.

Shri Vasudevan Nair (Peermade):
There comes Swatantra politics.

Shri Lobo Prabhu: The Swatantra
Party speaks for the people as much
ss any other party. Please remember.
that, If any party thinkg that Gov-
ernment servanis. because they are
tn the public sector, are impeccable....

Shri Vasudevan Nailr: What about
corruption in the private sector? They
are the worst corrupt.

Shri Lobo Prabhu: There is cor-
ruption in the private sector but nu
one js creating opportunities for it
Op the other hand, when you eniargy
the public sector, you are enlarging
the opportunities tor corruption. My
party has stood against the permit-
licence raj, it is proud to have stood
against it. It is proud because today
the Government themselveg have re-
cogniged that the permit-licence raj
must be limited. They have decon-
trolled certain items. The question 1s
whether they will decontrol all items.
The more impartant question ig whe-
ther they will act up to the resolu-
tion of this Congress Working Com-
mittee asking for extension of the
public sector to banks, insurance, co-
operatives, to food supply and to State
trading. That is the crux of the
thing. Can you on the one hand say
you want no corruption and on the
other, create these opportunities for
corruption?

I refer you to one simple fact.
People have not realised that the
budget, that the demands for grants,
provide for Bs, 713 crores for purchase
of sesd and purchase of grains and
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fertilisers. Juat imagine: you are
glving the public servants the chance
to operate Rs. 718 crores in one year
in respect of one department alone.
Can you then expect no corruption?
Do you think that the public servants
in the public sector are completely
divested of any ordinary motives? If
you want to reduce corruption, reduce
State trading. I have the evidence of
no less an authority than the Chair-
man of the Administrative Reforms
Commission, Mr. Hanumanthaiya that
because of the food subsidy, the big
gap between the subsidised price and
the private price, Government ser-
vants are tempted and they get an
opprtunity to be corrupted. If you
want, therefore, to eng corruption,
end the permit-licence raj.

Shri Sradhakar Supakar (Sambal-
pur): If a person has a head-ache,
does the remedy like in cutting off
the head?

Shry Lobo Prabhu: There gre cer-
tain people whose head-aches can
only be removed by cutting off their
heads. If that is what you are saying
about corruption, cut that head off
even if it is the Congress head or
anybody's head. I do not think that
kind of similie gets you anywhere.

Shri Jyotirmoy Basu (Diamond Har-
bour); Two important and serious
charges of corruption pending against
two ministers involve the private sec-
tor; it is not the public sector that
hag bribed them but the private
sector.

Sbri Lobo Prabhu: My hon. friend
is apparently referring to the cases
of Orissa; he |s not aware that the sup.
ply was made to the public sector at
the instance of the minister. Even
granting that the private sector is In
fault, I am not talking any protective
attitude for that sector, I am talk-
ing of an entirely different point
that today the Government should
not provide the public servants with
opportunities to be corrupted by ex-
panding a sector which they could
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not contro], by expanding a sector
till it becomes too vast. That is my
point,

Bhrl Jyotirmoy Basu: Is corruption
offered by the public sector?

Shrimati Lakshmikanthamma (Kha-
mmam): Will not an ex-government
servant saying this demoralise thr
entire public service in the countiry?
Is it proper for him to say that all
government servants are corrupt?

Shri Nambiar (Tiruchirapalli): Let
him be allowed to speak.

Mr. Deputy-Speaker: If we continue
this cross.questioning, it would lead
us nowhere. People may put forward
their point of vieyy when they get
their opportunities.

Shri Lobo Prabhu: My third point
is that the Government have estab-
lished Vigilance commissioners. 1
welcome them ag the third wheel the
olther two wheels being the depart.
mental head and the local police. In
the course of my efforts to reduce
corruplion in my own constituency I
come to the conclusion that if any
referexce was made to the depart-
mental head, there was an attitude of
protection, even of partiality, to the
subordinate and one did not go very
far. it was my experience that the
loca] police were pot concerned with
corruption at all; they are steeped in
it themselves having been provided
s0 much opportunity by prohibltion.
The socal police did not regard cor-
ruption as an offence-worthy of their
notice. So my faith was in the
Vigilance Commission and I sent some
complaintg to him, I recall one com-
plaint 1 sent recently to the Vigilance
Commission of Mysore, a complaint
signed by 25 people that a local mec-
tion officer of the Electricity Depart-
ment was demanding money, Was not
doing his work properly, was delay-
ing applications obviously with corrupt
motives. I had great hopes that the
commission would go over and sbove
the police, over and above the admi-
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nisiration and would enquire into this
case, but to my disappointment, I re-
ceived a letter recently, saying that
they had passed on this letter ‘o the
head of the department

I am going to ask you, I am going
to ask the Home Minister are these
Vigilance Commissioners only post-
offices to pass on these complaints to
the head- of departments?

The second point 1 want to mak
this I had reported a case, which I
suppose every Member here coud
report that no RTO—Regional Trans
port Officer—renews the registration
of a public vehicle without being
paid to do so In my owp area |
had reports that the modus operand:
was paying the petition writer who
passes on money i1n due course ‘o0
the staff and to the RTO If this pay-
ment was not made, there was delay
there was enguiry by the Mo'or Veh
cles Officer into the efficiency of the
vehicle and the party has to spend
much more I made this complaint
m mv piper | made this complaint
to the Vigilance Commussion here, |
made this complaint ‘o the Vigilance
Commussioner of Mysore but years
have elapsed and the complaint stll
persists One of therr Inspectors
came to see me and asked me for
evidence available with me I gave
him the names of some people from
whom he could make enquiries about
the complaintgy I have received To
date as I said no action has been
taken If such a thung which has
been condemned even by the Distnict
Congress Committee can flourish 1n
this manner openly and on a large
scale 1n an imporiant distriet what
15 the ulihity of this office of Vigil-
ance Commissioner?

The third pomnt I wish to ramse 15
about the persons appointeq Vigilance
Ccmmussioners  Who are these Vigil-
ance Commissioner<? They are very
frequently oficers—

An hom, Mémber: ICS
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Shri Lobo Prabhu: Yes—who have
<erved the Government tos well, not
wisely but top well, and these people
are appownted Vigilance Commis-
sioners Why should not Government
appoint people who are not retired
peop,e who have responsibility for
their pay and position as Vigilance
Commussioners?” These people who
have received pensions for they gond
conduct with the Mimisters should be
told that they have done themselves
well and 1t 1s time that thev allowed
uthers to take their place

Lastly my fourth point i1s this my

party has complained about this
plethora nf legisiation This
Government 15 passing Bills  without

number [Even Private Members are
tot at ]l different n this  respect
Thiy are also pouring out Bills This
particular amendment hag become
necessary brcaus<e the simple provision
of law the simple lacuna existing in
the new Act was not foreseen by the
Law Mimstrv I would suggest ‘hat
unless those pcople responsible for
such mistakes mastakes which tax
Parhament mistakes which tax the
courts mistakes which tax the accus-
ed if these people are no* called to
aceount vou will have more legisla
tion like this which 1s slipshd, which
15 hasty and which 1s at the expense
of the people of thiz country

So with these general grounds
against the Bill, and emphasising
again the firs* round—that the Minis-
ters must take their stand in the
<ame array as public servants in res
pect of offences of corruption if cor-
ruption 18 to cease—with this part
cular emphasis, I conclude I thank
you for having given me this oppeor-
tunity to addres<s this House

Mr Deputy-Speaker I have to a
accommodate a large number of mem-
bers I will request them to confine
their remarks to 10 minutes each

An hon, Member: What is the total
fime allo‘ted”



$347 Anti-Corruption JYAISTHA 23, 1880 (SAKA) Laws (Amdt) Biils348

Mr. Deputy-Speaker: 3 hours, out
of which 2§ hours are for general dis-
eussion,

=it v Feg - e fedy ey,
a fawr g fafaeez wrgm & aw faan
e d o ¥ fmma s g0
Tg ATF F1 TE qAEE A ¢ e
foma &1 arw fvgr mq, T fAat
a1 gy o ¥ fomw &% aw™ W
Y AT wwET w1 @R fwar Smqo
TR 2W F) §F AT A a1 F (7m0
ag X wifaw & fomy gt forem 1
Wiz & faew &1 wr@ar qar faar
T\ tEW TAT R AAIN AT &
AT UF T AMWEFT AT FH aAIN
s R

FOT ®% w1 sy WA g,
e qw w1 Al @ @Y T ogw
wi widt ? fx o fafema  sfms
§ W7 g8 W ¥ 0 WA @iy 8
aYfx 78 99 fegeara & waTar a1
ot frel) 2w & 7 faomiy | qed o
w1 fadre ¢ 7 fel =g e
s foaie a= of & 1 qar AE "@da
¥ 0T qr ag AT 7 FL & A AT AT
Y 7w At ag g i wwae
w=9r 7z § 9 fraa & siifs o @Y
FTAAT § | WU qE WHHT TTT WEST
gar ¢ o fome war @ wifs =g
Iae wH ®T 4 § Afew N foam
oY 7 ¥ AT HTH W 7 ¥ AT qg wHEAS
! it g? @
wfTaa ®Y TxAAT & I Wg IRfAA
TR W AW A Ao I @ A

fqrsrm g i wag &k fw
g Forrera Y o« adfos ¥ drdy
aw Y § whe vw I e O & fel

184 (AiY TED-8.

e qew, frwwwr A & wnr oA
A5T 1R AT T EAFUT FoAT OBAT N
oW fafrze amer & g7 frdt N
TIFML PAET 1947 F TR &
wegera (3) wiw dawy 5 ¥ qQF
frarvw grar ar fv orse gt W
ZAraTT @ WX W 17 INST I
Praer ) ol v & Atenam
TEaT ar aY waraa 3 fad gu sfrasom
# Ifgm araen 2 wwdt Y | axfeendt
¥ w1 1964 ¥ QaF ¥ g 7 Wiy
7 w f 1| T gy gar fe dfem
¥y F oy § qg e #)Y
At @1 & w1 3o AW
¥ wgsr qdaw F1 wie foar wiy af
w1 & i d53) gaeh ot srway &
Ty € oqRe 29 ¥ § ¥ gréed
AT gdE B ¥ o2 § ) gafag 1
aga wravaF gl oA fn dwwe 5(3)
ot fx e & wafaw o 9@
frgYeafres soaz & farse famr o
T g & af ww & e ww foaw
H1T WETHIT &t AT FY gAWT ¥
fae s 57 ¥ fau 73 a0 oic
¥T AVIL FATY | AT ®T I AWTHA
AT T F | AT ¥ AW
Fuz a¥ oy arfe dto UHe WHET
Y wifew & a7 Fomaer g wer-
FILANE 1 TH TR ¥ ATt ) AR
£ | x9N 4g Aqew A ot wg f
afadrst & F1E Tarrx Ay & 4
Fo W T AT FHA T WHET
W A ¢ A gw woww
W d@m R (v ¢ fw ge
wiek ¥ g femae & A & Swysge
aw ag fomaarr &Y dard dor gf
v fomm ¥ e fenrdie v
q3r §, AELH ferrddw v qAr 4
form & faord w1 fogrdie wo e
(AR AL f RE o ik ik g g
¥ ¥ | T e Wy afw & el



9349

[ e fig)
vww ¥ guT § 1 ag I fawer
s sawrig 60 av 70 TIX AFAT R},
AT 2r A wEr acE 43 € s Ay
qrafegl #Y vz E 5 ® oF &Y ¥
it ITA gfrgr T F, WX
smer qeaf@ At YwegEl o g
o W@ A qg TEwi@ W R
% TEF @AT W 1 AT ¥ g
s & stmars st 1 owsT
fremad famaYy f& gt o
T Wiy el & W wg qEaArdr A
fami & 200, 200, 400, 400 VYT
500, 500 RIT AF T AT & | WF WAL
ST T g fafTeze T8 <4 ar
o ST R oF 72T A gartan
& 100 3T 150 I FIEATE 91T &
& grew &Y qATATAT AneAn g fE o
fxva@ ¥%3T 3000, 3000 ®YT 4,000
4,000 9 TF FHT AJT | TF AOYSAY
girdagy s f& 100 a1 150 ®FOF
ety arar & W gERfsde afaw
# g & ag fvaawardy & w@ ¥
3—4 FATT TTA FAT J@T § WX 389%
515 Az & &1 w77 7 wrdo fle dne
WHHT W FART W7 {FTAT Foar ?

Iyrerw wRred, & myy fadndy
T« & wreq? § FgAr 4w v ag gw
q¢ m™itTET & faerT 7 61X 3fF ag
N3t F aon ¥ AT wmar ¢ zafad
¥ YT FT § A 3T AAR ¥ 3TNy
¥ 7Y dar Irfgg 1 M HF AT
7 forraa Tt =1 grwT Y 48 (5 IR
4T & | gg €T 3W &7 g9 § W1
AT 1T Bfew F 9T g w0
g% 94 ¥ war oAl B fEr F@r )
grwg ag § fe ¢w 2w & afz fadt &t
faorelt &1 wiweer ¥ ¢ oY oyt Ay
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wdiw feaT™ 5000 waT wavA & fag
Taddz N AT § T I 2000 WX
it foey 3 qed &1 & g@wamsd
g sz wrgen g v e oF alw
g 500 o9 #7 wwf & at IW 200
Ty #Y fowa 3T qeft § | R QW
feama 737 ¥ OF WO vy Agt @
¥ foq aqamr argar § @ I¥ qEard
¥ FFTFI T W1 & 4 WE@T ghar
& T W | ¥ AGL HT A Fywan
£ | wa T ag feam foam 3w
A @ @Y ag A gewaw
A=Y WY Y 7Y § Wi FIT W awed
& | fsraar &ar fewrT 2 37T a2 v
Wl g wFdr § A8 J 3@ A T @
AT & 1w faer GaT @ 2 At Ay
a1 ot @ A1 FTAT ag FE T
f& 3a% oF a7 oY 7 w¥ )

" WEa ¥ w9 v f fEoaw o
&1 F9dT FLAT TF W 1A T G
Few faa & faerg 7wt wfgg
W O W wrary ¥w faw & faws
fretelt A & awar fr wo 3w oW
waT A EX ) e Al o owen
@ AE WY 2w ¥ o Pt W
ol &7 W At w728 W st Wy
T waT |99 gy gy §)

aF wit & vy fir q@ F fafrex
w1 o ATY |7 SraT 8 AW IT 6 ey
¢ fir ag widy #Y gTeTC § W Tg
waTaTe WYy Wiy oy feen §1 Wy
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n g fafrec @t ogar g fafrex
weordt Tt ¥ ww ww woee ¥
WX N OF T ey srafan
T AT ¥ & A F et oafe 9w
¥ ¥rs fafreet womy firg 1 & frarrss
whawr fasmar ) ot wrs a7 witw &
WORTT & 91T a7 et w1 o 7 wwwrdd
¢ Wk % foam @ @ ot g
0 S T ¥ 10 Ny fafred
® T o ¥ v oyt - a3
TR A e ow  §
I it o o o v e
«THY AT Tk AR dwwe o o
WAMFA G| gHaa g araar ¢
T w ey o7 g Ty wT Qe fe
T R At? & yvrew wgeg
o & afty o 77 weEt & i
wo w2 g e o faa ot 2 axw
¥ a7 9T AT O N ey g
& fans feac @ dt 7 33

¥ qgm g e g famr W ey
w 9% w1 foqr amm arfs awro
ot w7 Wieggd &1 9Fwr ¥ 77
qHAZ & A2 0 TE & 778 A% W%
£F AT T g A1 o ¥ forg g
ATYT A1 @ § IT 5T F vy w7
g1 ¥ 7€ 7@ gary T oy
fe forr wrere & Far s 31 o ganfrm
¥ faars weard & v Fwe aw
W% ¥R aw g w1 ¥ aw aw
fafrz g w1 ot foamT a7 oot 7
Qo w39 & faars e afaw
Wt Y A3 AT o B Iy Fow w7
o g8 NFET I & FIC A o
wT #% | §F ¥ ¥ Iy At o
e fedt Az gerc ® At § o
Wt ww g a7 fs a7 £ vrew wear
wiaTre FEer & & fogre ¥ feeent
¥z g Iw W wer w1 fer e

15 hre.

g ¥ ¥ fa gy & W
FAF & NIwTCE 1 w1 WY T wwRT
dfrearoat 7 g1 fedft 9 QT A ot
wE A Iw WY gerar o) wge
ﬂal{ﬂo@‘.ﬂ!‘fal{ol{'ﬂ'o!\‘,ﬂftn
% o O o g1 #1¢ &er ar ayy gaifow
& IW gerar Ay fawe ¥, wiw ut
A, feamt wi ¥ oy ¥, sl
¥ g qay T wwd o swrw ww
Foac wwmre st qatfer g
T &) 7% Al W A gy qw oy
&

% fafrere amge ®r auré 2ar §
fFgmfmagay &7 &g
w&1 fx & [ g fr fafree &t Y
@ § wifrr  faqr omd i qar &7 @
Wt A @ Ay fefrere & far A
&1 1 g1 ST asfufae fea Fosngm s
AT T g § e s §oxw
e & fe aoEeais ey o
TgT ¥ ¥ wiforw FT R 7w X
$5T UF THIC TECTFT G R 1w
& fafyere ot ot wifirer wc fear
ard A S g & amr oy &

‘T woa fr feere o o
oY wfrR ¥ aw wwr”

forer ®7 fgma v & 37w figmre
v kv AT d? aw gt frfred
SwEaram et ec w7 & wgrr
wrger g v fafireee w1 ot xwr 3% mifeer
fagar i)

% %t wEnw B e X P e
gt &% MRy faw qgt dw
fear o< ot dwAT T war qv, WY
WU g
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off WA Wy oy | I WP,
g wra & a7 fagaw agy T fwar w
&, % wogar g fr w1 W s & wowx
T W gwar | OF arw aeT
Tardl MaAiE § oTH TEAT TV AT
fendiz § W7 3@ 9T WUR @l
™R AT 39 &, 7r g € 5 garw
xg o feqréae OF amerIer € a1 6
g A 751 0 xw FqET §F w1
Afg 19 FET AT AMET 1 AR R W
N ara & AT F@ X g F@
g fe fagiy ag F1=1 a7a7 97 196 4
#, 37 AEFN § yaw qo fwgr S
~fgd f w1 7t 75 AT = o
ag Y& FaETTr AT A, qver agw
FAA AR AT A TH AT WY AW
v &0

78 ot fargas w7 & FT9E Twwm
W TEUT TR A WS 1 U
w awi dfaewe g 9 wrd
wifivgfes faw gg & g Wt
wifg a7 Fawr & 7 et smar fge
a1 fs W= & faty § 't W
T FTH T NEAT & | g W AT AT
tleawiwET e fag adr g av &
§ U9 1T OF T faagw wmET g,
v &Y A1 are FT fagas st )
WA 3 I a7 W aww ¥ fagaw
Ry W F 1T WRTHT & OFA
¥ fa v Tum ¥ % FfmiHfy
ot AT T T F FIT AT WA
femmr T w30 AETTR wREY
¥} foqie & wrgitaT o TR wowA
QR ¥ 1964 ¥ =, ¥fEw 37w FT
e §t feer 3w gt Frem R ®
w3 WAT1 F HAl wghE w1 S
faerr wrgar g fv 1964 ¥ 9w g
fawr oraT Tar 97 Gaw a9 ¥ fay oy
v 999 g% O qir o 1% 4 fs
wwry AT 6 Fot ot Fordedww

R w 70 ot wifig@ 1 ow W oy
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favare  fewmar 1T 97 AET AEwT
T & frye ¥a gav w £
o gaT afen qr o ¢ o fe
2 WA HUT e it oGt e TG oW 0
ATEHTET, gATE ¥ TEHAT  QRENR-
U Ty ify ¥ 9 & §, fo et
AT ¥ AT HhoT g9 WA @ IT &
w7 & WeTArT f5g T & & §Y
¥l @ | a7 O A w0 it 99
] fodva & 7 w37 & g
Leulercind il & sl i cul:EC TR
aray srgat & quAr e g e o
et 1 Ak ¥ xar gur ? afy qu S
foqié wrf a1 7y W, IR FoFA
¥ gum for o wwd s wdaEr
7 §0 & I ¥ 99T & WK IF §9

HEY FATET 4T
oF W WIT | §W TR F/A)
w1 fR ¥ 131 foaedww g

IT R aw fEarewa oY qgen faw
qr g wiaa Y 7, afwEw a7
forine GEY & fomey geaT<d o
al foar Jfed 9a 9FTLaTE 1964 a®
TEgE | WIW AAATAE ATHAT ATEHT §
f&§ 37 97w Frlaelr @i £
A% warar 49wt fawfal
odY & foas fayr qoered 3@ aww
%z ar fs ag 39 9T fawi s @l
¢ otz frrys@ F a1z 39 wriarg
Fft | o & g1 STgar § fw o9
49 fawdfal &1 1371 7w WA
g waEt # f@e Y wrr § oAy
MY ¥ werAy aw gAr wfgd,
dar fs AT Arge ey 0 e oy
3 w1 e gdt ¥t WA K
weg & wicfmad & @it 1wl
sy wAr Y s fam g e dwd
WEITNTY @EH @), A1 WY ¥ Q%
wifgfran  faw s wifg@ ar
fewufcd @ g g w &few oY xfex
% wwr 0k § IW W O TR
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Ffay fenfen N @y i@
LU UECICI NI S AL
aw @ ogd

| AN HAY ¥ OF T §) geArRe
fawdfrw &t & a1 €Y a=r3, shg-
e AmgEr ar zadt 8, 3AE AT
afarr % ar Ir §EArd gETT A
wez Y g, 33w gafaowmfzay +1
qf:as Adew ¥ w37 ;AT =wfEd
i< qtq arfgw d@mt ¥ vy @
ar wA OTUd AL 1 AlFA AT FrwTg-
ea aaradts ¢, A1 F0E sqw
[T F@ETE. .. ..

Mr. Deputy-Speaker; Are religious
instilulions free from corruption?

={ 4T AT e:No; 1 do not say so.

&7 A AT AN ewy fEwAr
frfasn  amr o Fegw@ dwaar #91
ez faqm a1 FvgEe 3 S oAy
sfumrT 7 f& 37 wwrarT w2, FfF7
# arg M ¥ srmgefza atgads §
AT FEAT ATEET 2 | T HME AFTT
‘Fraries  AlamEts w1 i Y
2 f& sradfer A 9wt v
ad g § Froreifa vty F
FT %94l w1 sAEE fzar smn 2,
¥fewr 7% qerfasfal =1 =fa
#F1 ¢ vw 9w wry A9 fam
ATAT | FEFTT WIH IT AT XY @
F@T gt 1 AR W far oo,
& v gt § fe weere A 0w wa
&qT vt § g feeidde & af @ &
faw & & ol o9 awd Wl WA
2w g i frm g s of
fax argm & aer Do owr v o
? wew! =wat § fF feslt
¥ wxy A @y dr  smweife
frargdrr § o 9T Atal WA WY
foy nd & Wy Q3 A A, R v
g, o AW A, VR AYIA G,

1 @A T AW E), o 7B WITE
Y ®Evey Awmgfzar § fa ¥
saa § qfafers Ared mfas &1
T IARY T A1 7 AT § mTEY
¥ w7 gTw g & 90 T@=
39 7 uEdane faam, fogqard
fopll 1 Afwsr w7 wwalw & §m9
FgA1 qEAT ¥ f& A1 mETATT & AT
gt 4, fagiw maarr afafa &)
a1 Ffam ¥ s @AY g 4,
39 war Afafa & aroq s AW
wrar ar S sy § 5 fw qfew
o 2 (¥ 347 “ew @, aEd
#Tar aqaY £ Araara @, Afew s
T AT FzATHY B) ITAEY, AR FAF
Fwam 2 15 Fosr ) W@
s ooy a9 wfas, 9y § axT
W mfrm, |97 & gz oY mfwa
FrA At 3@ Stw 2 forew g wivw
A2 | AT ARz ¥ Aty A fa dle
dYo zm3e FYFOE 481 wETTH
# ardt wifgd wErE F arew 7
Edimra ¥ afora arwzarg fedre
dte wzo @ mIx feedl  gfaw &
FWA & Fami & fasrs Ay fur
4 ? 7z meerfaeet Qafafagvm oy
fawad aifs fagld 2w & e agrdy
#r 2, %! faeet 8 gETTE R A W
FTOL Y A FT w® |

7 s e X vy fe a
aftfen qrast o wRTH A W@ g
WTAT EAS! AT AEE AT § 1 qfeww
a¥en & w fafret W wry § )
wsar &t gg a1 5 g faw & wxe
qg erfiwenr & famr e Afew
xg Y Fo & 1 g ol A gy
¥ 7 qrtiy faar o ) q) ot X e
oft e Y 3 ofy ar¥m femr )
Tt ¥ 1 HfTT F ar wrga f e e
arx wer foad fefaeed 3 fens
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[ ®xzara 1]

ot gy sriar ¥ & 7 & guwar
g fw ow ot fafrerc & faars 1964
& ETHTH 9%, A9 ¥ 4 U T4 8,
wriarf =t #% 7€ & | W feelt fufa-
&T¥ faars s gatyws oy qar ?
w ¥ owry OF oF fafamc § ot
afeal # areea T 1Y §U 97 wewa
fo 2, M aew 9 foo s §,
&fen wiwr ¥ womdl @Yz ggroE
T aw wErg. ..

o wfer e add) (wrone).
ol TR WIT §T qET 9T W faq
Tt gu & fe g™ araf 597 & qdfaz
W94 ¥ 89 F A1 srqrar §, Ay
fed & 1 ferfez evwe w7 wge & =
g & arf sra sTR w1 wifez
ATHT WL T 7 JY T TUT A7 THE
qIF W FUAT 747 {1 IR 17 feafe
wEA & wey gar § | dgNifea
wr3fga § 0% FUET we A A7 wAQ
g

i wat mw oy - A ¥ 0w
greq 7 46 ot 9T ag weArw sy
&\ & g § s dodtowrho & wfey
g oY wAtTeA 2 gaET oy s g1 AT
wifgl | w7 T uaTinT diw fawd A
& e 2 g A At & s fx
wTo% fafrer age v 2 8

oft wim waw wedd : WIT T
wifwa e fawdt at & gefrer §
waf aqrg &

of| Wt mva e g @
fog aft® & w1 Dar § gawr g4
Ty wifgh | g3 w4 o foed
1§ qgr § 1 @ gy W W wRE
* g o e & g, O fafrerr
wdff gt d3¥ £ wrr gEa wdler
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e At f & g W oW g
T v wwd §, g7 oferw mdze W
THET AGN FT "eil | FH, IqTEQW
wEYE. TEE uTaw Iqfeqy s gar
T auw Wi &, uod =gz ¥ ow
arxw yofeed w@T FT o AT gy
¥a Wiy 7 & 1 B | 9w @
& Tl § 1 o oY o fafret ey
2, vaw1 sfax sw g wfgw, 34
i & ot fafreet 3 o @, ofw@
w1 g wifglt | ST wHEY § vEw
FOCFTA B | A wrgFT AT Ay
9% FTHAT ¥ wgan ;-

“There is a large consensus of
opinion that a new tradition of in-
tegrity can be established only if
the example js set by those who
have the ultimate responsibility for
the governance of India, namely,
the Ministers of the Central and
State Governments. The problem
is difficull and delicate. Ministers
are necessarily leaders of the poli-
tical perty which succeeds iD
obtaining a majority in clections
based on adult franchise, There is
a widespread impression. . .."

Please note this,

“....There is a widespread im-
pression that failure of integrity 1»
not uncommon smong Ministers and
that some Ministers who have hela
office during the last sixteen years
have enriched themselves ilegiti-
mately, obtained good jobs for their
sons and relations through nepotism
and have reaped other advantages
inconsistent with any notion eof
purity in public life.”

CE¥T SYE (AATH AT AT 1 W™
guifyar oY o ware W7 gwIL @A
arn §) Wt g fafree a X
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L Ll SR Gl
wre #to wrfe wwmWh W W
aaft & 1w mg owepe  fafaed
T An] g & & e ww g
f& dre dfto urfo AR &Y AA
&T gl ¥ | wad fafada faardde
& 30T ¥Aw 1965-66 #, Afaa
agi q¢ ®H & §, W aAEH &
e e feg@m & g7 M@ o
wd fear | afe gu% amaws W s
A A W R | IW A% W9 OE
grtroe dz T8 w4, S oW &Y g
qr iU §, T A% FB AGT U1
garh ardt FEfee Hvivag g few
A HHFTRE WEA T § A1 R
A g @ ) o #§ gy wgan § A
Wi ae & 9y fome @ & IEw
o ww fo=) § fad & 9w g W
ot o wv A wrAr e W R
ar gaF wmefugr 9w faweie fwar

5 %Y fom aff dar f afew
| 3T wwwr i g T § el G-
fgafire & agt AT gt o ag wwwr
AT g fam #1997 30 o gHe Hie
& A 'y W famm W oAy @3¢ @)
Wy &Y ARG W 7 faw sl g
@ a3 & w3d w1 uuT fed vefie-
gfase & 9 9 97 9 AT 6T
1 Awd famardr g e g
AT EOT | @Rk are H o w7 ok
Tt frprEmr @ | 9w A ag e
aft fredrm, goow o gT A e
ST WEMY FTA F a0 wwT o
g TF T wqT e § 1 & Qg
g aw oo or woe fawr
#% oF *fmgfer faw w27 § aw
W ] F1 7 BT w2 gw W E A
® 8§19 9% 2w g 8, WA g
€| gEA ek AW W I e ¢
3H gftewior # WU ®T WAT W
g &1 &1 AF Fhw

Mr. Depoty-Speaker:
Dattatraya Kunte,

Shri Dattatraya Kubte: [ rise to
make a few observations....

Now, Shri

8hri Sheo Narain: Mr. Deputy-
Spenker, Sir....
Some hon. Members: Shri Sheo

Narain should sit down. Shri Datta-
traya Kunte has been called.

Shri Sheo Narain: It is very strange.
Are you the Deputy-Speaker of the
House or are these gentlemen? I am

also 8 Member of this Houge. I am
not a joke for these pe ple.
Shri Dattatraya Eunnte: I rise teo

make a few observations on this Bill.
1 am afraid the scope of the Bill is
very limited. I have heard Members
on both sides of the House waxing
eloquent as regards how corruption
should be stopped on the one side from
the Ministers and on the other gide
from the patwari onwards up to the
Chief Secretary. But 1 am afrald that
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[Shi Dattatraya Kunte)

this 1s hot the accasion when all
those remarks should have been
offered; those should have been spar-
ed for some better occasion

Here, an attempl 1s bemng made to
cover a possible mistake which might
have been made when the 1964 amen-
ding Bill was dicussed and passed by
thus House Was 1t a shp? Was 1t an
oversight? Or was 1t that the
Drafting Department was  very
confident about its wviewpoint? That
1s the main point  This amending Bill
wants to save the Government 1n
certain cases which are pending and
where the officers concerned might be
acquitted becau.e of a lacuna allow-
ed to creep in by this very House
and the other House in the Bill that
had been brought forward by Govern-
ment before the two houses before.
Now through this Bill, Govern-
ment want to protect themselves.
They have alrcady used their powers
to pass an Ordinance and they have
now come forward before the House
with this Bill.

I want to know whether this lacuna
pointed out by the Punjab High Court
had crept 1n us a slip or ag an over-
sight or 1t was someth.ng that was
deliberately done Nobody can now say
anything about it. If a mistake has been
committed before, will this save the
mistake which has been committed?
After all criminal proceedings are
going on. If, while amending sectlon
5(3), the previous Lok Sabha angd
also the then Government had allow-
ed these mistakes to creep in, they
must take the responsibility squarely.
Every now and then to come forward
before this House and to cover the
past mistakes by saving that there is
a lacuna which was presumed to be
covered by section 6 of the General
Clauses Act ls something very unac-
ceptable.

It happens that law courts do exa-
mine suchy legislation But this
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15 so patent that even now I am not
really quite sure if 1t can be accepted.
I was hearing the Minister whem
he was moving for consideration and
wondering whether he would make
the point whether retrospective efect
of this kind could be given so that
the mistake or lacuna, for which Go-
vernment 1s responsible, could be
covered or protected,

Therefore, ]| am saying that the Bill
should be looked at {from this point
of view The Minister should have
made the point as to how by this
amending Bill 1t 1s at all possible for

Government to correct the rmstake
that has crept in
Shri D C. Sharma (Gurdaspur):

I thank the hon Member, Shri Lobo
Prabhu, for raising the level of dis-
cussion on this Bill I have heard
him for the first time and I must say
that his approach 1o the Bill was not
parochial like the approach of some
other hon. Members but was compre-
hensive and constructive 1 am very
glad that he did not speak ony on
this Bill but also convered the entire
gamut of corruption

Now, there are some friends of
mine who think that we should look
at this Bill only as an amending Bill.
Quite nght We should look at it
from a partial, parochial viewpoint.
That can also do us good. But the
fact of the matter is that thig Bill is
called Anti-Corruption Bill. When
yMou «call a Bill by that name, you
cannot help bring in corruption and
anti-corruption If a man tries to
steer clear of these two things, 1
think he iz an angle? He is not =a
man of this world. He is a man liv-
ing in the Tth. 8th, 9th or 10th heaven.
Therefore, 1 belleve that it is good
that we have highligted the points
which lead to corruption.

I am glad the Minister hes sald
that Ministers will be included withim
the scope of thiz Bill, Ministers are
also public servants. I mwt alad



5363 Anti-Corruption JYAISTHA 25,

admit that the Cogress has not spared
any Minister. I do not want to men-
tion the names of Ministers either at
the Centre or at the state ‘evel, who
have been charged with this kind of
thing. We are not afraid of bringing
any Minister within the purview of
the provisions of this Bill. I am very
happy that a point wag raised about
it and the hon. Minister of State pro-
mised that he would include Minis-
ters also in the category of public
gervants.

Now, 1 agree with Shrn Randhir
Singh—and nobody who has any
knowledge of life in this country
will disagree with him-—that corrup-
tion has become a part of every fibre
of our society. It runs through the
arteries of our society; it courses
through the blood vessels of our so-
ciety. It permeates everything.

There was a friend of mine, We
were talking about co-operative so-
cieties. These things come there too.

Suppose 1 build an unautheo-
rised house today in Delhi, the para-
dise of civil servants, MPs and other
functionaries. I have to give only
Rs. 200 to have it regularised. The
sealg a-e there to show that the house
was not built in 1967, but in 1963 or
1964. You have to pass only money.
Therefore, it does not do well to
charge the co-operative  societies
because they have done wrong. But
what are our Councils., the Municipal
Committees and all these things,
doing in Delhi?

1f you want the transfer of teachers,
you have to glve some money. Of
courgse, the monew will be in propor-
tion to the distance to be covered by
your transfer. If you want promo-
tian, vou have to give money. If you
want some other advantage, you have
to give money. Therefore, I do not
want to rake up this kind of mud
find all around me, which I
not only in co-operative so-

which I
think Is
eties, in other departments

a2

but also
onr life

]
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So, this thing has got to be watch-
ed, to be studied, to be curbed, to be
controlled, and to be squeezed out of
our socicty. We may require a
surgical operation to do so, but I
think our Home Minister. who is
a good man with a well behaved
manner, will not be afraid of wield-
ing the knife of the surgeon if it is
necessary to bring to law any case of
corruption, whether it concerns a
Minister or a small, petty official.

Therefore, this Bill is & Bill meant
to check the over-increasing rot
which is spreading in our society,
the rot of corruption,

1 have gicat i1egaid for my hon.
friend Mr. Lobo Prabhu. At one time
he -endered a great service to me
when 1 came to this city as a refugee.
I did not know him. He was an ICS
officer 1 went to see him in connece
tion with some work. He has for-
gotten me, but I have not forgottem
him. He is a good man.

He has stated that these permits,
licences are there, that we are going
to spend Rs. 713 crores on this thing
and that thing, that we are going to
have all these sources of corruption.
I would ask my hon. friend through
you if there is any country in the
world, be it a democratic country or
a totalitarian country or a country
which is neither totalitarian nor a
democrarcy but which enjoys perso-
nal autocracy like China, is there any
country in the world today where
permuts and licences and quotas are
not issued in one form or another. I
read about the Soviet Union. There
they cal] it blat; people pass on monew
to officers to get good blats.

What is happening in China? AR
this struggle that is going on in China
is not a political revolution, is not am
ideological revolution, is not a revolu-
tion which wants to conserve the

-of one person. It may have
those objectives also, . ., .
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Mr. Deputy-Speaker, your hand s
more often on the bell than your ear
@ on the voice of the person who is
speaking. I thank you very much.

I wag commenting very respectfully
that this revolution in which our
own Indian diplomats have been the
most unfortunate wvictims, that cultu-
ral revolution is in many ways direct-
ed against corruption and also very
amall places i1n, China corruption is
somehow in the aur The two world
wars have also brought in more cor-
ruption all over the world Therefore,
please do not blame the Congress
Government or any body. Corruption
has got to be treated like an epidemic.
Of course, Mr Deputy-Speaker, you
are a lucky' man as you have a driver.
I have no driver these days and 1
wanted a driver. Halt a dozen drivers
came to me with their licences. 1 tell
you that they could not bring the
car out of my House. They all have
Licences and certificates.

We are lving in a sorry world,
in a world which we want to reshape.

‘This Bill will help us reshape the
wor'd to some extent. Presumption
is a very useful thing. Go to the

clubs in Delhi or Calcutta or Bombay
where these aristocratic people meet
and see how much money they spend
playing rummy and bridge and other
things. What is the money they
spend per point? I wish to submit
that the whole life, from patwari to
the highest man has got to be cleaned
up. It is an Augean’s Stable but who
will clean 1t? We need a Hercules to
clear it. Who will be the Hercules?
Not the Home Minister, nor the
Minister of State. Each one of us
will have to clean up this Augean
Stable in this country. If we do not
do that, be it Jan Sangh or Swatan-
tra or Congress or Communist or any
other party or the party of my fiend
Mr. Dwivedy or the party of Dr.
Lohia, whatever party it may be, that
party will go under because of the
weight of this co:rmpllm which U
killing our public Hfe and wocial
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life and individual Lfe. It 5 a
timely Bill and it will put a little
heart into these persons who are try-
ing to rectify things.

Shri V. Krishnamoorthi: M.
Deputy-Speaker, Sir, we oppose this
Bill on the ground that even if the
Bil]l as amended is passed, it will be
unconstitutional and it will offend
article 20 of our Constitution, 1 will
revert back to that point when I
move my amendments and offer my
criticisms on that. About the general
scope of the Bill. I think my hon.
friend Mr. Lobo Prabhu hag taken
the eat out of the bag, that Ministers
also should be included in the scope
of the Bill. The Minster said that
the Bill covers Ministers also, even
though the explanation 1s not at all
forthcoming clealy in letters We
are talking about corruption in the
offices; we are talking about corrup-
tion in the cadre of government ser-
vants We must take note of the
fact that there is a lot of people out-
side this House talking of corruption
in the vpolitical level and they say
that this should be wiped off. Ceasar's
wife must be above suspicion. Be-
fore we accuse a government servant
that he is corrupt, before we accuse
a peon or g clerk or an Assistant Sec-
retary or a Secretary or a Collector
that he is corrupt we must be above
suspicion ourselves, and we should
not be criticised by the same standard
by which we are criticising the gov-
ernment servants.

The Ministers should be included
within the scope of this Bill. The
Ministers should not be excluded
from the  Anti-Corruption Laws
(Amendment) Bill. While 1 agree
with my hon. friend that Ministers
also should be included in the scope
of the Bill, Ministers alone would not
be sufficlent: T urge that all the Cent-
ral Ministers, the State Ministers. the
Members of Parliament including the
Speaker end you, Mr. Deputy-Spea-
ker, all people who are occupying
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public offices must be included with-
in the scope and the ambit of the
Anti tion Laws (Amendment)
Bill. It should not be restricted to
government servants alone,

We are seeing in the country that
only peons getting just one rupee or
s0 or chaprassis or other servants
who receive just four annas or eight
annag by way of corruption are being
prosecuted. The big people receiving
lakhs of rupees and thousands of
rupees somehow or o her manage to
get out without any trouble. So, the
Anti-Corruption Law must apply not
only to servants at the government
level but at the political level also.

We hear about so many repoits. the
Santhanam Committee report and also
the code of conduct for Ministers,
Members of Parliament and other
things. But before the election, what
was going on? The party in power
directly gets crores of rupees, lakhs
of rupees, from Birlas, Bajajs and
such other industrialists. (Interrup-
tion). Of course, Kamaraj has accept-
ed, or rather, the All-India Congress
President, Kamaraj, has stated before
the elections that they did not get as
much money from the industrialists
ag they got it m the past. What for
are they receiving? Just to give some
licences to them after coming into
power. Is it not corruption?

How are we going to curtail cor-
ruption? If you want to curtail cor-
ruption, you must define correctly
what is corruption and in what form.
Corrupation must be wiped out. If
lakhs of rupees or thousands of rupees
are got from the industrialists and
thereafter they are given licences, is
it not corruption? I want to ask that.
This Bill does not jnclude in its scope
the Ministers. It ig stated in the Bill
that if government servanis possess
more wealth than they sre presumed
to possess, then it is assumed that they
have received money. How many
Ministers wha occupy their office have
been subjected to this provision so
far?' My hon. friend Shri Lobo
Prabhu cited some cases. I Wwould
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like to say that the ex-Congress Pre-
sident, Sanjivayya, had stated that
people before they occupy office were
paupers, but after that, they are own-
ing lakhs of rupees and crores of
rupees in thewr sons name, wife’s
name, daughter's name, son-in-law's
name and in the name of so many
other relations. Having accumulated
money like this, having received
money and having indulged in corrup-
tion in some other forms, they have
not been prosecuted so far. So, the
Munister should not be content by
saying that this Bill includes Mims-
ters also. There must be a clear pro-
vision which includes Ministers, and
there must also be a clear expression
what corruption means; there 1s poli-
ucal corruption and there is power
corruption. [ have got instances aof
corruption by way of giving seats
also, giving party seats; there, not
here (Interruption). This corruption
must be wiped out.

I request the hon. Minister to come
forward wuh a calegorical, compre-
hensive Bill including the provisions
which have been suggesied by hon.
Members. T will deal with the defects
of the Bill when 1 move my amend-
ments. With these words, I finish.

Shri Tenneti Viswanathan (Visa-
khapatnam): Sir, I join my other
friends in saying that government
must soon bring a comprehensive Bill
if they really want to comwat corrup-
tion. 1 understand the Minister said
that ministers are includeq within the
purview of this Act, but I am afraid
they are not. This Act is not intend-
ed for ministers. It only deals with
public servants and we know who
public servants are. ‘There are many
leading cases on this subject and min-
isters never come under it. Just to
get the consent from the other side,
he rises and says that ministers can
be included. We cannot take such a
statement at its face value, unless he
brings immediately an amendment.
That amendment will certalnly in-
volve several other consequential
amendments to the main Act.
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[Shri Tenneti Viswanathan]

On so many occasions, when gues=-
tionsg are asked about black-marketing
and what action Government has
taken, within the last few days we
have heard the reply “What
can we do?” The minister absolves
himself of the responsibility. There
is price control. If a man sells at a
higher price, the minister says, “What
can I do?" When that is the frame of
mind of the ministers does Mr. Lobo
Prabhu or Mr. Krishnamurthi think
that Government will bring forward
a comprehensive Bill? This Congress
Government is not in such a mood and
I do not think it will bring such a Bill.

As Mr. Kunte and Mr. Krishna-
murthi said, 1 also find some difficul-
ties from the point of view of the
Constitution. Here retrospective effect
is sought to be given to presumption
of guilt, which is clearly against the
Constitution. I shall be happy if the
minister can satisfy the House on
that point. I do not want that any
person should escape because of a
lacuna in the law. But if there is a
lacuna, it cannot be made good now.
So far as criminal offences are con-
cerned, it is next to impossible and
unconstitutional to give retrospective
effect to a presumption of guilt. All
of us are anxious that the minister
should take every step to bring down
corruption. But the real corruption
is political corruption, to which refer-
ence has been made. This Act does
not aim at combating that. The anti-
corruption laws have been there for
a long time, but they have not been
useful in bringing down political cor-
ruption, In fact that is why the San-
thanam Committee came into exist-
ence. Therefore, to give an assur-
ance that this will also cover minis-
ters is somewhat ineffective and I do
not think we can take it. I shall be
very happy if immediately a Govern-
ment amendment is circulated that
public servant includes ministers and
members of legislatures and Parlia-
ment. I shall be happy to support the
Bill then. We can then sit together
and I-ame a first-class anti-corruption
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law which will save the honpur of the
country. Today, from morning, il
evening, whether in Assemblies or in
Parliament, we talk about corruption.
We are almost swimming in an at-
mosphere of corruption in this coun-
try. 1 entirely agree that corruption
cannot be rooted out completely, but
certainly we can minimise it,

We should not also pass legislation
which gives easy scope for officials to
become corrupt or to corrupt gociety.
Take controls for example or the pro-
hibition law in the various States.
Too many discretionary powers given
to Income-tax Officers or Commercial
Tax Officers leag to corruption. In
fact, wherever there is discretion ves-
ted in any officer, there is a chance
to bargain. It seems, Sir, you said
that corruption is a social evil. May
I tell you respectfully, nobody will
willingly offer a bribe to an officer or
dowry to a son-in-law. There is an
implied sense pf compulsion from the
officer and the son-in-law. Files do
not move; licences and passports do
not come without money.

Mr. Deputy-Speaker: Dowry is not

covered by corruption.

Shri Tenneti Viswanathan: Social
evil means an evil generated by the
society. Society did not start with
corruption, Society began to become
corrupt when administrations came
into existence and began to haram
the people, taking advantage of needs
of society. They exercise powers over
the people or exploit situations, When
men want to perpetuate themselves in
the position they get into, then only
corruption begins. Then they use the
power in their hands and the people
will be compelled to yleld to this tem-
ptation and somehow get through
their business. But it is not an evil
generated by the society, it is an evil
genersted by the governments in
power. That i3 why I thought that
there is a small difference in the inter-
pretation of the word “social” evil.
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But confining ourselves to thig Bill,
the scope of the Bill is with regards
to a presumption which is to be given
retrospective effect. 1 am afraid, un-
less the Minister is very clear about
it, this law will not be of use and per-
haps he will have to come back again
with another amendment,

Shri B, Shankaranand (Chikodi):
Sir, I rise to support the Bill. The
scope of this Bill 1s very limited. From
the speeches made by the hon. Mem-
bers who spoke from this gide and
also that side, T find that nobody has
spoken against the Bill. The hon.
Members spoke on corruption, ant:
or otherwise, this, that and the other,
which is not relevant for the purpose
of passing or rejecting this Bill. The
Bill says that after 1947 there was the
Anti-Corruption Laws (Amendment)
Act of 1964, There the law provided
a certain presumption regarding the
guilt of the accused. Under the 1947
Act the guilt was presumed on proof
of the fact that a certain person was
possessing a certain property which
he could not account for. The 1947
Act required proof of possessing a cer-
tain amount of illegal gratification.
The 1964 Act did not require it. But,
unfortunately, there was no prowvision
for the pending cases before the 1964
Act came into force. Therefore, to
give effect to that this Bill has been
brought forward.

Instead of speaking for or against
the Bill, the hon., Members spoke
about corruption which this Bill has
nothing to do with. Whether “the pre-
sumption” should be given effect to
in respect of the pending cases in ac-
cordance with the provisions of the
1964 Act is the question. When I
heard the gpeechés of the hon. Mem-
bers sbout corruption, I thought are
we not ourselves doing some corrupt
act by prolonging the hours of busi-
ness of the House by talking some ir-
relevant things and earning remune-
ration every day? What is corrup-
tion? Corruption is nothing but ille-
gal gratification, illegal remuneration.

By prolonging the hours of business
of this House as a result of talking
things that are irrelevant we are re=-
ceiving illegal gratification by way of
remuneration. Are we not doing a
corrupt act? When we talk of corrupt
persons, including ministers and
others, we must also be conscious to
do our duty, and we should pot do
anything to gan illegal remuneration,

Sir, this Bill is pure and simple. Un-
fortunately, I shculd say, 1t is an 1rony
of democracy that legislators are not
required to know law. If a man
wants to become a doctor he has to
possess a degree 1n medicine; to be-
come an éngineer he has to possess a
degree in engineering; to become a
clerk he must be at least a matricu-
late; but to become g legislator in a
democracy he 15 not required to know
low, That js the irony of democracy.
We cannot help it. By that we are
piolonging the hours of business of
this House and gaining illegal grati-
fication. We should not do that.

Shri Inderjit Malhoira: This legis-
lation is about corruption. How can
yocu say something on this legislation
unless you talk about corruption?

Shri B. Shankaranand; I am coming
to that, Have those hon. Members who
spoke about corruption, and introduce
ed here any comprehensive Bill of
their own to prevent or root out cors
ruption? They have not done that.
But they want to express their view
on corruption when the Bill has no-
thing to do with corruption but its
presumption,

An hon, Member: Please read the
Statement of Objects and Reasons.

Shri B. Shankaranand: If the hon.
Member reads them, he will know the
position better.

Because, in law a person iz held
guilty only when the guilt is proved
against him; otherwise, he is presum«
ed to be innocent Buthe'ne.inthll
Act, the presumption is otherwise,
For that purpose, this Bill is bdnt
introduced. 1 am afraid, with due
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respect to all Members of this
House......

An hon. Member: Excepting you.

Shri B. Shankaranand: Of course,
extepting that person who said “ex-
cepting you.”

An hon. Member: He has not spok-
en anything about the BillL

Shri B, Shankaranand; This Bill is
intended to cover cases pending in the
court, On that I would like to draw
your attention to the fact that in Cri-
minal Appeal 62-D of 1866 the Pun-
jab High Court took a contrary view
and bheld that the presumption was
not saved. Becausge there is a little
lacuna, should the guilty persons be
allowed to get away from  being
punished by the law courts? Which
Member wants that situation to come
by opposing this Bill? So 1 do not
understang why they are opposing this
Bull. 1 should say that every member
of this House wants that every guilty
person should be punished. So, they
should unanimously support this Bill
instead of saying some jirrelevant
things about corruption, this and jhat
without knowing what this Bill ig for
and what its purposes or objects are.
I support the Bill and I submit that
none has spoken against the Bill, in
the sense that no member has men-
tioned any point which will go against
the Bill.

Shri B, N. Bhastri (Lakhimpur):
Sir, on a point of order. The hon.
Member who has just concluded his
npeech cast an aspersion on the mem-
bers who are not in the legal profes-
sion,

Shri B. Bhankaranand: No, 8ir. I
have not cast any aspersion.

Shri B, N, Shastri: He said that
those members who are not in the
legal profession are prolonging the
business of this House.

Bhri B. Bhankaranand: That is my
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Shrd K. Lakkappa: Sir, 1 rise on a
point of order. The hon. Member has

Shri Bheeo
late,

Shri K. Lakkappa: He sald that
those who are not legally equipped are
not eligible ‘o speak and that they are
wasting the time of the House. That
statement of the hon. Member should
be expunged.

Mr, Deputy-Speaker: That is a
general observation that he hag made,
to which someone has already takenm
objection. It is not unparliamentary.
It may be erroneous,

An hon. Member: It shows lack of
commonsense,
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Shri mderjit Malbotra: The inten-
tion of Government is very clear that
as in the past, now also Government
are making serioug efforts to root out
corruption from this country,

The previous speakers have made
out two or three points, One common
demand which has been made fram
both sides of the House ¥y that Minis-
ters should also be covered by this
legislation. The hon. Minister of State
has already indicated, to some extent
assured this House also, tha‘ this will
be done.

Quite a few things have been said
about corruption in this country. I
would like to say this that our exper-
1ence is that if we just only go on
talking s8bout corruption, it will not
be possible to get rid of corruption
from this country. How do we §go
about to root out corruption from this
country?

Shri J. B. Kripalani (Guna): By
closing our eves to it.

Shri Inderjit Malhotra: No matter
how many enactmen's we may puss
and no matter how seriously we pass
legislation whether here in this House
or in the State Assemblies, unless
there are sincere efforiy made to put
whatever laws have already been en-
acted im this country to practical test,
it wall not be possible to change the
present atmosphere of corruption in
this country. 1 have seep that a
corruption officer. ...

Shri J, B, Kripalani: He is promoted.

Shri Inderjit Malhotra:....is a very
shrewd man. Unless his 1.Q. is above
normal, he would not be able to make
money by abnormal and unscrupulous
me‘hods. When he Is caught and an
inguiry is held against him, he i #0
influential that ha s able to
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all kunds of evidence before the inquiry
cdminittee. The inquiry goes on for
iwo or three ykars and ultimately we
hear the man has been set fres and he
has been given all his arrears of pay
accumula‘ing to thousands of rupees.

When we know that these are our
practigal difficuities, I squld appesl to
Government that wherever the loop-
holes are, we should try to plag them.
Let us have a very simple but com-
prehensive Bill about corruption. The
more complicated and confused the le-
gislation we have, the more difficult it
would be to root out corruption from
this country.

Shri Lobo Prabhu mentioned with
great vigour and force that there was
corruption in the public sector. 1
would like to ask him one question,
when he objects to the system of per-
mits and licences on the ground that
this system hasg been responsible for
corruption in this country, namely who
made those officers corrupt, and who
were getting those licences, whether
that was done by the private sector or
the public sector. The majority of the
licences were 1ssued to the private
sector, and the private sector has been
responsible for infusing or introducing
corrupt methods into the Government
administration and also in public life, I
would, therfore, say that a huge cor-
ruption exists in the private sector. I
would appeal to Government that in
#he light of whatever reports of in-
quiry commissiong have come before
the country and before this House,
stern measures should be taken
agalnst all those persong who have
been responsible for corruption, and
they must be taken to task, I would
say tha: this is not the responsibility
enly of the Government, it is not the
responsibility only of the ruling party.
Unless all the political parties and in-
dividuals, especially in public life,
sincerely, and seriously make co-ope-
rative efforts and ‘ry to root out cor-
rupt on, it will not be possible to
achieve the objective we have In view,

With these remarks, I would econ-
clude with an appeal to the hon. Minis-
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ter. In the jight of whatever asmirence
he has already given to the House, H
he feels that some kind of amendmend
18 required, he should bring # forward.
If he thinks thatby o‘her means,
Ministerg and other public map can be
covered in this legislation, he should
do that,
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Mr. Chairman: At 4.30 the Minister

is to reply. Hardly five minutes are
left.

Shri K. Narayana Rso: I want only
two minutes.

Shri Amrit Nahata (Barmer): 1 was
one of the first to give the names.

Mr, Chairman: I am sorry I cannot
call all the Members whosa names are
here. Shri Lakkappa.

1624 hrs.
[Mz. Doevry Semaxmm in the Chair]

8pri K. Lakkappa: Mr. Deputy-
Speaker, Sir, I welcome this plece of
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legislation by way of amendment, and'
which is for the eradication of corrup-
tion in this country. Before 1 make
my statements here, we shall go back
to the history of India and the chara-
cteristic reputation of India from
Kanya Kumari to the Himalayas,
during which period, the period of
Indig culture and clvilisation, all the
people were honest, It is most un-
fortunate that after Independence,
when the Congress rule came in,
during al] these long 20 years of the
Congress rule, corruption in all walks
of life has crept in and now it is at
the zenith point.

Sir, the eradication of corruption by
way of introduction of so many pieces
of legislation will not help this
countiry unless the people who are
responsible to deliver the goods to
this country and who gre in power,
who are creating ‘his hierarchy—
both hierarchy in office and also among
the non-officials—are themselves
honest. Not only here but outside,
there is @ hue and cry for the eradica-
tion of corruption. Unfortunately,
the people who are in responsible
posts and people who are the rulers
of this country, namely, the Congress
people, are ultimately responsible, and
they have to face the trial, because it
is evident that corruption in this
country, with those responsible people,
has reached its zenith, It hag also
been proved beyond reasonable doubt
that ultimately the Congress peopie
are responsible for leading this
country to this darkness and also thab
they are unable to remedy this ewil
and to eradication corruption. Instan-
ces may be quoted, both in the Btates
administration and in the administ-
ration of the Central Government; it
has been proved that many Minis-
ters— because my friend on the other
side sald that even this Bill covers
the deslings of Ministers—are Dot
free from corruption. I do not know
that the hon. Minister in charge of
this Bill has exhibited his ignocencs
or thet he has made & stetement HES
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that That question is also pending
before you,

Now, corruption has entered so
many felds, especlally in the S:ate
sdministration and the administration
at the Centre, The Committee which
has been instituted by this Govern-
ment, which is called the Santhanam
Comymittee, which hag been headed by
experts, educationists and some great
people of this country and some
Members of this House, has laid down
certain guiding principles for the
eradication of corruption, But how
far have these principles been im-
plemented under the very nose of this
Congress Government, under the very
nose of the Central Government?
Corruption may be either in kind or
in cash, because an hon. Member
made a8n allegation against the Prime
Minister, saying that she was wearing
a dismond necklace which had been
presented to her by an Arab coun'ry,
that she was using it for 15 days or
ong month and then keeping it in the
bank, Is it a form of corruption or
not, I want to know. Corruption has
en‘ered this country in such a way
that we can even explain in what
manner and form it has entered.

When the question was put to the
Government whether the principle
enunciated by the Santhanam Com-
mittee regarding the enquiry to be
made against responsible persons in
power who have accumulated wealth
has been implemented by this Govern-
ment, the Home Minister answered
thas if responsibls persons make a
specific allegation against anybody,
they will enquire into it. May I draw
the attention of the Government to
the fact that Mr, G, V. Hallikeri, who
is now Vice-President of the Mysore
Congress, when he was chairman of
the Khadi Board, was responsible for

40 lakhs of rupees and
that too in the name of Mahatma
Gandhi® No account was Wwritten.

purchased a dog with ‘he money
nw;lchmathhdlspwl.l. Is 1t not
Responsible people of
Mysore and responsible members of
this House and Rajya Sabha have

made a specific allegation in this be-

half. Was that enquiry made?
22 specific charges have been
levelled against ths present Chief

Minisier of Mysore. The allegations
are of a very serious nature and relate

to specific items where money has been

swindled by several ministers, their
henchmen and others. In Shara-
vathy alone, they have swindled crores

of money. Let the minister jn charge
say how far the Sgnthanam Commit-

lee’s principles have been gccepted so
far as enquiry against the Mysore

ministry i8  concerned. We hang

poor officisls—lerks and peons—for
taking 1 or 2 rupees. But has this
Government taken any step to apply
the principles of the Santhanam
Committe ang hang those felows who
are responsible for politica] corrup-

‘ion? Still the charge-sheet ijs pen-

ding. We, responsible legislatars,”
have made serious charges against
the ministry. It is a specific allega-

tion inveolving several crores of
rupees, which 15 the taxpayers’

money, Into whose pocket does it
g0? If this is not enquired either

the Home Minister or the Prime

Minister must be an abettor to this

offence. They must meke some

statement here whether they are
going to make an enquiry or not, I

am one of the complainants. Not
even g summons to the complainants
hag come. Of course, with their
bruta] majority, they can pass any

laws they like. But what ig the

effect? Unless you implement those

laws, unless you implement the prin-

ciples enunciated by the Santhanam

Committee, this democracy will be
only a mockery and everybody will

swindle the propertieg in this country.

Sir, also......

Mr. Deputy-Speaker: Order, order.
Now the hon, Member must resume
his seat.

Shri K. Lakkappa: Sir, one more
point and I am concluding.

Mr. Deputy-Speaker: No. I will have
to take stern action now,
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Shri §. Kunda (Balasore): Bir, he
must explain how they have mlde it
a mockery.

Mr. Deputiy-Speaker: No, Sir, he
must resume his seat now.

Shri K, Lakkappa: Sir, I want to
meation only one more thing and that
iz about the principle of conducting
an inguiry. When we presented a
charge-sheet to the President and al1o
to the Prime Minister, the Prime
Minister said that it would be refer-
red to a sub-committee, That sub-
committee brushed aside all the alle-
gations and said that there were no
<harges. What principles did they fol-
low in conducting the enguiry?

Mr. Deputy-Speaker: He may re-
sume his seat now.

Shri X, Lakkappa: Sir, we have an
Enquiry Act

Mr, Deputy-Speaker: Please resume
your seat,

Shri K. Lakkappa: No, Sir, I will
conclude.

Mr, Deputy-Speaker: No, no; he will
have Lo resume his seat,

Shri K. Lakkappa: Because we in-
sisted for an inquiry....

Mr. Deputy-Speaker: Nothing need
be recorded now.

Shri K. Lakkappa: Sir,**

Mr. Deputy-Speaker: When we
started this discussion I said that we
will have 2} hours for general dis-
cussion including the time taken by
the Minister for his reply. We have
ulready exceeded that time. Now,
Acharya Kripalani and others have
written to me that they want to parti-
cipate in this discussion. I do not
imow what to do. Wa have to coh-
clude by 5.00.

Some hon, Members: Tinme tay be
extended.

Anti-Corruption JUNE 15. 106% Luws (Awmdt) Bin
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Sk H N, Mukejes (Calcuttés
North East): Sir, it is most extrhot@i-
nary that our party spokesman has
not been called upan even theugh out
turn came g great deal earlier. 1 d
not see how you can shat out discus-
sion particularly by very importuht
groupings here in this House. You
cannot have g discussion on this basik,
in which case it will be impossible for
us to function here at all,

Mr. Depaty-Speaker: We have to
conclude the general discussion by
5.00 because we have put down some
other item to be taken up then, What
1 would suggest is, if every hon, Mem-
ber confine his remarks to just
two or three minutes it will be possi-
ble to accommodate a few.

Sari Vasudevan Nair: Sir, you have
shut out major organised parties In
the House even though their turn
came much earlier. Now you say they
may take two or three minutes, Thid
is injustice; that js all what I can
say about it. You conveniently ignor-
ed organised parties, You did not give
them any chance. What is all this?

Mr. Deputy-Speaker: I will extend
it by half-an-hour keeping in view
the feeling of the House.

Skri E, K. Nayanar (Palghat): You
have given more time to other parties.

Mr. Deputy-Speaker: I have not
given more time; they did not obey
the Chair.

Shri Vasudevan Nair: Will you en-
lighten us as to how you are conduct-
ing the business of the Houser

Mr, Deputy-Speaker: Your »pokes-
man will get an opportunity.

Shrl Vasudevan Nalr; Two minutes?
We do not want If. We are not here
by your mercy.

**Not recodind.
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Mr. Deputy-Speaker: From the very
beginning [ have been saying that no
Member should take more than tem
minutes,

Shri Vasudevan Nair: What is your
explanation for by-passing major
organised parties? You have no ans-
Wer,

Bhri E. K. Nayanar: You cannot by-
pass major parties like that

Mr. Deputy-Speaker: We will con-
tinue thus discussion till § O’ Clock. I
will give each member five minutes.
If any body exceeds that time limit, I
will stop him,

Shri Jyotirmoy Basu: This ig not
fair, My party has not been called. You
have given ample chance to people
sitting in the treasury benches.

Mr, Deputy-Speaker: 1 have given
chance to this side, independent mem-
bers, as wel] as the other side, Furtier,
corruption 15 not a party issue,

Shri H. N. Mukerjee: This remark
18 quite uncalled for.

Mr. Deputy-Speaker: Shri Mukerjee
may resume hig seat.

Shri H. N. Mukerjee: Jt is not pro-
per for the Deputy Speaker to make
the remark that it 1s not a party issue
and, therefore, the parties need not
be given time. Every party in this
House has got the right to express its
views on every issue.

Mr. Deputy-Speaker: 1 will give
members as much time as I can. I
am just trying to adjust the time
between the members.

Shri H, N. Mukerjes: A very orga-
nised representative party of this
House has not had jts ypokesman cal-
led when a legislative business is be-
ing discussed. Why should it happen?
Why should the discussion be curtail-
ed like this?

MY, Deputy-Speaker: I have extend
thi time up to § O'Clock.

Lawe (Amdt) Bill s40Q

| WX AW : IR T,
gz @ fadaw wrar §, W@ % woft oF
aga ezt &1 dwre §, R o wgeget
it § 1 4w ey wwfa § e ag
T A ¥ % 4T IHH (RIqH
ST 8 | I TH WO & a0 FQ
g we faard ¥v § fe www wwel
wezrard &, 3eq fowy anf 3, gw
200 %o ATEATE Ay §, dfeT smal
T §T T T AT &, wTpT Evfa
afr w7 gwar § fe ag werard § )
T AR & 10 g7 syger A 4% §,
fr - fx feelt & g femdyodz &
&Y T A W FT T 5 1@ W
S0 & 1 W A , A 4y anfaw W
T X T A7 T FF & FeqR
foar a1 @7 ¢, Faawr g% wmm AT
Tife?, St WRER § FHAT A T
w73 71 arfaw &

g1 a1 & ag weAT wgan § e
AR TF AAHE 936 ¥ 9% g F
g TF G A T AW G0 FT 0T
war @ 1 % 37 & Frdew s I g .
Shri Dattatraya EKunte: Sir, on a

point of clarification. I am being mis-
represented,

&' WA ATGYET ;W dar g,
W Ig AFAT ATAIW W 201 w0t e,
&Y WT §ORTC WIT E ST B 99
BT # 3 v ¥ frd T faiaw @
T I ATA KT w76 A7 g frdae
& TF AT X7 AT 6T w97 § feogw
Iq AEX o g v gy o f oy
i friew worr wigE § e s Wl
A1 R, T wr §, Wt @ wder
£ o § afew & w Teee
frlen wTT T §, JUeW Wy,
R ot Rt 2T g ueHt gfewew
¥ sy o f§ =R ow ol
al & 1 fum, WA & By oy -
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[sft ey )
E—vrsrfors, swefins Wi T 1
arifae s & wavw ¥ % qy wavn
wigar § fe wern wT gw eron 8,
gy wwrfs o, foreit qw &% oY
9w § W & vt A, Tve s
fewamdl &, @ sAz ¥wT i A
fomd T W, amew 2 v, sy faah
aut ewry ¥ dar w7 &  fe aewd
) wlizy § voehifant w wlmx £
WETHTT T &Yy W a9 ¥ &y iy &,
T x¥ a¥ g Aiufr &, ¥ el JwT A
g ¥ fmr-fawda d7 § @ =0 & A
wty, fadt & faatdr o v ¥ T
T v g ¥ sz awr §, amer
w3 ¥ wom for g53 3, deet ¥ &
AT qAd &, wefear a=re W wHE
g 17 waEwT ST AW § Az
IRT T |

¥ oy frae w1 wgan 2 fv afz
T ¥ W F faeen a
¥ a fan-faoraw A= ) w& w9
TRAZ JFT B Fd KT 7T | qETET
¥ W W @A F oy gw oW w
TETT & TEAT ®) TEEFAT G0 T AT
smio HYo Qo WY, sfWT, gl A1
§ ¥ g v ¥ wHRT A | R weA
qg & w1 a1 fr <y fafret w7 g
¢t wk-ordmddT | ¥ tw e ¥
wike o THe wWwwT fag I &
sreTTC W Dot &, 7 wwrw ¥ aferd
il wor ey ¥

wi=m e & Toefifos @ o wgr
g § | TE WeTv T At adt wTgl o
§, 3w ST gr e ¥ ford gt weron @,
gt JEg T dw W g fie gt e
ey g f s T g, afew wvs
fewr€ a3 off arwdt § | vw & fed gif
veRreTe YW ST AT, A wETnT
ey T o
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Shri Dhireswar Kalita (Guuhati):
Sir, I support thi; Bill of course with
some reservations. The reservation is
necessary because the Bill does not
camprehend to rope in ministers who
are to be roped in because they are
the most corrupt in our country,

The Home Minister has said that
munisters wall also be brought under
the purview of this amendment. [
think, this amendment has been
brought because, as it says, a number
of cases instituted in courts before the
Anti-Corruption Laws (Amendment)
Act, 1964, came into force are seriously
affected where the accused person's
evidence has already been recorded
and 1f the presumption under old sec-
tion 5(3) is not available to the prose-
cution, these cases will suffer seriously
and will probably end in acquittal
and Government, apart from becoming
lable to pay compensation or arrears
of salary to officers under suspension,
will be exposed to public criticism that
corrupt officers were allowed to go
scotiree,

1647 hrs,
[Mr Spraxrr in the Chawr]

S0, 10 see that this corrupt govern-
ment remains free from blame they
have brought in this amendment. Of
course, whatever good is visualised in
this Bill should be accepted and I un-
derstand that this Bill will bring to
book those persons who acquire pro-
perty disproportionate to their income,
But there are certaln other things. I

three sons and & daughter who may be
connected with the Commerce Depart-
ment of with the licensing department.
Now, his one son Is reading in London,
nnnthulnw-himnltdlthlﬁm

like
Ra. 400 or Rs. 500. Now, his son who
is bestowed with business qualities has
managed to hang one signbosrd in
Bombay or Baroda saying,
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Import House” and he is getting some
licences. Then, his daughters also has
attgined marriageable gge and we may
hear after some days that his daughter
18 married to some person with a
dowry of Rs. 50,000 which he will pay
privately and not publicly. Then,
somehow the anti-corruption branch
smells of this. When it is smelt by
the anti-corruption branch, that officer
manages to get a job in the diplomatic
service and flies away from India.
There he will have diplomatic immu-
nity. | want to know whether this
amendment visualises whether this
type of officers will be brought to book
or not, 1 say that this amendment
will not bring that type of officers
within the purview of this law,

Then, | should not hammer in more
and more corruption; many things
have been said. Today, in this very
House about the revolving tower of
Acshoka Hotel Shri Onkay Lal Berwa
put some straightforward question
which could not be answered by the
Minister, We understand that many
lakhs of rupees are involved in this.
Some abnormal procedure was taken
by the Government and it has not been
answered. The Parliament is sitting
hare. Of course, 1 have no doubt,
rather [ accept and I concede, that the
personne] of the Ministry of Works &
Housing may even be very good, but
gtill people will misunderstand because
our country is full of corruption,
everywhere corruption is rampant.
Therefore, the public will always mis-
understand every type ouf abnormal
procedure, adopted by the Ministry,
involving lakhs of rupees; there is
every reason behind it; the people will
misunderstand the Government’s
policy and action in such things and
from thig type of activities, corruption
emerges, begins,

1 could not understand the explana-
tion ©of our Home Minister, Mr.
Chavan, given the day before yester-
day regarding the CBI report that the
Government would certainly co-ope-
seie with the Orissa Government and
Mmunnd&rdlhelpbymn

lending a High Court judge; and ¥
the Comumissivn asked for the report,
they would certainly supply that sec
ret report. This Government Is not
prepared to supply that report to the
Orissa Government, but this Govern-
ment will supply that report to the
Commission. Here also the guestion
of Centre-State relation comes. Ths
Congress Government gt the Centre
does not believe in the non-Congress
Government, It seems very clear
from his own gtatement that the Union
Government, led by the Congress
Party, does not believe in the non-
Congress Government of Orissa. He
will submit the report to the Commis-
sion but not to the Orissa Government!
What does it mean? It means some-
thing else; the Centre-State relations
become worse,

Because there i1s very little time
available for me, 1 shall end my
speech giving one example. Because
the law is incomprehensive, what
should we do? We have to make this
law into a compresensive one ang for
that, certain measures should be taken
For the information of the Home Mini-
ster, I can say that in Assam there was
a pipe scandal to the tune of some
lakhs of rupees. A Minister was invol-
ved, He was an Agriculture Minister
and his name is Shri Mahendra Mohan
Chowdhry. He is now the Land Re-
venue Minister. The Central Govern-
:ment gave some iron pipes . . .

Mr. Speaker: Why does he mention
names?

Shri Dhireswar Ealita: I am men-
{ioning because I am quoting it . .

Mr. Speaker; He is not here to de-
fend himself.

Shri Dhireswar Kallta: 1
withdraw it, if it is wrong.

shall

Those pipes were meant for irrigat-
ing lands. (Interruptions)

Shrimati Lakshmikanthamma: On a
point of order., He cannot bring in. the
name of & person who is not here to
defend himself.
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Mr, . Bpeaker: I have sald that my-
self. (Mmterruptions).

Shr Dhireswar Kalka: Those pipes
were meant for irrigating lands, for
agricultural purposes, but those pipes
weore not used for agricultural purpo-
ses; those pipes were distributed
umong some big traders. The pipes
did not go to the sgricultural fleld,
but they went to some traders and a
hue and cry was made in the Assam
Assembly. Then, under no less a per-
#on than a High Court judge, Justice
Ramlabaye, a Commission was set up
and the Commission submitted a re-
port. The report came out in public
and in press. Up till now, the Assam
Government has not {aken any action
on that and the Minister who was in-
volved has got a promotion now &s
the Land Revenue Minister. That is
why I say that what is necessary is a
comprehensive law. Today there is a
Congress Governmen: at the Centre
and there are non-Congress Govern-
ments in some States. All those Mini.
sters should be roped in. We are not
afraid of communist members. Simi-
larly, if there is any charge against a
socialist Minister, the Socialist Party
will not be gfraid of any inquiry
ugainst him, and so on. What is
necessary in our country to root out
corruption is 8 comprehensive law
whereby all men belonging to all
parties, who are corrupt, may be
roped in and tried by an agency
like the Ombudsman. 1 do not
know where the Ombudsman is in our
country. Let us bring forward that
type of law so that there may be an
immediate trial and immediate pun-
ishment of the corrupt. It is only in
this way that we can root out cor-
ruption in our country.

Shri N. Sreekantan Nair: On a point
of order. 1 want your ruling on &
point or order. It has been stated
here that a Minister is also g public
servant. 1 want your ruling on the
question whether the definltion given
in the Act is binding in this connec-
tlon or any statement by the hen.
Minister.
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I want to bring to your nofice taac
in the original Act a public servant
has been defined to be a piibli¢ yervang
as defined in section 21 of the IPC.
The definition given in section 21 of
the IPC does not include a Minister.

Shri Surendranaih Dwivedy: There
is a Supreme Court judgment about
it,

Shri Vidya Charan Shukia: I shall
clarify it in my speech .

Shri N. Sreckan‘an Nair: 1 want
your ruling on the point. In the Act,
the term ‘public servant’ has been de-
fined as a public servant as defined in
section 21 of the IPC. I shall read out
that section to you so that the position
may be explained by the hon. Mini-
ster when he replies to the debate and
whether a Minister is also included
within the meaning of the term.

Section 21 of the IPC reads thus:

“The words "“public servant” de=
note a person falling under any
of the descriptions hereinafter
following namely: —

Second—Every Commissioned
Officer in the Military, Naval or
Air Forces of India.

Third—Every Judge;

Fourth—Every officer of g Court
of Justice whose duty it is, as such
officer, to investigate or repart bn
any matter of law or fac, or 'to
make, authenticate, or keep -ghy
document, or to take charge ‘or
dispose of any property, or to
execute any judicial process, orto
administer any oath, or to inter-
pret, or to preserve order in the
Court, and every person spectally
authorised by a Court of Justies to
perform any of such dutles;

Fifth—Every juryman, r,
or member of a panchayat t-
ing a Court of Justice or public
servant;

Sixth—Every arbitrator or ytliar
Person to whoes any cause or mdt-
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ter has been referred for decision
©r report by any Court of Justice,
of by any other competent public
authority;

Seventh—Every persen who
holds any qoffice by virtue of
which hg is empowered to place or
keep any person in gonfine-
ment......"

Mr. Speaker: It looks as if the hon.
Member is reading out the whole book.

8hi N. §reekanatan Nair: In this
list, only officers who have got execu-
tiva powers have been mentioned, and
of aqourge, judges are alsp included.
But this definition excludes a Minister
I want the hon Minister to keop ‘hit
in ming and tell us what the position
is. 1 want you to give a ruling on tne
point whether the term ‘public ser-
vant’ Includes a Minister,

Mr. Speaker: Shri J. B. Kripalanl
wanted to say something and he want.
ed 3 couple of minutes,

o H'e Wio FUTITY"  EUH AT,
ww aret oF fraz - 1fgw 1 @m fRfee
grzx ot 7g Fumw faw @@ § oy 3w
& Hnwr ifFarwdifow ¥ oF w2
¥ i @ & o 92w H ol wgt
ey v rn & forvar el s W
g 1wz argT A ST AT wEAT 4T 0
ag wOFTe w1 g 91 R w@ g
AT UATWT ZOT 10 A7 15 VA ¥
e, oF faxc § IR e
& fir qw st wwy @Y o 15 Ry &
arx 5t 3 g o & faar ot woe o
o fafrezt aga 37 & arex wnf o
s dardfn fe o and & ot wL A
] % sifere s s&m o &
awemr fe wet o gn wfeaw o
wylent €90 v avowr
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Diplémats in China (St.)

may speak tomorrow, and after him,
the hon. Minister may reply to the
debate.

Shri Bakar All Mirga (Secundera-
bad): Before you take up the CIA..,.

Mr, Speaker: I am not taking It up
just now,

The hon. Minister of External
Affairs will now make a statement
about the latest position in regard to
the treatment of the Indian Embassy
personnel in China,

Shri Hem Barua (Mangaldai): Is
I1 In response to our reguest?

The Minister of External Affairs
(Shrl M. C. Chagla): Yes, I am obcy-
:ng his summons.

17 hre,

STATEMENT RE. TREATMENT OF
INDIAN DIPLOMATES BY CHINA

The Minister of External Affairs
(8hri M. C. Chagla): Since I spoke to
the House last, the whole world has
been shocked by the news which have
come from Peking about the humiliat-
ing treatment accorded to our diplo-
mats by the Red Guards in Peking.
At the airport Shri Raghunath was
physically attacked and slapped. His
glasses were broken and his face was
stated to be bleeding. Shri Vijai who
had only been declared persona non
grata and who according to interna-
tional law was entitled to all privi-
leges of a diplomat until he left the
territory of China was paraded round
the alrport for one hour and humiliat-
ed by a howling mob of Red Gaurds.
Our First Secretary, Shri C V. Ranga-
nathan against whom no charges had
been made was forctd to bow his head
by the Red Guards. That all this was
done in no moment of frenzy but was
the result of cold, calculated gnd deli-
berate policy was shown by the fact
that after this scene was enacted, the
Red Guards marched away In disci-
plihed battle formation. We have just
now befun to recelve the direct report
from our CDA In Peking. We hope
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that the full report will reach us by
this evening or tomorrow morning, In
the meantime information about their
ireatment in Canton has just arrived
from our Charge d&' Affairs. Raghu-
nath was taken out of plane and
paradeq around the airport and town
in an open truck. As anticipated he
was separated from Mr. Rao, accom-
panying Officer and Vijay. Apart
from subjecting him to verbal insults
Raghunath was subjected to the cha-
racteristic form of punishment inflicted
on vietims in the eultural revolution
iz, hurling of shoes, spiting at vic-
tims and beating with sticks small
enough not to bruise or lacerate.
There was however some consolation
in the fact that Raghunath by being
taken around in 2 van has perhaps

been saved from any kind of brutal.

ireatment by the masses. So far Vijay
wag nhot touched in Canton. Slogans
against him however were raised.

We received information about three
hours ago that both Shri Raghunath
and Shri Vijal have arrived in Hong-
kong. The party seems to have left
{anton by train thig morning and
arrived at the border by noon time.
1 understand that the Hong Kong
authorities have given all assistasice
1o the party on crossing over. About
&n hour ago we have able to talk on
ielephone with our Commission in
Hong Kong and personally to Shri
Raghunath himself. Both of them,
*hough in poor physical shape, are in
‘high spirits. At present they are stay-
ing with our Commissioner in Hong
Kong and the tentative plans are that
they will return to India on Saturday.

We are still awaiting the full report
from our Embassy in Peking which
should be with us this evening or to-
. morrow morning. All that we have
heard, however, shows that the
1 Chinese Government not only violated
. ordinary rules of diplomatic usage but
also broke several promises made to
our Charged’ Affairs. He had been
sssured that Raghunath weuld be
Alowed to be accompanied by an
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Indian officer. The accompanying
officer Shrl M. S. Rag, First Secretary
was never allowed to communieate
with Raghunath during the journey.
He was alsp assured that Bhri Raghu-
nath and 8hri Vijai would be taken
reross to the border yesterday evening.
The over-night stay in Canton was
deliberately planned to subject vur
officers to humiliation. ‘Thus the
Chinese Government have proved
themselves not merely indifferent 1o
all civilized norms but have shown
themselves either unwilling or incap-~
able of honouring their own pledged
words.

Shri Hemr Barua (Mangaldai): May
I ask for g very simple clarification?

Mr, Speaker: [! we begin like that,
it will take some time ms other hon.
Members also would like clarifications.

17,04 brs,
DISCUSSION UNDER RULE 193

ALLOWED USE oF FOREIGN VUNDS TN THE
RECENT ELECTIONS IN INDIA®

Myr. Speaker: We shall now take up
discussion of the matter dealt with an
the calling attention notice today re-
garding the CIA and other foreign
agencies giving funds for elections.

Shri Bakar Ali Mirza (Secundara-
bad): This matter came up this mor-
ning and the Home Minister made a
statement. If he had said that the re-
port says that the charges are baseless,
then it would be a different thing.
Charges have been made both inside
snd outside the House. A debate at
this stage would only mean further
1nud slinging at one another, 1 would
nuggest that we consider this matter
after Government have considered the
Report and come o their conclusions.

Mr. Speaker: Will you kindly take
your seat? After all considering all
aspects of the question, we thought
it is an affront to the whole nation.
It is not, after gll, one alleging ageinet
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another not only in India but outside
also. Let us talk it out in such a res-
traiwed way that thy hemosr of India
is not sullied,

Sbri 8. 8, Eetbari (Mandsaur):
Half a minute.

Mr. Speaker: Party after party I
will call. I have no objéction who
spetks. I am In your hands. Lét
anth party give me the name, 1 will
allow him to speak,

Shri R Barua,

8hri E. Barua (Jorhat): I am not
one who believes in cfying wolf every
timé¢, nor am I in favour of wiich-
hunting, but this particuler case is a
setious matter, l!f«:ﬁng the very
foundation of our democracy.

For some time past allegations were
heard that foreign Powers, foreign
Imbassies, CIA, all thege people are
éinancing our policcal movement, For
some time nobody took note of it
Now, things have been so spaken of In
every field, that something has got to
be dohe here and Now,

The alleged CBI report is not denleg
by the Government. On the other
hand, it seems that CIA aétlvity is not
denied by our Government. What is
mofe, for the last 1§ years [ have
seen that some sort of sanctity is be-
ing attached to this government in-
vumingmadun«'y and that is why
wi always hear the denteng why that
report is not pleééd om the Tablé of

the Mouse, why do-and-s60 i not
ﬂm:rlm out of the Government. Be-
cause of our prolongeq debate, pvln‘
woltie gmount o
to this govetnitient machinu'y
ﬂﬂnn have come to the present pass.
a that
wﬁatisbeﬁlg Stlhg‘b:'ﬁhnewlh
codfect, If it is rédlly so, then the
entire foundation our defnocracy
is goneé, T should say.

'ﬁn‘a

ﬂﬁﬂﬂ corfuptivh, a3 Hf there is
EM&. & tf thetd s
'P‘nh“(mrm_m
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no incorrupt man here. But itl..
dangerous that the

people’s wHll being, afe being chel-
ed with this thing. 1 do not Reow
which parifculse Inul&:
mondy, bui éné fa mnl th
pedple have comié to Delfeve that out
entire demotr'aty is going ® e sa-
botaged By foRdigh Powers.

In West Asian countries wa foumd
how foreign money influsnced the
very fabtic of governments, 1 sm uf-
raid it is also going to be done here.
What is mate, after the West Asian
crisis the things that are developing
in the country are causing grest dey-
palr among the people, Men i T
Nasser who were being respucted by
his own people as well as by others
aré being termed as megulomaniacs.
This psychology is developing in puir-
ticular groups. If somebody gays that

During the Chiness aggression. ..

An hon, Member: It is not onty
CIA, other Embas¥isg also.

Shrt K. Barxa: That is what T wnfy
coming to.

Théré is sufficient evidence also to
think that during the Chinese aggi@-
sion certain politica] parties and
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Everyday in this House from the
Opposition side we hear one Member
accusing the other that he is a CIA
man and the other Member makes
ecounter accusations, “these are lies".
It is nood going in for legal reme-
dies for such allegations. Where is
the legal proof for certain parties
taxing certain money from this par-
ticular embassy or that particular or-
ganisation? It is not going to remove
the popular suspicion in this country.
These are ratters talked not only out-
side but inside also and within this
House and there is an impression
created that there must be some-
thing wrong somewhere, something
rotten in the State of Denmark. I
hope the time has come for all the
political parties to put their heads to-
gether and seek a solution instead of
seeking temporary  advantages for
capturing power and convert India
into some sort of a Balkan State. So,
I submit that this is an opportunity
which is being given to us to put our
heads together and see that this
foreign intrusion in our political life
is stopped. Unless we do this, we
have no right to talk of corruption
and pulling down this Minister or
that Minister or accuse each other. 1
hope that the hon. Members here
will see to it that they put forward

concrete suggestions so that these
things are completely cleared.
Shri M. R. Masani (Rajkot): Sir,

we are grateful to you for having
suggested this morning that, in res-
ponse to the call attention notices that
some of us had given, a short dis-
cussion of this nature might take
place.

I would like to start by saying that
the allegations in so far as my party
is concerned, are totally false and we
repudiate the slander which has been
attributed to some high official quar-
ter by the New York Times corres-
pondent in Delhi. Every rupee of the
Election Fund that we collected was
enllected from our friends, eympathi-
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sers and supporters in this country.
So far as we are concerned, we are
prepared and in fact insist that this
matter should be investigated so that
the facts may be brought to light.

I am very glad that the hon, Home
Minister has dismissed the leakage
made by someone in Government as
unfounded and as mere conjecture or
guess work. But that is not enough.

Who is responsible, under the cover
of this cowardly anonymity, for hav-
ing carried on this smear campaign
so harmful to all political parties im
the country, because every political
party of one persuasion or another
is referred to. Whoever has done
this, whoever talked to the New
York Times, man, has done no ser-
vice to this country or even to his
own Government. Is the hon, Min-
ister prepared to investigate this
crime first of all to find out who did
it. . (An Hon. Member: Mr. L. P.
Singh) I refuse to believe that hon.
Home Secretary, who is an honour-
able man, would have done it.

Mr, Speaker: It is very unfair that
on the floor of the House names of

persons should be mentioned like
this.
The Minister of Home Affairs

(S8hri ¥. B. Chavan): I object to
this Sir; it is very unfair to him. It
is absolutely an unfounded allega-
tion.

Shri M. R. Masani: It is very un-
fortunate, I would sgree.

I am asking the hon. Home Minis-
ter to be good enough to use the ma-
chinery he has to find out who was
it who gave this story. There iz @
little hint conveyed in the New York
Times article. I have not got the ori-
ginal article but I am reading from
the Indian Express of yesterday, It
says that this report had been studied
by Mrs. Indira Gandhi and by Mr.
Chavan and “the sgurce {ndicated
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that both had accepted the report as
accurate’ The question that arises
is: Is it some one in the entourage of
my hon. friend or is it somebody in
the entourage of the Prime Minister?
Is it a junior Minister of the Govern-
ment or is it a Government official?
This is not the first time that this kind
of smearing has been attempted from
these quarters. We have a right to
ask the Home Minister as the custo-
dian of the honour of this country to
try and find out who has let him,
and us, down in this manner,

This thing has to be fully probed
both in the national interest and in
fairness to all the parties concerned
because no party has been exempt, 1
make two suggestions. I would like
to know if the hon. Home Minister
will respond to them. They are cons-
tructive suggestions. Normally intel-
ligence reports are not expected to be
published. I accept that, But now
that the damage is done, now that
the leak has been made by someone
who had access to the document, at
Irast to knowing what it may have
purported to say or may not have
purported to say—it is obviously a
wrong report—but somebody sold the
story to the ‘New York Times who
the New York Times staff thought
should know. That, therefore, nar-
rows the circle of the party guilty of
this misdeed.

Normally, we would not have ex-
pected intelligence reports to  be
published. But I do suggest that in
this particular case, more harm will
he done by not publishing it than by
publishing it. Let the Minister come
to the conclusions which he wants to
have a few days to arrive at, and let
him publish the report along with the
Government conclusions, and let them
put the matter out to public discus-
gton. This would be correct. We be-
lieve in an Open Society. T would
like to think that many hon. Memb-
ers opposite also join us in believing
in the open society, where every-
thing should be open to public dis-
cussion, where the light should be
shed on derk corners. I that is so,
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my first suggetion would be that,
in fairness to all concerned, this re-
port should be published along with
the conclusions to which the Govern-
ment arrive.

Whether they do it or not, I make
the second suggestion; and that is,
that as soon as Government's preli-
minary; investigation is over, an ap-
nropriate Tribunal should be set up.
There should be a public investigation
i.ito the possible use of foreign money
i1 our elections. Let there be a pub-
Le enguiry. Let there be a Supreme
Court Judge or any one of his status,
ol an independent, objective status
appuinted. Let this report, let the
Government conclusions, and let what
all of us have to say, be presented
in public to this authority, and after
some months, after a proper hearing,
let this Tribunal give its findings. If
there are any guilty people in this
country, let them be pointed out. If

there are innocent people, let their
reputations be cleared of the dirty
smear.

If this is not done, then we can

imagine the effect on the morale in
our young democracy. Already, more
and more people, even among edu-
cated people—and I know every
Member can corroborate this—more
and more people are getting cynieal,
losing faith; losing faith in politici-
ans, losing faith in politics and losing
faith in democracy. They are becom-
ing nihilistic and cynical; they talk
very glibly of a militery dictator-
ship as a solution to our problems.
Are we going Tiow—by giving this
leak, whoever is the culprit, he has
done the damage—to help to give
snother blow to our already totter-
ing democracy? 1 am sure none of
us wish it. Well, if we do not, then
it is time that we had a public tri-
bunal to investigate these charges
against all the parties concerned. If
this impression is allowed to remain,
then I think another blow will have
been struck which might expedite the
end of our democracy.
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Similarly, what imjsression wil se-
main abroad with this report? Al-
réady, many pecple think that we
are sycophants going round with a
begging bow] asking eternally for aid
Now, are we going to allow the world
to think that every .gzla.lhcﬂ party in
India can be purch by one gov-
ernment or another? Are we such a
minor, backward republic in some
backwoods that this can be alleged
qunat u¢ without our repudiating

this libel?

Asg [ have said, we on these Ben-
ches would welcome an enquiry. We
demand one. We think that, so far as
we are concerned, we would like
peopie t0 come and prove that any
gingle rupee tame to us other than
frotn our own country, other than
our own fellow compatriots. But as
tmportant as clearing our Party's re-
putation, efter all, there ig the na-
#lonal intereets, which is important.
I suggest that cleanliness in our pub-
lic life demands acceplance of
the two suggestions I have made:
full publici'y to the report and the
Government's findings, and a Tribu-
hal to examine the whole thing, to

ear everyone in the dfull, public
light, and come to its findings, to
undo the mischie? that has been done
by this unknown enemy of our coun-
try.

o wererw waitw (afwor fasdl)
wern Agwe, & gawar g fe ot ay
favd gt ergew # oY, fon® s1om
qE WO AWET X TR ¥ AT g,
qgow 4 ¥ oeat frgut B o frod wf
wWazaswiANaa v F @ &
Wy ¥ givk el gz s fice
ne fra, ax d ga5 g sy oy
w1 ¥ oy fadel 5, w7 ), @it
# gr T oY, oYX A ¥ J4T wor
e fwar i 37 § va faddly qeet &
wrg Wredta RRAr aReEY gAY e 3§, aw
tainXaywef OV " fewg
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WER AN W & amfae
o R I ¥ vraifew Aww, wifes
Pt w2 oA F e s A Al
I qdf A 4@ AR § of a0 wiw K
t—# arrtfue qy qeY o ¥ wpnr s
foo giw-atg adl & @Y s=maY
fad, gwd wrcar why £t & (6 qg Ay
2o ot Y B, 1wF vt f xfw £t oy
fo uairet @, 7 AT W AT &
G&T u1 W § WY g gure wrieE Araer
#, grofas straw § | RAT @
t, sawres £ ¥ (e go fear wrw
w48 a3 7@ T W1q FgAT AT §
feza v g go Ay (a1 war | w
Ty €Y g wif ——ogi aF AL w
#1 ared® &, AL @ §7 A g, AT
qifegY &1 areaw §, ¥ wgi 9T 9
worm wigan g e fedvalt fgema g’ AY
AR F W | W Ek A ¥ g d
ifordy Y At AT aTgy 7wyt F—
waraa et Nfar, f gm0
w1 I% AFir Hfaw, s fgga«
A s Wiford, 7q & arwd st faavd
#! dfa, dwa W wifad, afs wb
T grTEA W AR |

fag a3 ¥ agdra 1 7% &, o3 amy
& 2% fwar &, 2« €Y 5 maw wwar
gt & gu falel am ®Y gw awig ¥
g v TR, tfwn gty feeY o
wr oftat aFY Ty, 8w B Y
eata fwar §, 0 3w ¥ rFgN WY
sfire fiwar &, Tl wrear ) 2w Y
gar & faat & Froran §, 3a € wtegt
wery F Al & faal § fraf § 1 wifad
ux X % og oy o gy w€T &, aw
wx feggud 1w g, A fs ag o
T w1 WY §, of ww ne ¥ Cmaer
A wfgd ) wa grly w wrwd ardy
wifgw, Wy ot T gt gy ol
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Q% T a7 (d faax oim, oy @im
o oam

93 48 A W) & G AN |
WY gArr wEeY TET T il & e
gy g7 §T4 F@T § N wrar
wan g fs somz et wmdt ) e
w g OF FEd @ty Wt sgAr wrge
¢ fega 2w ¥ weAwaR §, Awaa
#49 ®AA ¥ T wwa §, Swaa
AT -7l F | A7 TF =™
QU @ AN, a9 aF S
wrHgTy g BN | g Wi H,
gAY ATl § 29y %1 saw fag v ¥
& w1 &, 98 & AFaey gfaa g wr @
"y W & sy A wfegen dar @y
T, 9 AT B R IW qAL
A% gg gAY § fv g9 A1 & At
Y {7 57 §, IT T W W 9T
¥ ar any §, Iab {9y & 8967 § W@
t—az feafa aga mo1a & 1 1w faafa
#) garer ¥ foa 3w & s Afow wic
® F KT 317 WX &G € 7™
wg 91 nay faddl agwar Y g €@
WeH FAT I | wT q% gRTy fdar
A FIT QA I aw T TN e
HTqF A, T 7% IT F 19 gHILT W
¥ wredla qar &1, w94l 1 aqT J87
QT KGR YT, AX aF q EH K1 qU-
W vy #Y wYfow w7 @R ey
AR WRTRIT & FEAAT &F7 @O0
wife wf waar sfagi grir, sfs
gaeT fawre @Y oY, oY fs o
9% ¥ Bw waEd) | safed e A & ar
faeyn oz & 2@ 92 fFreTT ® AT g,
g g WU T, TR w9 T I
WY o, X §8 W w0 T, wltw
fadely ggroer & w2y Ay 0T ) AW
A AW E QI ORRAT ANTY & fa
WY ah & ¥dw w0 ¢, ag W
aft war § WX fax Tewr g
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AT & | K® Y AT AT ) RE AR
KA KT TEr afqarr @, forwi ara
AT oA 9T affww gar g, LEe
UFA &1 87 foq o+ ot 9O

A 2

Shri H. N. Mukerjes (Caloutta-
North East): Mr. Speaker, Bir, as in
the morning, I wish to reiterate that
as far as my party is concerned, I
repudiate entirely and totally the
contemptible lJie that we have re-
ceived assistance, financial and other
kinds of assistance, from any foreign
cauntry. In the morning the Home
Minister said that the ‘New York
Twnes report is based on conjectures.
In his characteristic fashion, unfortu-
nately he left the matter in mid air
and therefore in a way that gives rise
to suspicion. 1 am gratefu] to you
that you insisted that there should
be some discussion, so that the air
can be cleared.

Adfter recent revelations we know
of the CIA, perhaps the most loathed
and detested organisation in the
world today—I say it because it is
internationally notorioug for subver-
sive activities in different countries;
it has openly taken credit for organi-
sing coup detat; it makes and un-
makes Governments; it topples admi-
nistrations from Indonesia to Nigeria
and Ghana and all that— and behind
apparently innocent organisations like
the Congress for Cultural Freedom,
which publishes beautifully embel-
lished journals 1like Criterion, an
organisation with which perhaps very
innocently men like my hon. friend,
Shri Masani, have been very closely
gssociated. But they have been there
and they have fed organisations with
money so that anti-Communist crusa-
des could be conducted.

There have been open reports ip
thxscou.ntrymgnnﬂhucm money
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agawnst me 1 do not know, I cannot
vouch for the truth of it, but some-
thing has to be done in regard to
mvestigation An investigation should
be conducted, there 18 no doubt about
it

It 15 veryw good that all parties 1n
this House and in the country—the
Swatantra, Jan Sangh SSP, the Con-
gress Party as well as the Left Wing
Parties which compnses all of us—
have repudiated the slander entirely
and we all reiterate what has been
said at least in one of the suggestions
which Shm Masany put forward that
there must be a proper investigation
In the United States they too have
what they cal]l Congressional Inquiry
We may have a parliamentary o: a
quasi parliamentary inguiry or we
may have a very high level judicial
inguiry But 1t has to be an appro-
p 1ate inquiry so that things come out
into the open and the evidence could
be sifted There must not be « whole
and corner I B information based
jnvestigation when the conclusions of
the Home Minustry cannot be possi-
bly accepted on that basis We ask
for a proper, full and appropriate in-
vestigation

Particularly in regard to the ac-
cusations against us Communists the
report says that Commufist embas
sies 1N India helped certain Left Wing
parties As far as we are concerned,
1 have said that any suggestion of
momes coming to our party from so=-
cialist countrmes or from any other
country abroad 1s an utter lie Fifty-
year old slanders regarding Moscow
gold have been nailed to the wall
long time ago, they have been thrown
into the dust-bin of history Zmovier
letter and so many other abomna-
tions are there Ths kind of slander
has alwavs been thrown against us,
but those enormities have never been
able to change the course of history
or political evolution

As far as our participation 1n elec-
tions are concerned, we go and ask
our pecple to help not only with
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theuwr votes but with thewr time, thewr
labour and their momey We collect
money from the people howsoever
small 1t may be Our elecon ex-
penses are absolutely minimal and
we win never by the use of money
or by any kind of pressure that
power can bring but because our peo-
ple know us and trust us as their
servants and we set up candidates
only where we have bases of popular
support I do not wish to talk of
the kind of way I fight my elections
Perhaps you would not believe if I
tel] you the amount of money which
1s spent 1n my eleclion But look at
Shri J M Biswas, for instance, who
defeated Shma Atulya  Ghosh We
could not even 1n our dreams imagine
ever being eble to handle anything
like an infimtesimal proportion of
the money power which was arrayed
against us, but an obscure ralway
man won the election because he had
the love of his people We try to live
with the people lhike fish and water
and we work with them It 1s on
that basis we win If we succeed in the
elections 1t 1s because we have an
ideology that binds us, an ideology
worth more than all the money in
the world, and we live with the peo-
ple and work for them to the best of
our ability

Communist embassies have been
mentioned 1 suppose in these days of
international misbehaviour anything
can be said or done about the em-
bassies which are situated in this coun-
try They can defend themselves
against insinuations in the report, but
1t 15 a pity that such insinuations can
be hurled Why? Because newspap-
ers particularly foreign newspapers,
powerful foreign newspapers, hand in
glove with Shri Chavan's secret po-
lice, can do that dirty job At least
the world knows that while the
United States has its CIA, the Soci-
alist countries have no comparable
organization of that sort There 15 a
movement for friendship, cultural ties
with different countries but nothing
of this kind.
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Mr. Speaker: He should conclude
now.

Shri H. N. Mukerjee: 1 would ask
you, Sir, to permit me to repeat
again my earler assertion that no
foreign money, tainted because it is
clandcstine, no foreign money from
any quarter, socialist or non-socialist
comes as far as my party is concern-
ed, for fighting the elections or for
any other purpose,

sft wy famdt (A7) e wETeT,
T 7 qafaw 7 A a0 77 1 gafav w7
w1 awiE A AT E ) oFgmT oE| 1
am Tgr ¢ AfAv & ag Ax
wErE T A & Afya o A1 owaen
AT AR qOTT ¢ f oI A1 7 wafEE
™ g, fF oy daen sE A Ee
aifzir At zafaa = oteanet @
FIUT TR A T KT A E AT
foret gdr F12 F AF 4 I07 39 F
arz T E | a4 WI1ZY Ag AIAAT
O AT 420 # 1 47 ZA AqATH TIAT ATHAT
g #YT L T g8 AT B OF g 1A
& Arfd A 2412 ) fr A e
7T A AT R A 2, FA I T
qazdr @, &4 =7 FI BT R, Ay Avy
ay F7a7 fe3mam & 1% frnd) @
& g 4z BT A AT A @ w49
< FT FTEAT &, Ty wrzdr @

( =awT) a1 wrfa ®
ghag 1 Zre a1 T2 72T g 0 7 ) 97
g Cra B r o woaw maiay,
TH AT TRH LT A A1 GO FTAI1T
ad) 2 i aF aran fzatar . IR
m o Amar @ & uzar .

“The PSP, Mrs. Gandhj said,
also dig not like the present for-
eign policy of the Government of
India, as it involved a certain
amount of displeasure among
capitalist countries like America,
it was a disgrace for the party
that it receives monetary help
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from foreign countries and in-
dulges in the reactionary activities
ingide the country.”
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g7 A4 NI ZTEEW 7 24 HAALT 1957
w1 ararar 1 397 feq sqar aceT gAr

Q¥ ATt AR ¢ AT FIOAAT
a fogr ar

oft g foma : & w1 g1 g Y Ao
AT | a1 HT AT T AT &7 G
FE
“Mrs. Gandbhi said: ‘my state-
ment 1s being severely criticised in
newspapers and I am being abus-
ed But I am not afraid of these
abuses. ] repeat once again that
both these parties (Communist
and Praja Socialist) received ald
from foreign countries’.”
ardft Fafaee ot gre gar @wfaez
qft | Ffwa gaw a3 fos
wT 37 3% ¥ 9217 ady dra # "y
atr AT TETRIETE B Owel 7 SIEll
ﬁ. .

* These parties might be getting
or not getting such aid,:’ said
Mr. Nehru,, but he gid not like
Indira Gandhi saying such things.
Mrs. Gandhi had told him today
that she has not said so.”

iz ¥ Fdr fgq wuy ngea, gfe
amt &1 U wAr g A 3 fea faa
A Fr A2 2NETAT , IAF AT F, Agw
Az # F7A 9¢, F2Nr g ¥ #7 ey
T F¢1 &1 ALY | W WA, 9 &9
AT rpd §7 32 #4 gafan fear fE
o AT | oA ot g @ g 1 /T
gt & £ frdrfunl &1 aus @A
§ fqu 33 #1 a1 Afaw wfes ¢ 3w &1
s F71 % fA0 MFT TG I A
QrimT &1 wwET 2 ) Jfws arz & gEL
&7 & ArATr § W@ w9 w7 W 2w
& ®rE T FE BEAT F €Y I A
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t At g facfaedt 3z Ao
Tt § dtx 3o mwg & fav angar o
AT g W fw T T A Jrar @ i
ug ¥ o Gr fedy oY fadnft cw ¥
ag fgvm 7@ ® 11 @ o w1 ToAw
T w73 1 w19 § 6T s A
¥1 3 g0TT R, 737 adtw age & i
qut arEw § g7 & K avdz ww@r g
oY & avgar g for gw Ao £ D vy
g & g At ® X g oo w3
¢ @ ¥ g3 gferm frem & arg A
v grY ¥ -7 wY wwe fway wg
#fen oz wwram am § ¥R wfn
¥ ww § fx owa waE e oY
TWATT FY, ofY 37 IO X Tz W A1
¥ g@ W amer § SN Fmaw e
w1 AT wwa A€ & Y g e
v awA widY wifeq | weay wgkey,
ﬂ*ﬁo ko To ﬁmﬂ?gfm*
w1, W9 ®) gar gn fe ag e
T ET wear g fr faw & foow
¥ a7q WA W F GO F TH ATHEY
framg & Y ey F ouw & At ¥
waTeTe ¥ fod ¥ 1w fegmma ¥
oq1 ®Y fgmd w1 v gar Ay
& vzt & fggra @ avwaa Wt
T FAGA EY T R ) T W 9 @
a8 & 1 &) gk zreE ¥ ) gad e
. o5 s vEErR W) way, far gy
©T & IW K 21T AET AT TFAT | QW
wyrEg, gt afaem & @t & we
qg #YF TW1 FFAT BT AT gBT Y
wire § Wi @ 1 #) w1aifaa 53
& fag AWt s wifew sofaec w
afesrx fear mar § 1 fram G o
e ¥ 4T §) @fEe O amd
uf§ & o% -afe gt Fedtare feaer
a1 & & T § | OF A A R
aofy & everwar Wi gad e dt wrenfean
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?t 7€ grfar fs % wa &1 F oA
¢ ag wafaw ar gfva = gt g s\ 3w
&T 6y met % 7t afofara g7 ) o =ame
T A @t wd) § o oaw Y g
a2 emiw § fir 07 Ane aar 7 Rt
27 & ¥n A1 4z odR ) gifam o
ATAT IgF WER 1 FF A vA e
qrfe & AN ¥ v § owT
97 37 & IANT, WY SA¥ § woAv
FM X waAfow 28 &1 G0 33X €
gl & ) 90 & v o ¥ g7 av )
1962 & 97 1 W71 9 |rA TIGT qTAY
qA¥ AT F149 ¥ F) =T A 99
¥ @ e 9 #) a@T §1 wW g
16 9w & #F3= faar ) = = w1 Y
T ¥ wrwe frar 1 o) feafa 43 ooy
¥ dY & | F5 € T FFraTaTal 7 ATHET
w7 amar @ mRe AARa & IT 5 0
affvrm gma Al g 1 ¥feq Twaa
¥ fag & srae ¢ fe a3 WS g fe
o F 91 fawarfaerc g, fig e &
qrE AY §TIT § I FT REVATH ¢ F 3
g ohT ww SwREr & WX 9a & qe
wfy az fawwar, ag % aUEd @a
§ fom & avewra wr o) fadia § ag ovF
AE Sq%a AT g7 ITAT § | W WEnad,
HT AT HEICATHT & &L & Fg1 10
¥ f5 gar N @ga o & faa ¢ gt
¥ aw gt g § 1 3fFT 33 @ &t 4@
t ) g ace 5@ & ufaw gatefam «7
/YT S1GE <18 &Y g I8 AW S0
wETITAT W AR qmy & ;L W Ay
& wgar wfas aRdT T AV K180 T
gt 3w & 9 wifew e §, ag fraw-
fawre §, wiafas arafaat §, a1q. g,
W * aug ¥ w6 A Frww s
© 5 T ww W 3w el dan
fiewr wram mY fae fggrate W Ateda
*1 FeuTATY ) AT | Crfey ¥ wae



5427

SR, tom gt § 7, PR WO ¥
T g welt € e g TAT & ATHy
I7 WY qg wgaT Wgor § fe 5w goee
® A wr Nfe §, glewan & afa
T A1 fasslt #1 92 F A W AW Tw@@@
TR I W A B A | W FEIT
POg e A ST e 1 g W
avg w1 wrE gww w i § ) gRvw & fag
A Ay FHrEk &1 A1 FH T@w § W
9 I ST W 1T SN A FE
o A g oy T W
& wwa o § frig s A § o

Shrimatli Sharda Mukerjoe (Ratna-
giri): Mr. Speaker, Sir, although for
some time there has been this atmos-
phere of mistrust in the country re-
garding the utilisation of foreign
money, it is strange that a report
which appeared in the New York
Times should agitate us so much,
We were not agitated by what we saw
around us but we are agitated by
what an American reporter says is
happening in India. This is the
tragedy of it I think, it is necessary
that the Government should look into
this not because the New York Times
reports on it but because jn the in-
terest of the country, it is important
that we should do all we can to safe-
guard the national integrity and inde-
pendence of the country. Some years
ago there was a feeling of freedom
and general trust but now it has come
% much & pass that even our own offi-
cers, particularly, the military officers,

no longer mix with the same free-

remember, several yeafs ago when
1 was in Indonesia, how the same
forces, the same countries, the same
officars tried to woo one lot or the
other. We have seen what has hap-

Use of JYAISTHA 25, 1880 (SAKA)

Foreign Funds in §428
General Elections (Dis.)
findings may be of this Inquiry Com-
mitteg which either the Government
or all of us, the opposition parties apd
the Government together, might ins-
titute, let not the findings be such
that we besmirch our own people
and our own couniry. We know that
all these things are probably going
on because elections cost a lot, be-
cause this is a poor country and be-
cause this country is a focal point
where two mighty powers are facing.
each other, namely, Russia and Ame-
rica. If it were to happen that these
two powers should try to split India
into small countries, it would not be
something new. The same thing hap-
pened in Ching when America helped
China, helped Chiang-Kei-Shekh gnd'
also helped Japen to conguer Man-
churia. Russia also conquered Outer
Mangolia to get it away from China
The same balkanisation went on in
Asla and in Far East and it would not
be surprising if it went on here.
Therefore, let this debate not be turn-
ed into one of mud-slinging each
other. We do not have to explain to
the world that we have not recejived
anything from America or from
Russia or from any other country.
No political leader has to explain that
this thing has to be settled between
ourselves. This ig all that I would
urge on my hon. friends on the oppo-
sition benches and I do hope that the
opposition parties and the Govern-

ment will get together on this.

would like to remind the House

ter did say that he had some suspicion
about the utilisation of soms part of
480 funds which was not accosmt-
for by the American Embassy.
though it was said by the Finance
Minister that this thing happemed
during his tenure, two days later we
had a condradiction by a government
officer to say that this was not eor-
rect. This was left in the afr. AII I
trying to say is that if we want
in an
ust learn
e { not air
y we should not get agitsted over
hat the New York Times says.
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Shri Umanath (Pudukkottai): After
hearing my hon. friends on the Con-
gress side and my colleagues on this
side, I am very glad that such a dis-
cussion as this is taking place. I am
very glad about it, because this ques-
tion of slandering a party of taking
foreign money was so easily bandied
about by singling us out for the past
many years, We have been telling
themm that we have got our own poli-
tical views with which they nay or
may not agree, but they should not
challenge our bona fides, and they
should not bandy these charges light-
ly. But they did not believe. Now,
the shoe has started pinching each of
them. So, now some saner counsels
have slarted prevailing upon them,
and 1 am very glad about it.

With regard to the leakage of this
report, my submission s that this
leakage ig deliberate. Apgamn, some of
my friends may agree or may not
agree. Somebody, someone jn the
Home Ministry has leaked it out with
a political purpose, because today
many of the Opposition parties are
in various Governments in the States
in combinations. Somebody in the
Home Ministry wants to see that on
such issues the Opposition parties
should start mudslinging at cach other
on the floor of the House, and it will
have its repercussions of bitterness in
the respective non-Congress Govern-
ments in the States and that will
prepare the ground for their break-
up. With this political motive, some-
.one in the Home Ministry has leaked
it out. As T said, some may agree or
may not agree with me when I say
this. That the leakage hag been
deliberate. So, I request Government
that this must be seriously one into,
as far as they Home Minisiry's side
iz concerned. Also, as far as the
New York Times reporter is concern-
ed, the matter must be gone into. If
what he has published is true, then I
would say that it is a service to the
<country that he has published il. If
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it is not true, then [ say that Govern-
ment must take him to task for creat-
ing a situation in our country where
there is mudslinging amongst ourselv-
es and also creating disruption,

Then, there is the question of the
appointment of a parliamentary com-
mittee, During the half-an-hour dis-
cussion on the CIA activities, we had
demanded that a high-powered com-
mission should be appointed Shri
M. C. Chagla had stated in reply that
this proposal of the Opposition would
be placed before the Cabinet and after
the Cabinet took a decision, it would
be reported to the House, if necessary.
But instead of that being done, I
find that some CIB investigation is
going on. That is what we have been
told.

I want to know what has happened
to Shri M. C. Chagla's statement,
whether the matter has been placed
before the Cabinet Committee. We
find a strange contrast here. On the
question of Naxalbari there was no
hesjtation on the part of the Home
Minister to accept the setting up of &
parliamentary commiitee or a parlia-
mentary delegation, But when it
comes to the question of the CIA
activities in our country, why should
there be such hesitation for a long
time? This is there because in Naxal-
bar:, a Government of our own coun-
trymen was involved, and, therefore,
they had no hesitation in aottacking
them, but when it comes to CIA it
relates to the Government of the USA
an whom we depend for food and
other things and that s why they are
afraid of doing anything in regard to
the CTA.

Therefore, 1 submit that this ques-
tion of the appointment of a high-
powered commission should be conti-
dered very seriously by Government.
I say that the so-called CIB report is
just an eye-wash Either Govern-
ment have not realised the ramifica-
tions of the CIA into the political,
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social and ecomomic life of the coun-~
iry, uwespective of the parties, or
after having realised it, they do not
want to go intg it very deeply because
of the seriousnesg of the thing.

As far as the CIA is concerned, it
has got access Lo souices very close
to Government. In the Ramparts, a
US magazine, they say that the CIA
has got a department called the DDP
(Deputy Director of Projects). 1
shall quote from it presently, some
idea of the sweep of the DDP's acti-
vitios can be gwned lrom the several
projects in which they are ongaged.
One such project s iramng the
household security force of the King
of Nepal. Somchow, they have gone
there. Please understand the implica-
tion of this that the CIA has got ac-
cess to the household security force
which protects  the King of Nepal.
How do we know that they have not
come here? We do not know how
far they have come here. Similarly,
we have so many development pro-
jects, where alsu  Lheir operatives
may be planted The same report in
the Ramparts refors to this  aspect
also. A youngster who was recruited
to the CIA and who had ultimately
resigned after secing ils secrets has
written:

“The extent of the Agency's
operations is awesome and a bit
frightening, The DDP operaiives
were planted 0 virtually every
US Government Branch that had
foreign aspects, e.g. the Us In-
formation Scrvice and the US
Agency for International Deve-
lopment.”,

It is the latter organisation that we
have termed as USAID. That is his
confession which has been publised
in that magazine. Our country and
our Government have entered into
contracts with so0 many American
agencies in regard to development
activities.  What guarantee js there
that the agents of the CIA have not
been planted and planted deliberately
in these projects?
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1 say that this CIB report is an

eye-wash on such a serious matter.

I would like to say that the position
in the governmental services is also
dangerous as far as CIA penetration is
concerned. It is now admitted in the
foreign press that the ICFTU has got
funds from the CIA. There is on®
organisation, the PTTI, an organisa-
tion of posts and telegraphs which is
affiliated to the ICFTU. OQur federa-
tion, the National Federation of Posts
and Telegraphs union is affiliated to
the PTTI which is affiliated to the
ICFTU which is getting money from
the CIA. Is this not a simple avenue
for CIA penetration into our commu-
nication services?

1 request this House that jrrespec-
tive of political parties we should
realise the dangerous position as a
result of the ramifications that have
started. That is why I insist on a
high power commission, I do not
know why he is hesitating. When it
is a case of Naxalbari, he readily
agreeg to a parli ittee,
In this case also, 1 demand that there
should be appointed a high power
commission or a parliamentary com-
mittee to go into the whole matter,

tary c

Shri Surendranath Dwivedy (Ken-
drapara): This is too serious a matter
to be ignored. Whether any politi-
cal party’s name is mentioned in this
report or not, there is nothing that
one can derive comfort. But I find if
one reads this report, that it is a
slander against our nation. All peliti-
cal parties have been tarred with the
same brush,

This news: item i very cleverly
worded. They have not left out any-
body. If the CIA is connected with
some, then they bring in the lefi-
wing groups who are also connected
with some source or the other. 1
would not like to repeat what has
already been said in this House. To
me it appears to be a cool, calculated,
deliberate move by some want to sub-
vert our democra‘ic growth. I see a
deep design behind it. Therefore, it I8
necessary that all of us should apply
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[Shri Surendranath Dwivedy]
our mind to this so that for all time

this slanderous propaganda is nipped
in the bud.

1 would have been happy, when
this matter came up in the morning,
it a forthright announcement had
come from the Home Minisier that
this report haz no bearing whatsoever
on the preliminary report of the CIB
be has in his possession. But he said
it is a mere conjecture. 1 would
like him to tell the House about this.
He may not disclose it if he does not
want t0, but 1 think there should be
no secrecy about this. After all, if
the CIB report has any thing against
al] political parties, let us know what
it is and what ig the proof, what is the
pource and who gare involved. The
whole country would know. They will
judge us from the report 1 do not
think it is necessary for him to treat
it a6 a secret report. If he wants
time to come to the House with Gov-
ernment’s conclusions, let him now
sy when the discussion is taking
place and make it clear whether this
report has any bearing whatsoever
om the report in his possession, be-
cause already allegations have been
made that a high government source—
the source has been mentioned—
in the Home Ministry or in the
Prime Minister's Secretariat is invol-
ved in the disclosure. Therefore, it
is pecessary for him to make forth-
right announcement that this report
bas no bearing whatsoever on the CIB
report he has with him.

Secondly, the matter is not one
whether any pollhcal pa.rt'j" of any-
body else who 1
got any funds from any wume during
the elections; it is not only fhat. What
we want to know is whether foreign
money is playing any role whatscever
in influencing our political activities
in this couniry, Therefore, the inguiry

ememed.ldonamtany'cﬂﬂﬂ-
nteh'ommboq: 1 am prepareq to
stand all this nomsense because We

r

know with what hardship, with what
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difficulty, we are functioning in this
country, because we are patriotic
party which doeg not want in any
way to be connected with any inter-
national organisation whatever. We
do not get any funds from any source,

I would like, therefore, since this
matter has been raised severa] times
in some other connection, not only a
high power commission to go into
these things, but that commission
should also go into the sources of
funds of the political parties. 1 am
prepared to stand such an enguiry.
Let them go into the funds of all the
politica] parties, which are thelr sour-
ces, where do they get them.

I think the Government owes &
duty to the country at thig stage to
make such an enquiry, If they do not
do it, 1 am afraid they will be ac-
cused of connivance with the slanders
to malign political parties, and espe-~
ciallly opposition parties. Let them
understand this aspect of the thing
very clearly that all of us are concern~
ed in this. We are not interested in
maligning this party or that, we want
a proper growth of democracy, there
must be some healthy conventions.
The parties may have their ideologi-
cal affiliations, but we do not want
any foreign influence, any foreign
interference, in our internal affairs
whatsoever.

If he wants to be empowered, if he
wants the authority of this House, if
there is any information with him and
he wants uj to empower him to amend
the Constitution, to give him authority
so that he can take action in a sum-
mary manner. I Parliament
will unanimously give gttm puthority
to take any action he thinks
fit, if be cones across any
spurce whjch wants to influence either

Therefore, when this matter has
cpme to the et us evolve some
method by which for a]l tims 1o come
this slanderous attack is removed.
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I would also make an appeal to
him. Let us think over this matter.
ICFTU has been mentioned. There
ere foreign tours, there are friendship
societies, there are Embassles in the
country which pay money out of pro-
portion fo the so-called services ren-
déred to them. Fordlgn trips are ar-
tanged. ‘Thete are friendship societ-
tes. Some of them are office-bearers
for eternal time; they have no osten-
sible means of Tivelihood, but they
live a very cofnfortable Tife, All these
things ate going on In this countty.
We want to know wherefrom this

money is coming.

As I said in the beginning there is
no partisan attitude towards this. This
I« & slander against the nation, and
the nation must stand as one to
declare that those who made the
slanderous attacks are enemies aof
India and enemies of demoeracy.

Shri Y. B, Chavap: [ am glad you
gave this opportunity to discuss this
matter n gome detail Naturally at
the stage of calling attention notice,
possibly a few questions could have
been asked. (Interruptoins) .

I was saying 1 am very grateful to
the Speaker for giving us this oppor-
tunity to discuss this matter in this
form, but I am handicapped by one
important fact, that though 1 am in

ession of this report for the last
ew days, I am so busy with this work
that I thought 1 should wait for a day
or two to have leisure so that I tan
study it very carefully. 1 have not
been able to read a page of the report
yet, When this calling attentlon
notice came, I consulted thmse who
have redd it, and they told me that
it is completely a ctnjécture, it is not
related to the report as such. The
report even says that myselt and the
Prime Minister have cbme to sofe
sort of judgment, therefore there s
no doubt that” it is & conjecture. It
is rightly sald that it is necessary to
And out what is the source of the per-
son who gave this report. Only this
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morning I have the neceysary offi-

;mtomnﬂh:an - to find out who
respoas for thi b ¥ ]

i e s leakage, iy

18 hrs.

Bhri  Nambiar (Tirichrappaill):
The CIB must be able to find out
this, if it has some salt left with it.

Bhri Jyotirmoy Basu (Diamond
Harbour): The reporter of the New
York Times is responsible for this,

Shri Y. B. Chavan: I said that I
would ask them to make an effort to
find out what is the source of that
leakage, if it iz a leakage., I think
it cannot be a leakage; if it were a
leakage it would have been accurate
But certainly I agree that somebody
who it not, really speaking, interes-
ted in frinedly way towards our
nation has possibly done this trick
because it is not merely condemnation
of A party or B party, it js a con-
demnation of all democratic parties
and as such it is a slander on the
nation. It is a cynical attitude that
al] political parties are taking help
from foreign countries and there-
fore democracy is not good. Posaibly
those people who are not looking fo
India in friendly way are interested
in spreading things like this. That
was my first feeling. Therefore, 1
think we should be very careful when
we talk about these problems.

Before [ proceed further, I must

say that somebody from the back
benches mentioned that the Home
must have done that I

shall not only repudiate it but I must
lodge a strong portest.

He is a very senior officer. I his
bona fides are challenged this way,
I do not think it is good. The fune-
tioning of democracy depends mnot
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only on political parties; it also de-
pends upon the integrity of civil
services of the Government. The
higher civil services are functioning
with a sense of integrity and duty and
therefore it is my duty to protect them
when they are not here to protect
themselves, It is my duty to take all
the responsibility on these matiers
and I should say that this was an
absolutely unfounded allegation that
was made here,

About this matter, as we all know
this type of lie is bandied about in
the public ang in the Press and in
the House that there was some foreign
money in circulation at the time of
the last gencral  elections. Some
people mentioned that not only in
the elections but in the general eco-
nomic, social and political activities,
foreign money was playing a role.
Therefore, Mr. Chagla saig that all
this matter would be enquired into by
the IL.B. and he mentioned the name
of the agency alse and later on he
wrote to me about it. It was at his
request that we decided that the LB.
should leok into this matter. The IB
has gone into this matter and 1t is
still going into the matler; it is a
very huge thing. The method of in-
vestigation and enquiry by the IB is
a particular method. They get cer-
tain information from some sources.
It Is rather gifficult to get the neces-
sary evidence to substantiate if some-
body wanis to substantiate this
matter. Therefore, if I say that 1
would like to publish the report, it
will be a brave statement. It will be
very unfair to many people. There-
fore, this will have to be carefully
gone into. It would have to be veri-
fled further; enquiries are to be made
and be stopped. That must be the
purpose of guch enquiries. They say:
start an enquiry; they may want a
judicial enquiry or a parliamentary
enquiry. It looks all right when we
talk about it.

oft me fomd @ e w15 g
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Shri Limaye feels that somebody is
always trying to do somethung to
somebody; it is not so. Nobody is
trying to doubt anybody. Let me
assure thi; hon, House that this re-
port is with us. Let it be very pro-
perly considered and examined. The
1B also gets reports from  &ources
which may be unreliable sources,
Suppose an unreliable and unverli-
fled statement is allowed to be pub-
lished, it may be unfair to the person
against whom it may be published.
Therefore, it will have to be very
carefully considered ang examined. I
must say that this study wul take
time, it should take some time. I do
not want to rush anybody or I do
not to hush up anything. But this
much 1 ean assure you, because 1 am
speaking here with a sense of respon-
sibility: at one stage or the other,
when thig enquiry and study is com-
plete, after that full enquiry, 1 will
certainly discuss this matter with the
leaders of all political parties if they
want and 1 will be willing to share
the broad conclusions with the hon.
House. But at this stage, let us con-
sider what further gteps are neces=
sary. It is difficult for me to antici-
pate what steps should be taken. It
is difficult for me to enter upon all
the things. But 1 have understood
the sense of the discussion here. 1
share the feelings of the leaders of
all the political parties who spoke
here. But at the same time, in order
to prove that one party is good, to
throw suggestions or suspicions
against other parties would be very
unfair. I also belong to a political
party. I can at the same time say
that that political party is an equally
honourable political party as every
other political party is an honourable
party. There is absolutely no ques-
tion. My hon. friend Shri Mukerjee
said that in order to get the unknown
candidate elected—he just threw
some suggestion against some candi-
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date. That is the main difficulty. To
prove that one is good, one has to say
that everybody else is bad! That is
not the Tattitude which responsible
person should adopt.

We should take a very serious view
of the matter. As this House 15 a
dignified House, as this is a dignifled
country, so too let us consider this
guestion in the same spirit.

Shri Surendranath Dwivedy: Would
the hon. Minister call the Delhi cor-
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respondent of the New York Times,

question him and find out the source?

Mr. Speaker: Order, order. _.
The House stands adjourned till 11
A.M. tOMOTrOW.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June
16, 1967} Jyaistha 26, 1889 (Saka).



